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LOK SABHA DEBATES

LOK SABHA

Tuesaay, December 15 2009Agrahayana 24, 1931 (Saka)

The Lok Sabha met at Eleven of the Clock.

[Mabam Speaker i the Chairl

WELCOME TO PARLIAMENTARY
DELEGATION FROM OMAN

[English]

MADAM SPEAKER: Hon. Members, at the outset, |
have to make an announcement.

On behalf of the hon. Members of the House and
on my own behalf, | have great pleasure in welcoming
His Excellency Dr. Yahya Bin Mahfoodh Bin Salem Al
Manthri, Chairman of State Council in the Sultanate of
Oman, and the Members of the Omani Parliamentary
Delegation who are on a visit to India as our honoured
guests.

They arrived in India on Monday, the 14th December,
2009. They are now seated in the Special Box. We wish
them a happy and fruitful stay in our country. Through
them we convey our greetings and best wishes to His

Excellency the Sultan, the Parliament, the Government
and the friendly people of Oman.

...(Inferryptions)
[English]
MADAM SPEAKER: Question Hour now. Q.No. 361.
...(Interryptions)
[Transiation]
MADAM SPEAKER: You put it down.
[Englist]
You cannot display placards.

...(Interryptions)

SHRI M. VENUGOPALA REDDY (Narasaraopet): We
want united Andhra Pradesh.

[Translation]

MADAM SPEAKER: You please take your seat now.
You may speak in Zero Hour.

.--(Interruptions)
[English]

MADAM SPEAKER: Please take your seats. | am on
my legs. Please take your seats.

...(Interryptions)
[Translation]

MADAM SPEAKER: See, foreign guests are sitting
here.

[English]

Take your seats. The Speaker is on her iegs. Please
take your seats and let me talk to you. | am talking to
you only. Listen.

...(Interryptions)

MADAM SPEAKER: Do you not want to listen to
what | have to say? Do you want to listen to me or not?

...(Interryptions)

MADAM SPEAKER: Please take your seats so that
| can talk to you. | cannot talk to you unless you sit
down.

[Translation]
I am aware of your concern.
[English]

in the ‘Zero Hour’, | will call you first. Till then, let
the Question Hour go on. Thank you so much.
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11.02 hrs.
ORAL ANSWERS TO QUESTIONS
[English]

MADAM SPEAKER: Question No. 361, Raj Kumari
Ratna Singh.

[Translation]
Diversion of Foodgrains

+
*361. RAJKUMAR! RATNA SINGH:
SHRI GORAKH PRASAD JAISWAL:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the attention of the Government has
been drawn to the reports of alleged cases of diversion
of foodgrains under the welfare schemes including
smuggling to neighbouring countries;

(b) if so, the reaction of the Government thereto
alongwith the action taken thereon;

(c) whether the Government proposes application of
modern technology including Global Positioning System
to monitor the movement of foodgrains under the various
welfare schemes; and '

(d) if so, the details thereof?
[English]

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(d) A statement is laid on the Table of the House.

Statement

Central Government provides foodgrains to States and
UTs for Targeted Public Distribution System (TPDS). It
also provides foodgrains for a number of other welfare
Schemes like Mid-Day-Meal Scheme, Wheat based
Nutrition Programme, Nutrition Programme for Adolescent
Girls, Annapurna, Village Grain Banks, etc. These
schemes are run with the help of State/UT Governments.

Some complaints have been received about diversion
of foodgrains allocated to State and UT Governments

DECEMBER 15, 2009

to Questions 4

under TPDS. These complaints have been sent to
concerned State/UT Governments for inquiry and
corrective action as per powers delegated to them under
Essential Commodities Act, 1955. State/lUT Governments
have also been advised to ensure doorstep delivery of
foodgrains to Fair Price Shops under TPDS and active
involivement of village level Vigilance Committees. Some
complaints have also been received in respect of
foodgrains allocated under the Mid-Day-Meal Scheme.
These too have been sent to the State/UT Governments
for corrective measures.

To prevent smuggling of foodgrains to neighbouring
countries, field agencies of Ministries of Home Affairs and
Finance maintain vigil on India’s international borders. No
major cases of smuggling of foodgrains diverted from
Welfare Schemes have been reported by these agencies.

Government has initiated schemes for adoption of
technology based applications for improving service
delivery under TPDS. These include computerization of
TPDS operations, introduction of Smart Card based
delivery of essential commodities and use of Global
Positioning System (GPS) devices on vehicles transporting
TPDS commodities.

[Translationf

RAJKUMARI RATNA SINGH: Madam Speaker, there
is large-scale diversion of foodgrains under P.D.S. in Uttar
Pradesh. Rakes of foodgrains are sent but these do not
reach Uttar Pradesh, these go to different States and
countries. These rakes are also smuggled into our
neighbouring countries. As far as may knowledge goes,
the State Government has sought a probe through CBI
investigation.

Madam Speaker, through you, | would like to know
from the Hon'ble Minister whether the State Government
has made any demand for investigation by the C.B.L.?
As far as | know, a committee was also constituted in
2004-05, 2005-06 and 2006-07 but no outcome regarding
this has come till date. Officers from lower to top level
are involved in it. There are so many districts like Sitapur,
Unnao, Lakhimpur-Khiri in Uttar Pradesh where rakes of
foodgrains did not reach.

SHRI SHARAD PAWAR: Madam Speaker, no
complaint has been received this year. A complaint about
Uttar Pradesh had been received in 2008 and a request
had also been made by the State Government demanding
that a CBI investigation be instituted in the case. The
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State Government had appointed a special investigation
team through its economic wing. Some investigation is
done by SIT. Some persons had knocked at the door of
Allahabad High Court against it and filed an appeal that.

[English]

The matter should be handed over to CBI.
[Translation]

CB! was summoned there and
[English]

CBI has accepted some cases and the matter has
gone to CBIl. CBI started investigation in these cases of
Uttar Pradesh.

[Transiation]

RAJKUMARI RATNA SINGH: Madam Speaker, the
Hon'ble Minister has mentioned in his reply that
computerised tracking has been launched but only a
passing reference has been made. | would like to know
from the Hon'ble Minister as to from where it is being
tracked and how is it detected as to what is going where
it is going?

[English]

SHRI SHARAD PAWAR: This particular scheme has
been taken on pilot basis — three districts in four States,
Andhra Pradesh, Assam, Chhattishgarh and Delhi. WIPRO
has been appointed implementing agency and they have
prepared the project report and the Government of India
has released money to the State Government to execute
this scheme. It is at the initial stage.

[Transiation]

SHR! GORAKH PRASAD JAISWAL: Madam Speaker,
through you | want to know from the Hon’ble Minister as
to what is being done by the Government regarding grains
which are being diverted out of the State and about which
the State Government has made a demand for an
investigation by the CBI?

SHRI SHARAD PAWAR: Madam Speaker, | have said
in my reply that the case has been transferred to CBI.

[English]

SHR! T.R. BAALU: While appreciating the subsidy
extended to the extent of Rs. 60,000 crore for foodgrains,

AGRAHAYANA 24, 1931 (Saka)

to Questions 6

| have to bring my grievance on supply of pulses to
Tamil Nadu. The requirement of PDS in Tamil Nadu as
far as puises are concerned, it is about 10,000 tonnes
per month. In the past one year, the Government of
Tamil Nadu has given an advance of 10 per cent to Gol
PSUs for the supply of 20,000 tonnes of pulses. But so
far, the Government of India PSUs have supplied only
5,800 tonnes. In this context, | want to know from my
friend, Shri Sharad Pawar, whether the Government of
India would permit the State Government PSUs so that
they can import themselves and supply through the PDS
on par with the Government of India PSUs so that the
State Government PSUs can also get the subsidy of
Rs. 10 per kilo of pulses.

SHRI SHARAD PAWAR: In fact, whatever decision
was taken by the Government of India, it is restricted to
the Government of India PSUs and a particular quantity
has been given to them to import and that quantity has
been offered to various State Governments. It is true
that the Government of Tamil Nadu has asked for more
but as on today, that availability is not there. Whenever
the availability improve, we would definitely fulfil the
requirement of Tamil Nadu. If the Tamil Nadu Government
feels it necessary to import, certainly they are welcome.
In fact, it is the desire of the Government of India that
if we have to control the prices. The Government of
India has taken the burden of Rs. 60,000 crore subsidy
and practically from year 2002, the Government of India
has not changed the Central issue price. We have
improved the price given to the farmers, but for the PDS,
in the last 7-8 years, we have not changed the price.
The Government of India is taking the entire hit. In fact,
it is our request that the State Government also takes
some initiative; the PDS is a joint responsibility; if we are
going to pass the entire burden on the Government of
India, there will be serious problems. | will be happy if
Tamil Nadu Government shows some path to the whole
country. ...{Interruptions)

SHRI T.R. BAALU: He is not answering my question.
You have to intervene. ...(Interruptions)

MADAM SPEAKER: He has answered.
...(Interryptions)

SHRI T.R. BAALU: He has not answered. You have
to protect the interests of the Members. | want to have
a categorical answer — whether he is going to extend
the subsidy of Rs. 10 per kg. to the State PSUs. The
PSUs are the same. He is extending it to the Central
PSUs.
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SHRI SHARAD PAWAR: The main question is about
‘diversion of foodgrains’ under the welfare scheme.
...(Interryptions)

SHRI T.R. BAALU: He is an efficient Minister, but he
is dilly dallying the issue. He is...”Kindly intervene. Kindly
ask him to answer my question. ...(/nterruptions)

MADAM SPEAKER: | cannot do that. He can answer
what he thinks proper.

SHRI SHARAD PAWAR: | will require a separate
notice. Definitely | will inquire; | have got that information
just now. | do not know what will be the calculation and
what will be the financial burden. He may put a separate
question; let him give me a notice; definitely | will reply.
There is no question of avoiding any responsibility.

SHRI T.R. BAALU: Instead of helping the small PSUs,
he is helping the big PSUs. That is all. .../ "nterryptions)

[Translation]

YOGI ADITYA NATH: Madam Speaker, there has
been a big scam in PDS in Uttar Pradesh under which
the Government of India provides foodgrains to the poor.
First there was a scam in Ballia and Gonda during 2003-
2004 followed by another to the tune of about Rs. 4000
crore in 2003-04, 2004-05. The CBI is investigating into
the matter. | would like to know from the Hon’ble Minister
as to how much time will the CBI take further to
investigate into the scam? Whether the Government of
India will take swo moto action or will wait for the State
Government to act? The poor are dying due to starvation
in Eastern Uttar Pradesh and in other parts of the country,
they are not getting foodgrains. If PDS, which was
implemented during the NDA regime with honesty and
schemes of Annapoorna, Antyodaya and BPL ration card
-.-(Interruptions).

MADAM SPEAKER: Yogi Adityanathji, please ask the
question.

YOGI ADITYA NATH: | am coming to that only. If
PDS system is implemented with honestry, not a single
poor shall die due to starvation but foodgrains are not
reaching the beneficiaries and the reason behind that is
that the machinery of the State Government is engrossed
in corruption. | want to know from the Hon'ble Minister
as to by when the report of the CBI investigation will be
out and by when the guilty will be booked. .../#terryptions)

*Not recorded.
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MADAM SPEAKER: Please listen to the reply.

SHRI SHARAD PAWAR: | have said regarding Uttar
Pradesh that it is a complaint made in 2003-04 and the
case has gone to the CBI. Final report of the CBI has
not come. CBI has investigated the case to some extent
and have submitted the report directly to the Judges of
Allahabad High Court. They did not give the details to
us, but they have only informed us that.

[English]
The investigation is under process.
[Translation]

SHRIMATI ANNU TANDON: This discussion is going
on regarding PDS and many questions have been asked
but we all know that these foodgrains are going more to
smugglers than the poor, especially in Uttar Pradesh. |
am happy that the CBI enquiring in going on but | would
like to draw the attention of the Hon’ble Minister and ask
him a question regarding the distribution done by the
quota holders in the last phase of PDS. | have calculated
the whole amount of fair price shops and quota holders
and reached the conclusion that the compensation they
get and even after selling the racks and packets, if all
these are taken into account then perhaps their income
would be Rs. 759 per month. If we add all other expenses
including pilferage by mice and human beings, smugglers
then the amount with quota holders. .../ nterryptions).

MADAM SPEAKER: Please ask your question.

SHRIMATI ANNU TANDON: Madam, | want to tell
about quota holder {Kotedar) that if he wants to sell his
material then he would have to spend from his own
pocket. Therefore, it is corrupt people rather than honest
ones who are Kotedars. | want to ask from the Hon’ble
Minister whether the Ministery is pondering over this
anomaly, dithering and whether the Hon’ble Minister is
considering to curb all curruption by these Kotedars or
address difficulties faced in distribution by fair price shops
in last phase and refer all these cases to the CBI.

[English]

SHRI SHARAD PAWAR: There are two stages of
the Public Distribution System and the responsibility of it
has been given to two different Governments. It is the
responsibility of the Government of India to procure food
from the farmers, store it, transport to the States and
make allocations to the State Governments according to
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the total number of BPL, APL and AAY. The job of the
Government of India ends there. Then the responsibility
starts with the State Governments. The State
Governments’ responsibility is to issue ration card, to
select the ration shop, allot to the ration shop and keep
a close eye on the distribution system. With regard to
the decision on commission, it is the prerogative of the
State Government. The State Government takes decision
as to how much commission should be given to the
shopkeepers. Different States have different policies and
they take decision as per their policies and implement it.
Suppose in a State, Uttar Pradesh for instance, the
commission is not sufficient and that might be the reason,
definitely | am ready to convey the feelings of the hon.
Members to the respective Governments.

[Transiation]

Strengthening Commando Units
+

*362. SHRI ANURAG SINGH THAKUR:
SHRI VIRENDER KASHYAP:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government proposes to strengthen
commando units in the country including the National
Security Guards and Para Military Forces;

(b) if so, the details thereof and the concrete steps
taken in this regard;

(c) whether the Government also proposes to provide
assistance to various States for setting up Commando
Units within the State police forces; and

(d) if so, the details thereof and the steps taken in
this regard?

[English]

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) Strengthening of the national security apparatus,
including Commando Units, is an ongoing process, with
time to time reviews based on the internal security
situation.

(b) Recently, the Government has taken the following
measures to strengthen the commando units in the
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country:-

(i) Establishment of four Regional Hubs of the
National Security Guard (NSG) at Hyderabad,
Mumbai, Chennai and Kolkata. These hubs have
been operationsalised on 30th June/ist July,
2008.

(i) Approval for setting up of Regional Centres of
NSG in Kolkata and Hyderabad.

(i) Raising of 10 Commando Battalions for Resolute
Action (CoBRA) to be raised during the three-
year period from 2008-209 to 2010-11.

(iv) Assistance for raising of Commando Coys in
the States.

(v) Upgrading of the existing four Training Centres
of Central Para Military Forces at Silchar
(Assam), Hazaribagh (Jharkhand), Sapri
(Himachal Pradesh) and Gawaldham
(Uttarakhand), which will aiso train the
commando components of India Reserve (IR)
Battalions.

(c) The Central Government has approved raising
Commando Companes (Coys) by the State Governments
within the existing India Reserve Battalions/State Armed
Police.

(d) The Government has sanctioned 88 Commando
Companies to the States, who have been sanctioned IR
Battalions from 2007-08 onwards, and an assistance of
Rs. 264 crore has also been provided @ Rs. 3 crore per
Coy for training and equipments of these Coys. Other
State Governments were also requested to raise two
Commando Coys and seek assistance from the
Government for additional equipment and training.

[Translation]

SHRI ANURAG SINGH THAKUR: Madam, the youth
of Himachal Pradesh have played a significant role in
facing all the external attacks taken place after the
independence whether be it India-China war or India-
Pakistan war. If the number of martyrs among one
thousand people are counted, the number of youth of
Himachal Pradesh who have sacrificed their lives for the
sake of the country will be more.

Madam, the person who was leading the NSG team
in Mumbai attack on 26/11 was none other than Brigadier
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Sisodiya who hailed from Himachal Pradesh. So far the
people and youth of Himachal Pradesh have received
more than 963 bravery medals in all. Last time also, |
had raised a demand in the House in respect of opening
of NSG commando training center. But today it has been
told in the reply that only four centers have been opened
in the country and it does not inclue the name of
Himachal Pradesh. When the youth of Himachal Pradesh
have been run away from making sacrifices for the sake
of the country be it on the border or within, then why the
Union Govenment has not opened a commando centre
in our State so far? This will be my first question to the
Minister.

Madam, he has stated that training will be given in
Sapri, but it is not an independent commando unit.
Whether an independent commando unit of NSG will be
set up in Himchal Pradesh?

[English]

SHRI P. CHIDAMBARAM: Madam, setting up an
additional hub involves a lot of preparatory work. The
initial decision was to set up four hubs and these four
hubs have been set up in Hyderabad, Mumbai, Chennai
and Kolkata. In addition, we have got the Armed Forces’
Special Forces in Bangalore. As | have earlier said, in
course of time we will make an attempt to create a hub
of either the NSG or one of the Special Forces in every
State capital. But this is a long-term programme. We
need to get officers. We need to get the men and train
them. We need the land. We need the facilities. This
cannot be done overnight. Even these four hubs which
we have set up and operationalised by the deadline 30th
of June took a Herculean effort to operationalise them.

However, we have upgraded one of the Training
Centres of the Central Para-Military Forces in Sapri,
Himachal Pradesh and commando will be trained in that
Training Centre. Besides, two companies of the IR
battalion in Himachal Pradesh have been converted into
commando comparies and we have given Rs. 3 crore
per company. That money has also been given to
Himachal Pradesh. NSG Hub is not an easy matter. It is
a complex exercise. In course of time, 1 am sure we will
be able to find a way to establish an NSG Hub or an
equivalent in every State.

[Transiation]

SHRI ANURAG SINGH THAKUR: Madam Speaker,
as the Minister has stated that the four centres have
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been speedely set up in the country but it is likely to
take a considerably long period for setting up other such
centres. | would like to know from the Minister whether
we are able to set up such centre with an amount of
rupees three crores, whether we are in a position to
compat the ferrorists given the fact that the ferrorists
now-a-days have sophisticated weapons in their
possession? Is rupees three crores in not a meagre
amount? Whether this amount will be increased? Whether
the Union Government will bear the whole expenses likely
to be incurred on their training?

[English]

SHRI P. CHIDAMBARAM: No. Madam, | do not think
so and | will explain why. We have set up the NSG
Hubs in the four centres and each of these hubs is
about 220 to 250 men. A company of an IR battalion will
have roughly about 100-105 people. So two companies
being converted to commando companies costs Rs. 6
crore and Rs. 6 crore are enough to convert two ordinary
companies to commando companies. That will stili leave
about 200 commandoes in each State which is more or
less equal to an NSG Hub. | am not saying that it is an
exact equivalent of NSG Hub but 200 commandoes in
each State is all that we can plan, train and put in place
at the moment.

[Translation]

SHRI VIRENDER KASHYAP: Madam Speaker,
although the reply to my supplementary question has been
covered in the reply to Anurag Thakurji's question, yet |
would like to know from the Home Minister as to how
much amount has been released from the amount of
money sanctioned during the last two years for
strengthening the States police force and the concerned
units thereto in view of the geographical situation and
the hilly structure of Himachal Pradesh and how much
amount is left and by when it is likely to be released?

[English]

SHRI P. CHIDAMBARAM: Madam, we have
sanctioned six IR battalions for Himachal Pradesh. They
have already raised three battalions. They have to raise
three more battalions. We pay the cost of raising the
battalions and for converting two companies, we have
already also given Rs. 6 crore to Himachal Pradesh. 1t is
an on-going programme and | think Himachal Pradesh
has done well. It should do better.
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[Trans/ation]

SHRI KAMAL KISHORE ‘COMMANDQ’: Madam
Speaker, through you, | wouid like to know from the
Minister as to

[English]

those forces which are employed within the NSG and
SPG

[Translation]

and in respect of the people who are honoured on the
occasion of Indepdence Day and Republic Day, whether
he has done separate arrangements for them or it has
been done within the departments from where they go
on postings like

[English]

CPOs and Army people are on deputation from various
organisations.

[Translation]
Whether they are being awarded separately or it is done
according to their quota in their organisation? | would

like to know this thing from the Minister. ...//nterruyptions)

MADAM SPEAKER: You please ask the question in
connection with the original one.

...(Interruptions)
[English]

SHRI KAMAL KISHOR ‘COMMANDQ’: This is
connected with it.

[Translation]

Those on deputation. ... /Mnterruptions)
[English]

I am telling that those from various organisations like
CPOs or Army who are working on deputation with NSG
or SPG,

[Transiation]

| would like to know as to whether the Government
has fixed quota for those who are honoured on the
occasion of Indendence Day and Republic Day separately
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or the Army people or the CRPF people are given
honours out of their quota. This is a very correct question.

[English]

SHRI P. CHIDAMBARAM: Madam, to the best of my
ability to understand the question, the hon. Member wants
to know as to what is the procedure of giving Awards to
various people serving in various police brganizations.
There is an established procedure. There are rules and
regulations. Awards and medals are indeed given to police
officers of different ranks on the eve of the Republic
Day. I will send him a copy of that detailed scheme. But
there is no quota as such. Every service gets awards.
Every police organization, ranks get awards.
...(Interryptions)

[Translation]

MADAM SPEAKER: The Minister has told that he
will send you the complete information.

SHRI ANANT GANGARAM GEETE: Madam Speaker,
in respect of the Mumbai Attack on 26/11, a news has
appeared on the front page of yesterday’s “Times of India”
with reference to Headley that he had planned to attack
several leaders of the country apart from this attack.
Among them are Shivsena Supremo Shri Bala Saheb
Thakre, the Chief Minister of Gujarat. ...//nterruptions).

MADAM SPEAKER: Please don't take two minutes
to ask the question. You immediately ask your question.

SHRI ANANT GANGARAM GEETE: Madam Speaker,
I am asking the question but | am giving the reference
first. His intention was to attack several leaders and places
including Gujarat Chief Minister Shri Narendra Modi and
Shivsena Bhawan in Mumbai etc. This news came
yesterday but another news has appeared in ‘Lok Satta’
today that there is an apprehension of Fidayeen attacks
in Mumbai, Delhi and Kolkata. Several statements of
Prime Minister, Shri Manmohan Singhji have appeared in
the last few days that a terrorist attack can take place in
the country any time.

Madam Speaker, through you, | would like to know
from the Hon'ble Home Minister as to whether the Ministry
of Home Affairs has made some specific strategy with
the cooperation of the State Governments to foil the plan
of Headley which might take place in future.
..(Interruptions).
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MADAM SPEAKER: Geeteji, you please take your
seat.

...(Interruplions)

MADAM SPEAKER: If you want an answer, please
send a separate notice for the same.

...(Interryptions)
[English]

SHRI P. CHIDAMBARAM: With great respect to the
hon. Member this Question has nothing to do with the
Headley case. ...({Interryptions) With great respect | would
like to submit that | decline to answer any question other
than a supplementary to the main Question.

MADAM SPEAKER: Mr. Minister, thank you.
[Trans/ation/

Security to Women
+

*363. SHRIMATI MEENA SINGH:
SHRIMAT! SUMITRA MAHAJAN:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether the Government has issued any advisory
to the State Governments for ensuring safety and security
of women and control of crimes committed against them
in the country including the National Capital Territory of
Delhi;

(b) if so, the details thereof;

(c) whether the Government has suggested specific
steps through such advisories for improving the
effectiveness of the administration of the criminal justice
system and the machinery in tackling the various crimes
and atrocities committed against women including
amendments in the existing laws; and

(d) if so, the details thereof?
[English]

THE MINISTER OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM): (a) to (d) A Statement is laid on the
Table of the House.

Statement

(a) to (d) Yes, Madam. A detailed advisory dated 4th
September, 2009 has been sent to all State Governments/
UT Administrations wherein States/UTs have been advised
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to take comprehensive review of the effectiveness of the
machinery for ensuring safety and security of women and
control of crimes committed against them in the country
including the National Capital Territory of Delhi. The
Advisory is also available on Ministry of Home Affairs’
website, www.mha.nic.in.

Some of the specific steps suggested in the advisory
are as under:-

(i) Vigorously enforce the existing legislations and
ensure proper enforcement of law and
convictions in crimes related to women.

(i) The administration and police should play a more
proactive role in detection and investigation of
crime against women and ensuring that there is
no under reporting.

(i) Increasing the overall representation of women
in police forces.

(iv) Sensitizing the law enforcement machinery
towards crime against women by way of well
structured training and awarness programmes,
meetings and seminars etc., for police personnel
at all levels as well as other functionaries
administering the criminal justice system.

(v) For improving general awareness on legislations,
mechanisms in place for safety and protection
of women, the concerned department of the
State Government must, /ter-alia, take following
steps:

a. Create awareness through print and electronic
media;

b. Organize legal literacy and legal awareness
camps;

¢. Develop a community monitoring system to
check cases of violence, abuse and
exploitation and take necessary steps to curb
the same; and

d. Involving the Community at large in creating
and spreading such awareness.

(vi) Explore the possibility of associating NGOs
working in the area of combating crime against
women.

(vii) There should be no delay whatsoever in
registration of FIR in all cases of crime against
women.
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(viii)

(ix)

x)

(xi)

(xii)

(xiii)

(xiv)

(xv)
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All out efforts should be made to apprehend all
the accused named in the FIR immediately so
as to generate confidence in the victims and
their family members.

Cases should be thoroughly investigated and
charge sheets against the accused persons
should be filed within three months from the
date of occurrence, without compromising on the
quality of investigation. Speedy investigation
should be conductéd in heinous crimes like rape.
The mdeical examination of rape victims should
be conducted without delay.

Ensure proper supervisions at appropriate level
of cases of crime against women from the
recording of FIR to the disposal of the case by
the competent court.

Help-line numbers of the crime against women
cells-should be exhibited prominently in hospitals/
schools/colieges premises, and in other suitable
places.

Set up exclusive ‘Crime Against Women and
Children’ desk in each police station and the
Special Women police cells in the police stations
and all women police thana as needed.

Concerned departments of the State
Governments could handle rape victims at all
stages from filing a complaint in a police station
to undergoing forensic examination.

The specialized Sexuai Assault Treatment Units
could be developed in government hospitals
having a large maternity section.

For improving the safety conditions on road, the
concerned departments of the State Government
must take suitable steps to:

a. Increase the number of beat constables,
especially on the sensitive roads;

b. Increase the number of police heip booth/
kiosks, especially in remote and lonely
stretches;

c. Increase police patrolling, especially during
the night;

d. Increase the number of women police officers
in the mobile police vans;

e. Set-up telephone booths for easy access to
police;

f. Install people friendly street lights on all
roads, lonely stretches and alleys; and

g. Ensure street lights are properly and
efficiently working on all roads, lonely
stretches and alleys.

(xvi) the local police should arrange for patrolling in
the afffected areas and more especially in the
locality of the weaker sections of the society.
Periodic visits by DM and SP will create a sense
of safety and security among these sections of
the people.

(xvii) Special steps to be taken for security of women
working in night shifts of call centers.

(xviii) Crime prone areas should be identified and a
mechanism be put in place to monitor infractions
in school/colleges for ensuring safety and
security of female students. Women police
officers in adequate number fully equipped with
policing infrastructure may be posted in such
areas.

(xix) Action should be taken at the State level to set
up Fast Track Courts and Family Courts.

(xx) Dowry related cases must be adjudicated
expeditiously to avoid further harassment of the
women.

(xxi) Appointment Dowry Prohibition Officers and notify
the Rules under the Dowry Prohibition Act, 1961.

(xxii) All police stations may be advised to display
the name and other details of Protection officers
of the area appointed under the Domestic
Violence Act, 2005.

[Translation]

SHRIMATI MEENA SINGH: Madam Speaker, the
guidelines and laws referred to by Hon’ble Minister in
reply to my question have nothing to do with the facts
under present circumstances. The wife of Hon'ble Union
Minister Shri Sachin Pilot is co-founder of an organisation
namely Sikwin. This organisation has stated on the basis
of its survey that around 95 per cent women feel
themselves unsafe in Delhi. ...//n#rruptions)
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MADAM SPEAKER: She is not a Member of
Parliament and you are talking about her. You must ask
your supplementary question.

...(Interryplions)

SEVERAL HON'BLE MEMBERS: Hon'ble member is
mentioning about organisation. ...//nterruyptions).

MADAM SPEAKER: Let her ask the question.

SHRIMATI MEENA SINGH: Madam Speaker,
presently, about 95 per cent women feel themselves
unsafe. Unless it is urgent, they do not dare to venture
out their homes. According to this organisation, around
88 per cent women feel that if they are harassed at any
public place, no one comes forward to help them out.
Similarly, 82 per cent women hold that they feel
themselves more unsafe in DTC and blue line buses.

Madam, according to National Crime Record Bureau,
a woman is raped or sexually assaulted every 53 minutes
in the country. .../Inferryptions). A woman is eve teased
somewhere every 15 minutes.

Madam, through you, | would like to ask Hon'ble
Minister whether he agrees with these figures? If so,
when the time will come when the women of our country
will start to feel themselves safe? Whether Hon'ble
Minister propose to introduce any stringent law in this
regard?

[English]

SHRI P. CHIDAMBARAM: Madam Speaker, | am
hardly competent to comment on the surveys published
from time to time. | agree that crimes against women is
a matter of grave concern. | also agree that the number
of crimes against women on the basis of FIRs registered
is on the rise. This is because more crimes are being
reported and more crimes against women are being
investigated. But the number of crimes against women
that are solved are also on the rise. The Police are able
to solve these cases of crimes against women and bring
the guilty to book. We are taking every step to ensure
that women feel safe. In highly urbanised areas where
the density of the population is very high, where more
women join the work force and there are a large number
of migrant workers in every strata of society, from
construction workers to even IT software professionals,
there is greater interaction between men and women. it
is unfortunate but true that crimes against women do
take place. We are fully sensitive to crimes against women
and that is why, we issue these advisories. We ask States
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to take special measures in order to ensure that crimes
against women are prevented and, if crimes against
women occur, the guilty are brought to book. | share the
sentiments of the hon. Member and | am sure that every
Member in the House shares those sentiments. We will
continue to do our best and we will continue to impress
upon the State Governments to do their best in order to
give women a sense of security.

[Transiation]

SHRIMAT!I MEENA SINGH: Madam, when a rape is
committed on a woman, she has to face humiliating
interrogation right from police station to court and this
thing cannot be described in words. On several occasions,
police personnel themselves sexually assault the victim
in police station. The defence lawyer puts up such types
of questions before the victim woman in court due to
which she has to face a lot of embarrassment. As a
result of this embarrassment, the victim woman avoid
taking recourse to law. My question is whether he
proposes to take such steps so that women do not avoid
taking recourse to law to get justice for the atrocities
being committed on them.

[Englisty]

SHRI P. CHIDAMBARAM: Madam, there are very
strict guidelines of how a case of rape should be
investigated and prosecuted. In fact, recently, we have
amended the Code of Criminal Procedure which
incorporates some of the guidelines into the law but these
have also been stated by the Supreme Court and that is
the law of the country. Among the guidelines are:

“All rape cases should be tried in the court of a
woman judge as far as practicable. Investigation in
child rape cases must be completed within three
months. In-camera trial of sexual offence cases should
be conducted, as far as practicable, by a woman
judge. A female accused should not be touched by
a male police officer. In order to prevent trials in
rape cases from being unduly delayed by providing
inquiry of trial in such cases shall as far as possible
to be completed within a period of two months from
the date of commencement of examination of the
witnesses. In an offence of rape, the recording of
the statement of the victim should be conducted at
the residence of the victim or a place of her choice
and as far as possible, by a woman police officer in
the presence of her parents or guardian or near
relatives or social worker.”
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These are the guidelines which the States have to
follow and the State Police has to follow. In the court,
the name of the victim is usually kept confidential. The
media cannot publish the name of the victim. A number
of safeguards are there. | think the anguish and against
of the hon. Member, which | share, arise because these
guidelines are not followed in some cases. The State
police, the State prosecutor and the judge do not follow
these guidelines. That is the problem. Therefore, from
time to time, we impress upon the State Governments,
the State police and the courts on the need to follow
these guidelines. The investigating officer, the prosecutor
and, above all, the judge must follow these guidelines. If
these guidelines are followed, much of the anguish, agony
and suffering of the victim who is already victim of rape
will be lessened and it will not be added to.

| would appeal to everybody, especially the police
investigator, the prosecutor and the judge, to please follow
these guidelines scrupulously so that the pain and
suffering of the victim is lessened to that extent.

[Translation]

SHRIMATI SUMITRA MAHAJAN: Madam Speaker, we
hold that progress of women is the progress of entire
society and nation itself. Similarly

[English]

security of women relates to security of society and nation.
[Translation]

1 convey my thanks to Hon'ble Minister of Home Affairs.
[English]

He has given a detailed advisory. He has given some
22-point advisory to the State Governments. That note is
there. But only giving advisory is not sufficient. Taking
some action is necessary.

[Translationf

| want to say that out of 22 points, two-three points may
prove to be effective.

[English]

Like sensitising law enforcing machinery or exploring
NGOs working in that area or community monitoring
system.
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[Transilation]

There is a need to formulate an action plan concentrating
on some of these points. Now, | would like to say
something about youth. We say that youth are future of
country. Similary, yough female generation is also the
future of country. This thinking is becoming strong in
several States and due to increasing trend of
consumerism, mind of our young generation is also getting
influenced. One important thing that is coming before us
is that some people taking advantage of this situation
are engaged in practice of forceful conversion of young
girls in name of ‘Love Jehad'. Kerala High Court taking
cognizance of the matter has intervened in this matter. |
would like to know from the Home Minister whether he
is aware of the increasing incidents of trapping the young
girls in love and forcing them to convert their religion in
the name of ‘Love Jehad’ and as | have stated whether
Government is going to formulate any action plan in
consultation with State Governments concentrating on
these two-three points, in place of merely issuing the
advisory note.

[English]

SHR! P. CHIDAMBARAM: On human ftrafficking, on
9th September, 2009, we issued a comprehensive advisory
to the States setting out the gravity of the problem and
asking the States to address this with a sense of urgency.
What is that the Central Government can do? We can
make laws. We are making laws in this House. We can
convey the laws, the spirit of the laws, the letter of the
laws, and how the laws should be applied to the State
Governments. We can call the Chief Ministers once or
twice a year and impress upon them the need to ensure
that these laws are enforced. The Department of Women
and Child Development also impresses upon the Ministers
and the Departments in the States to do it. But ultimately
since we all know that and we zealously guard that right
police is a State subject.

We will continue to impress upon the State
Governments about the gravity of the problem. But action
on the ground must be taken by the State Governments.
| am one with you on this. If you want me to do more,
| will do more. But you must tell me what | can do more
except to impress upon the State Governments about
the need to ensure that the laws are enforced vigorously
and the guidelines are followed scrupulously.
...(Interruptions)
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[Translation]

SHRIMATI SUMITRA MAHAJAN: Madam Speaker as
I have stated about forceful conversion. ... nterruptions).

[English]
MADAM SPEAKER: Nothing will go on record.
...(Interruyptions)*

SHRI PONNAM PRABHAKAR: Madam, most working
women across India feel insecure about their safety more
S0 during nightshifts.

According to a survey done by the Assocham Social
Development Foundation (ASDF) about 53 per cent
working women feel insecure, especially during night shifts
in all major hubs of economic activity across the country.
Most of them are employed in the BPO, IT sector,
hospitality, civil aviation, medical and textile space. Most
women believe that the safety norms set up by their
respective establishments are not adequate.

Delhi topped the list with 65 per cent of women
followed by 35 per cent in Hyderabad, 28 per cent in
Chennai and 26 per cent in Mumbai.

Now-a-days, acid attacks on women are also
increasing across the country especially in Andhra
Pradesh. Women are not only losing their precious lives
but are also spending lakhs of rupees to recover from
such ghastly incidents.

Now, my supplementary question to the hon. Minister
is: whether the Ministry has any proposal to recommend
to the State Governments that they needed to make it
mandatory to amend the laws to give severe punishment
in the women attack cases, especially in Andhra Pradesh;
and if so, the complete details thereof; and if not, the
exact reasons therefore?

SHRI P. CHIDAMBARAM: There is no proposal under
consideration to amend the law as the hon. Member
suggests. This is a matter which has to be carefully
considered. The State Governments, of course, are free
to take action regarding amending laws. These laws are
in the Concurrent List. There is no proposal, to the best
of my knowledge, either in my Department or in any
other Department.

*Not recorded.
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DR. RATNA DE: We have seen helplessly many
instances where women are put to the hardships in terms
of atrocities and crimes across the country. There should
be exemplary punishment to those who indulge in these
types of crimes.

My question to the hon. Minister is this. Wili the
hon. Minister assure the august House to have regular
review with his Ministerial staff along with the police
officials to bring in much-needed check and stop the
atrocities and crimes across the country?

SHRI P. CHIDAMBARAM: Madam, | have already
answered this question as much in detail as | can. The
laws are there and they provide for strict punishment,
but it is the enforcement of the laws which leaves much
to be desired. To the extent that | have direct authority,
we will certainly try to do it in Delhi, but in the States,
it is the State Governments which must enforce the laws.

SHRIMATI JAYAPRADA: Madam, | would like to thank
you for giving me an opportunity to speak on this very
important question.

Madam, during 2007-08, a lot of foreign tourists,
including women, visited India to see important and
historical places including the heritage of India. | would
like to point out here that a lot of cases have been
registered in different police stations and a lot of people
have been targeted. A lot of women were victimized in
all these cases.

I would like to know from the hon. Minister as to
how many cases they have registered. Have they got
any justification to give to the foreigners so that we can
send a message to the entire world that India is safe
and whosoever wants to come, they will be safe?
...(Interruptions)

MADAM SPEAKER: Please ask one question.

SHRIMATI JAYAPRADA: Madam, in Uttar Pradesh
and even in my constituency, yesterday | have seen one
particular girl,

[Transilation]

We usually hear the incidents of gang rapes of young
girls working as domestic help. | would like to state that
a committee should be constituted to check such incidents
and to look after the welfare of such innocent girls who
happened to be the victim of rape and society is not
accepting them. | want to know from the Minister whether
the Government will provide any security or facility of
education to them.
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[English]

SHRI P. CHIDAMBARAM: Madam, in 2007-08, for
which the figures were available with me, 5 million tourists
came to India. It is true that some tourists, especially
women, are subjected to molestation or sexual harassment
or even rape. But, | think, we should not exaggerate the
numbers and paint an alarming picture as though India
or every part of India is unsafe for every tourist who
visits India.

The Ministry of Tourism has issued an Advisory to
all the State Governments and the Union Territories to
deploy police to ensure the safety and security of tourists.
It has also circulated the guidelines for the formation of
Tourist Security Organisations comprising ex-Servicemen
for the safety and security of tourists. | hope that the
States will take these Advisories seriously. These
Advisories are formulated after consulting all the State
Governments. So, once the Advisory is sent, the State
Governments must implement these Advisories
scrupulously.

As regards women domestic help, yes, many of them
are quite vulnerable. Because of the nature of the
relationship and the unequal power situation, many women
domestic helps are indeed vulnerable. But, if a crime is
committed against a domestic help, that is as much a
crime of rape or sexual harassment or molestation as
happened anywhere else. The State must punish such
criminals very severely. | think, in some cities, domestic
helps have begun to organise themselves. In cities like
Mumbai, for example, they have begun to organise
themselves. | think there are a number of civil society
organisations which are helping to organise domestic help.
| think if the domestic helps organise themselves, perhaps,
there is scope for training them or sensitising them to
the dangers of being employed as domestic help and
then, perhaps, things will improve.

Electronic Toll System

+
*364. SHRI KAUSHALENDRA KUMAR:
SHRI PRATAP SINGH BAJWA:

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) whether the Government has introduced/proposes
to introduce electronic toll systems for National Highways
in the country;

(b) the benefit likely to accrue as a result thereof;
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(c) the loactions identified for the purpose, State-
wise and project-wise;

{(d) whether the proposed system would eliminate
complaints in the prevailing toll collection mechanism;

() if so, the details thereof; and

(f) the time by which the said system is likley to be
implemented?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR R.P.N.
SINGH): (a) and (b) Yes, Madam, Electronic Tolling would
reduce the delay at the toll plaza due to reduced
transaction time, thereby improving the operational
efficiency of the National Highways. This will also make
the transactions more transparent, fair and accountable
by automatic classification of vehicles and applying the
approved rated of tolling. The costs associated with delays
and congestion would also reduce. Reply to parts (c) to
{f) is laid on the Table of the House.

(c) Electronic toll collection is presently being done
on Delhi-Gurgaon section of NH-8 along with manual
tolling. Three more locations have been identified for pilot
project for technology options. these are (1) Panipat-
Jalandhar section of NH-1 in the States of Haryana and
Punjab, (2) Guragon-Jaipur section of NH-8 in the States
of Haryana and Rajasthan and (3) Surat-Dahisar section
of NH-8 in the States of Gujarat and Maharashtra (all
are 4 to 6 lane widening projects on BOT basis)

(d) and (e) Once full scale implementation of
Electronic tolling is done, the usual complaints like delays,
over/under charging, under reporting of toll revenue,
incidents of on-compliance of toll etc. will be minimised.
However, since there are various technologies available
with varying capabilities, before the full scale application,
pilot studies have been proposed. In the pilot studies,
different technologies such as 5.8 GHz Microwave
(Passive), 5.8 GHz Microwave (Active) and communication
Air-interface Long and Medium Range-infra red (CALM-
IR) are to be studied.

(f) The pilot studies are likely to be started during
the year 2010 and to be completed in the year
2010-11.

[Translation]

SHRI KAUSHALENDRA KUMAR: Madam Speaker, |
am not satisfied with the answer given by the Hon'ble
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Minister. There is no mention about Bihar. NH-2 Passes
through Bihar, the one part of which lies between Sher
Ghati and Amas and there is one place namely
Surajmandal near Barachatti. At this place toll tax is
collected through fake receipt. There are many other such
places also. | would like to know from the Hon'ble Minister
whether he would about an electronic toll tax collection
system to ckeck such malpractice and will take action to
punish the guilty persons?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH): Madam Speaker, | will
definitely look into the matter and will take the necessary
steps.

SHR! KAUSHALENDRA KUMAR: Madam Speaker,
NH-2 and NH-83 passed through our State, which
connects State Capital with Golden Quadrilateral National
Highway. !t is a part of the Government policy and it is
of four lanes. Whether the Government proposes 10 make
it an expressway and provide an electronic toll tax
system? Whether it is under the policy of the
Government? Whether the electronic toll tax collection
system will be provided on at least one lane. If so, the
detail thereof.

SHRI KAMAL NATH: Madam whereever there is
conversion to six lanes from four tanes and wherever
four-lane highway is being constructed, a toll tax policy
is already in place and as per the toll policy; toll plaza
will be established wherever it is needed. The action
needed will be taken as per the policy with regard to the
road mentioned by the Hon’ble MP.

[Englisfi]

SHRI PRATAP SINGH BAJWA: Madam, with the
proposed electronic system of toll collection, | would like
to know whether the waiting time at the toll plazas would
be reduced. As per documents, it is now being specified
as 6 to 20 seconds, but at present, at most of the toll
plazas, it is much above than 15 to 20 minutes whether
in Gurgaon or in Karnal or in most of the toll plazas in
Punjab and in Lakhanpur also as Lal Singhji says.

My second supplementary is this.
MADAM SPEAKER: Please ask one question only.

SHRI PRATAP SINGH BAJWA: Just a minute,
Madam.
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To really introduce an electronic toll system, we need
to have a decorated Toll Policy with uniform rates all
across the country. But at present there are different toll
rates. Does the Government have any proposal to
introduce uniform toll rates throughout the country?

SHRI KAMAL NATH: As far as the first question
regarding delays is concerned, it is a fact that there are
delays because of the traffic. The traffic has been much
larger than what could be envisaged at the time of
construction as has been mentioned by the hon. Member
for example in Gurgaon.

There are two issues here. One is tolling technology
and the other is to have adequate lanes. With regard to
tolling technology, with new technologies emerging and
the life span of technologies being very little, we are
now putting in place pilot projects for examining three toll
technologies which will not only expedite it but will also
serve other purposes. There was a committee set up to
choose the technology. They could not identify as to which
was the best technology because each technology has
some advantages and disadvantages. So, we decided to
have some pilot projects. In some stretches we are using
one technology and in some other stretches we are using
another technology. Then, we will come to know as to
which is the best technology. The hon. Member says that
there should be a common technology. Of course, we
are looking at a tolling technology which is common
across the country. You cannot have one type of tolling
technology at one place and another type of tolling
technology at another place. But this will be determined
after the results of the pilot projects become known.

The other problem is the number of lanes at the toll
plazas. There are delays in all the toll plazas and to
avoid that, we are looking at how the number of lanes
at the toll plazas can be increased.

DR. KIRIT PREMJIBHAI SOLANKI: Madam, | want
to know the policy regarding toll collection. What should
be the rationality of the amount collected and how long
should the toll amount be kept?

SHRI KAMAL NATH: Madam, there are two types of
tolls which are levied. One is, the concessionaires levy
the toll which is a part of the project and the other toll
is levied where roads are built not on BOT basis, but
are built on EPC basis. In that case, the toll is levied by
the National Highways Authority of India and it is based
on the Toll Policy, based on traffic and distance.
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SHRI PRABODH PANDA: Madam Speaker, | would
like to know from the hon. Minister what are the norms
of setting up toll plaza in terms of difference from one
plaza to another plaza. | am referring to the Golden
Quadrilateral, particularly from Kolkata to Belda where
the difference is 140 kms. but within 140 kms. three toll
plazas have been set up. What are the exact norms of
setting up toll plazas in terms of difference?

SHRI KAMAL NATH: Toll plazas are based on exit
and entry points. When there is an entry point in two
highways, you have to have a toll plaza because there
is additional traffic and the traffic which is already there
has already paid to only one toll plaza. So, toll plazas
are based on entry and exit points on a highway. There
is no fixed thing that it has got to be after so many
kilometres or before so many kilometres. It is based on
entry and exit points.

Encouraging Youth Towards Sports

+
*365. SHRI S. ALAGIRI:
SHRI HANSRAJ G. AHIR:

Will the Minister of YOUTH AFFAIRS AND SPORTS
be pleased to state:

(a) the details of the plans/schemes launched for
identifying, developing and promoting sporting skills among
the youth including in rural areas;

(b) the funds allocated for this purpose during each
of the last three years and the current year, plan/scheme-
wise;

(c) whether the Government proposes to review the
National Youth Policy/Sports Policy in this regard; and

(d) if so, the details thereof?

THE MINISTER OF YOUTH AFFAIRS AND SPORTS
(DR. M.S. GILL): (a) to (d) A statement is laid on the
table of the house.

Statement

(a) Yes, Madam. Government of India introduced a
centrally sponsored scheme entitled “Panchayat Yuva
Krida Aur Khel Abhiyan (PYKKA)”, in 2008-09, which aims
at promoting sporting skill among rural youth. The scheme
provides support for creation of basic sports infrastructure
at village and block panchayats and conduct of annual
rural sports competition at block, district, state and national
level. apart from this, Sports Authority of India (SAl)
operates a variety of schemes catering to different age
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group for spotting and nurturing sporting talent amongst
children and youth throughout the country including rural
areas. Details of the schemes are given in the enclosed
annexure.

(b) Funds allocated under PYKKA and SAl schemes
during the last three years are as under:

(Rs. in crore)

SI.No. Name of Scheme 2007-08  2008-09  2009-10

1. Panchayati Yuva Krida — 92.00 160.00
Aur Khel Abhiyan (PYKKA)

2. *Sports Promotion Schemes  191.00 203.00 202.00
of SAl

(c) and (d) The National Youth Policy, 2003 which is
currently followed, recognized all-round development of
Youth and sports is as one of the important tool to
achieve its objectives. The current Sports Policy, 2001 is
found adequate to promote sports in the country.

Annexure
SLNo.  Name of SAl scheme Age group
(years)

1, National Sports Talent Contest 8-14
Scheme (NSTC)

2. Army Boys Sports Company 8-16
Scheme (ABSC)

3. SAl Training Centres (STC) 14-21

4, Special area Games Scheme (SAG) 14-21

5. Extension of Centre of STC/SAG 14-21

Centres to cover Schools/
Colleges for Wider Coverage

6. Centre of Excellence Scheme (COE) 17-25

SHRI S. ALAGIRI: Madam Speaker, | have read the
answer tabled by the hon. Minister. India and China are
the developing countries and both the countries got the
Independence in 1947 and 1948 respectively.

In the field of sports, China has achieved more than
us. In the Beijing Olympics they had won, we had failed.
It is welcome to note that the UPA Government has for
the first time introduced the scheme to encourage the
sports at the village level.
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MADAM SPEAKER: Please ask your question.

SHRI S. ALAGIRI: When we can get best
sportspersons, the Government should encourage the
students to involve them in the sports activities in village
schools, town schools, colleges and universities. The
shortage of physical education teachers and coaches is
very much there in most of the educational institutions.
Physical education teachers can identify among the
students who are interested in the games and which are
the games they are interested in.

MADAM SPEAKER: Please ask the question. There
is very little time left. You must hear the reply as well.

SHRI S. ALAGIRI: Madam, | would like to know
whether the Government has taken any initiative to appoint
special coaches in all the educational institutions
throughout the country.

DR. M.S. GILL: Madam, the question is wide ranging
on a comparison of India and China, and why we are
where we are, in medals or winning events, plus in using
schools and universities, in order to obviously get the
talent who can win us these medals.

Madam, in this answer, 1 have given you a major
scheme, introduced last year by the Government, Yuva
Krida Khel Abhiyan, Rural Sports Scheme for six lakh
villages of India, in which the States choose villages,
and we help the chosen villages with funds for a
playground. We also help them with funds for equipment
as well as ancilliaries. Then the Centre pays totally for
competitions at block level, at the district level, at State
level and at national level.

Last year, | got a sum of Rs. 92 crore and every
penny was distributed to the States. This year, | have a
sum of Rs. 160 crore, and every penny will be distributed.
| am also urging the hon. Finance Minister to give me
more because the scheme is of Rs. 1500 crore, over
five years in the Eleventh Plan, about
Rs. 300 crore, a year if the money can be managed.
That is where your gold medals are going to come from.

As far as Sports Authority of India is concerned, |
have also ...(Interruptions)

[Trans/ation]
MADAM SPEAKER: You please address the chair.

...(Interryptions)
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[English]

DR. M.S. GILL: To Sports Authority also, a sum of
Rs. 203 crore in 2008-09 and Rs. 202 crore or maybe
more, will be given this year. We have a wide ranging
set of schemes-8 to 14 national sports talent in schools,
Army boys companies—all up to 16. We fund them and
we support all these. SAl training centres—14 to 21,
special area games—14 to 21, and altogether about
15,000 people are being taken across the country, where
we give the coaches, we give, the funding for their
feeding, and other support. We want to do more. We
want to get more money, and certainly do more. China
has got where it has by intensive money as well as
other effort on all this. | am in constant touch with the
Education Minister. .../ Interruptions)

[Translation]

SHR! MULAYAM SINGH YADAV: Madam, we should
not waste our time only in speeches. ...(/Inferruptions)

DR. M.S. GILL: | take my seat, you may ask.
...(Interruptions)

MADAM SPEAKER: Mr. Minister please continue your
statement.

...(Interruptions).
[English]

DR. M.S. GILL: A major part of the effort is to give
support to sports in schools and university. That is where
the gold medals come from. | have put them both on ‘A’
grade since last year, and | am in constant touch with
the Education Minister, to make India’s education system
friendly to the promotion of sports.

WRITTEN ANSWERS TO QUESTIONS
[English]
Development of Dairy Sector

*366. SHRI PRASANTA KUMAR MAJUMDAR:
SHRIMATI YASHODHARA RAJE SCINDIA:

Will the Minister of AGRICULTURE be pleased to
state:
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(a) the details of the scheme being implemented in
the country for the dairy sector including steps for
improving the breeds, productivity of milch cattle and
improving the quality of milk in the country;

(b) the funds allocated/proposed to be allocated under
each scheme in the Eleventh Five Year Plan;

(c) the projected percentage growth in the dairy sector
for each of the current Five Year Plan;

(d) whether any proposal has been received from
the State Governments for improvement in the dairy
sector; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The
Department of Animal Husbandry, Dairying and Fisheries
is implementing the following schemes for dairy sector
for improving the breeds, productivity of milch cattie and
quality of milk in the country. Eleventh plan allocation for
each of the schemes is also indicated below:

Funds allocated
during the
11th Plan

(Rs. in crore)

SI.No. Name of the Scheme

1. National Project for Cattle and 554.00
Buffalo Breeding (NPCBB)

2. Intensive Dairy Development 125.00
Programme (IDDP)

3. Strengthening Infrastructure for 100.00
Quality and Clean Milk
Production (CMP)

4, Assistance to Cooperatives 50.00
(A to C)

5. Dairy Venture Capital Fund 300.00
(DVCF)

(¢) The milk group aims at achieving a growth rate
of 5% per annum during the 11th Plan.

(d) and (e) Under the various schemes mentioned
above, proposals are received from the State
Governments for improvement of dairy sector, These are
examined as per the guidelines of the scheme & funds
are released after approval of the competent authority.
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Details of proposals received during XI plan so far is as
below:

Name of the Scheme No of proposais

received from

2007-08
till date
National Project for Cattle and Buffalo 27
Breeding
Intensive Dairy Development Programme 15
Strengthening Infrastructure for Quality 36
and Clean Milk Production
Assistance to Cooperatives 1

As far as DVCF is concerned, the proposals received
from various banks are processed and sanctioned by
NABARD.

[Transiation]
National Food Security Mission

*367. SHRI MAHESH JOSHL:
SHRI ANANT KUMAR HEGDE:

Will the Minister of AGRICULTURE be pleased to
state:

(a) the details of the targets set under the National
Food Security Mission for increasing production of rice,
wheat and pulses during each year of the Eleventh Five
Year Plan;

(b) the details of the interventions for which
Government of India’s approval has been communicated
and the financial allocations proposed in this regard;

(c) whether any increase in the production of the
foodgrains has been registered since the launch of the
Mission; and

(d) if so, the percentage increase in the production
of foodgrains achieved under this Mission?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) National
Food Security Mission (NFSM) has been launched since
Rabi 2007-08 to increase the production of rice, wheat
and pulses by 10, 8 and 2 million tonnes, respectively
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by the end of XlI Five Year Plan (2011-12). The year
wise and crop-wise break-up of cumulative targets are
as under:

(Million Tonnes)

Year Rice Wheat Pulses
2007-08 1 2 0.3
2008-09 3 3 0.8
2009-10 5 4 1.0
2010-11 7 6 1.5
2011-12 10 8 2.0

(b) Based on the state action plans, various
interventions approved under NFSM for implementation
at district level relate to demostration of improved
production technology, production of foundation/certified
seeds of puises, distribution of quality seeds of High
Yielding Varieties of rice, wheat, pulses and hybrids of
rice, popularisation of newly released varieties by minikits,
Integrated Pest Management (IPM), support for lime/
gypsum, micronutrients under Integrated Nutrient
Management (INM), various farm machineries such as
weeders, knap sack sprayers, zero till seed drilis, multi-
crop planters, seed cum fertilizer drills, rotavators and
other farm implements, extension, water lifting and
moisture saving devices, training and mass media
campaign including awards for best performing districts.
Besides, pilot projects on demonstration of International
Crop Research Institute for Semi Arid Tropics (ICRISAT)
technologies on hybrid pigeon pea and enhancing
chickpea production in rainfed rice fellow land (RRFL)
etc. have also been approved. Districts have been given
flexibility to adopt area specific technological interventions
suited to the local conditions. An outlay of Rs. 4882.48
crores has been approved for implementation of NFSM
during XI plan period.

(c) and (d) NFSM programme has been launched
since Rabi, 2007-08. Before the launch of the NFSM
programme /e. during 2006-07, the production of total
foodgrains was 217.28 million tonnes which increased
to 233.88 million tonnes (4th advance estimate) during
2008-09. Thus, around 7.64 percent increase in total
foodgrains production has been achieved.

High Yielding Seeds

*368. SHRI KUNVARJIBHAI MOHANBAHI
BAVALIA:
SHRI D.B. CHANDRE GOWDA:

Will the Minister of AGRICULTURE be pleased to
state:
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(a) whether schemes for developing high yielding
variety of seeds of crops have been launched;

(b) if so, the achievement of those schemes in the
matter of production and productivity and the percentage
increase in production estimated due to the use of such
seeds in the country;

(c) whether the Government has allocated any funds
for dissemination of information to popularise new high
yielding varieties of seeds and distribution of the same;
and

(d) if so, the details thereof and the amount of funds
allocated during each of the last three years and the
current year, State-wise alongwith the steps taken for
increasing the availability of such seeds in the country?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, (FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes,
Madam. Indian Council of Agricultural Research (ICAR)
has various schemes for the development of new high
yielding varieties of crops during the current five year
plan period.

(b) Indian agriculture has made tremendous progress
in terms of self-sufficiency in foodgrains. All time record
foodgrain production of 233.88 million tones has been
achieved (4th advance estimate 2008-09). Productivity of
foodgrain crops enhanced from 522 kg/ha (1950-51) to
1854 kg/ha 2007-08 which is more than three times due
to cultivation of high yielding crop varieties and hybrids,
developed by Indian Council of Agricultural Research.
Adoption of improved technologies particularly impvoed
varieties/hybrids possessing high yield and resistant to
major diseases and pest, and other desirable traits
enhanced production and productivity of crops. Front Line
Demonstrations in farmers’ fields have indicated the scope
of 25 to 45% increase in yield through the adoption of
high yielding pulse varieties and new agricultural
technologies. In cotton crop, there has been increase in
production to the tune of 15% in North Zone, 19% in
central zone and 21% South zone during 2007-09.
Through the adoption of improved technologies including
721 high yielding horticuitural crop varieties and their
production technologies, India has emerged as the second
largest producer of fruits and vegetables in the world. It
has substantially improved the food and nutritional security.
Further, production increased up to 2.4 fold in banana
and tomato, 1.6 fold in potato and 1.3 fold in cassava
from 1991-92 to 2005-06.
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(c) and (d) Yes, Madam. The Department of
Agriculture and Cooperation has launched the Central
Sector Scheme namely “Development and Strengthening
of Seed Infrastructure Facilities for Production and
Distribution of Quality Seeds” during 2005-06 to develop
and strengthen the existing infrastructure for the production
and distribution of certified/quality crop seeds and planting
materials to farmers.

The important components of the scheme are: Seed
Village Programme, Creation of Seed Infrastructure
Facilities in Public Sector, Transport Subsidy on Movement
of Seeds to North Eastern States, Establishment and
Maintenance of Seed Bank, Strenghening Seed Quality
Control Organisation, Assistance to Tissue Culture
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Laboratory and Boosting Seed Production in Private
Sector.

The allocations of funds for the primary Sheme for
seed developmental and dissemination of information,
namely “Development and strengthening of infrastructure
facilities for production and distribution of seeds” for the
last three years, state-wise is enclosed as statement.
However, there are several schemes in the Department
of Agriculture and Cooperation for popularization of high
yielding varieites/hybrids such as the National Food
Security Mission, Micro-management of Agriculture,
Rashtriya Krishi Vikas Yojana, Integrated Scheme on
Qilseeds, Pulses Oilpam and Maize, Technology Mission
on Cotton, Technology Mission on Jute & Mesta efc.

Statement

Detalls of Funds Released to State under Development and Strengthening of Infrastructure
Facilities for Production and Distribution of Seeds

(Amount Released Rs. in Lakh)

Sl.No. State 2006-07 2007-08 2008-09 2009-10
{(upto 10.12.2009)
1 2 3 4 5 6
1. Andhra Pradesh 500 622.756 1604 2840.35
2. Assam 14.227 1468.46 814.1
3.  Arunachal Pradesh 0 0 1.829 7.899
4.  Bihar 3.837 421.266 523.636 1388.656
5. Chhattisgarh 21 670.135
6. Guijarat 0 217.424 301.611 1038.5
7. Himachal Pradesh 4.379 20.292 64.48 360.52
8. Haryana 16.7283 49 812.878
9. Jammu and Kashmir 16.395 160.188 232.152 186.319
10.  Jharkhand 1590.25
1. Karnataka 19.492 377.562 675.871 1882.833
12.  Kerala 10.62 1014.88
13. Madhya Pradesh 100 394.86 2016.205
14. Manipur 9.97 390.79 150.4
15.  Maharashira 250 100 634.14
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1 2 3 4 5 6
16. Mizoram 12.53 40.8 41
17.  Orissa 77.409 433.995 522.541 1259.04
18. Punjab 11.55 471.04 240.05 284
19. Rajasthan 53.245 157.868 1051 1283.42
20.  Sikkim 38.575 122.904
21.  Tamil Nadu 199.746 400 200 3390.246
22.  Tripura 0.191 200
23. Uttar Pradesh 370.683 1058.051 1581.806 3191.926
24, Uttarakhand 260.58 36.02 721.14
25. West Bengal 36.676 155.546 0.232 709.88
26.  Puducherry 0 0 17 0
27. SFCI 5.62 0.54 100.79 0
28. NSC 52.83 353.22 146.31 67.01
Total 2074.658 7730.553 8680.192 24871.492

[English]
Contribution to SAARC Food Bank

*369. SHRI L. RAJAGOPAL: Will the Minister of
CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government has agreed to contribute
foodgrains to the SAARC Food Bank;

(b) if so, the details and the terms and conditions
thereof including the contribution made by the Government
alongwith the current corpus of the said Food Bank;

(c) whether the Government proposes to reconsider
its commitment to the said Food Bank in view of the
drought and shortage of foodgrains in the country; and

(d) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
Recognizing the importance of regional collective self-
reliance with respect to food security during calamities,

South Asian Association for Regional Cooperation
(SAARC) Food Bank has been established as per the
SAARC Food Bank Agreement among SAARC Members
countries, India’s committed share in the SAARC Food
Bank reserves is 1,53,200 tons out of total reserves of
2,43,000 tons.

Respective shares of SAARC Food Bank reserves
are maintained by all member countries themselves.
During food shortage/femergency, a member country is
entitled to use its own share of these reserves of
foodgrains and recoup them later. Similarly, a member
country in need may also procure foodgrains from the
reserves of other members at mutually agreed prices.

(c) and (d) There is no such proposal.
[Trans/ation]

Rise in Price of Fodder

*370. SHRI LAL CHAND KATARIA: Will the Minister
of AGRICULTURE be pleased to state:

(a) whether there has been a rise in the price of
fodder due to drought and famine in the country;
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(b) if so, the details thereof;

(c) the number of reported death of livestock due to
drought in the country, State-wise;

{d) whether the Government has taken any measures
to ensure the availability of fodder in adequate quantity
and at reasonable price; and

(e) if so, the details thereof?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
Yes, Madam. As per study instituted by the Ministry in
2007, it is estimated that there is shortage of about
40% dry and 36% green fodder in the country even in
normal situations. However, due to drought in the current
year, fodder availability has further decreased. The states
like Haryana, Punjab, U.P. (Western), which were
traditionally surplus in dry fodder also received low
rainfalt, resulting in less fodder production and
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consequent price rise. The market price of green and
dry fodder during the drought period is enclosed as
Statement-1.

(c) As far as deaths of livestock due to drought is
concerned, no such reports have been recieved by the
Government.

(d) and (e) Government has allotted total 9.23 lakh
(enclosed statement-1l) fodder seed minikits for free
distribution to the farmers to increase the fodder
production. A total of Rs. 557.81 lakh under Centrally
Sponsored Fodder Development Scheme has been
provided to states for Feed and Fodder Development in
2009-10. Proposals related to feed and fodder
development received from states under Rashtriya Krighi
Vikas Yojana (RKVY) and Speical Livestock & Package
for Suicide Prone Districts of Kerala, Karnataka,
Maharashtra and Andhra Pradesh, have been supported.
To supplement the efforts of the state for supply of feed
and fodder to livestock, assistance is provided under
National Calamity Contingency Fund (NCCF).

Statement |

Prices of Dry and Green Fodder during July-August 2009-10

(Rates in Rs. per quintal)

Sl.No. State Dry fodder Green fodder
1. Andhra Pradesh 160 200
2. Assam NA 60
3. Gujarat 300-400 125-150
4. Haryana 250 120
5. Himachal Pradesh 600-800 150-200
6. Karnataka 150-200 60-75
7. Maharashtra 379-600 75-400
8. Madhya Pradesh 300-400 150-200
9. Orissa State has intimated that there is no price rise
10. Punjab 300-350 60-75
11. Rajasthan 200-700 NA
12. Sikkim State has intimated that there is no price rise
13. Tamil Nadu NA 100-200
14, Tripura State has intimated that there is no price rise
15. Uttar Pradesh 245-340 80-125
16. West Bengal 145-150 150-200
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Statement Il
Statewise allotment of Fodder Seed Minikits
auring 2009-10

Sl.No. States/UTs Total
1. Andhra Pradesh 42000
2. Arunachal Pradesh 2000
3. Assam 15000
4. Bihar 92500
5. Chhattisgarh 18000
6. Goa 4000
7. Gujarat 64840
8. Haryana 56187
9. Himachal Pradesh 50650
10. Jammu and Kashmir 39773
11. Jharkhand 24000
12. Karnataka 68042
13. Kerala 20250
14. Madhya Pradesh 62000
15. Maharashtra 36000
16. Manipur 3000
17. Meghalaya 2500
18. Mizoram 2000
19. Nagaland 3200
20. Orissa 68500
21. Punjab 26500
22. Rajasthan 925663
23. Sikkim 3000
24, Tamil Nadu 28300
25. Tripura 300
26. Uttar Pradesh 59347
27. Uttarakhand 20000
28. West Bengal 15500
29. Anadman and Nicobar Islands 500
Total 923155

fo Questions 44

Ban on Lotteries

*371. SHRI JAI PRAKASH AGARWAL: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) whether there is any proposal to ban lottery in
the country;

(b) if so, the details thereof; and

(c) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (c) No,
Madam. Although, on 23.12.1999, the Lotteries
(Prohibition) Bill, 1999, which seeks to prohibit the
organisation, conduct and promotion of lotteries falling
under Entry 40 of List-l Union List of the Seventh
Schedule to the Constitution of India, was introduced in
the Rajya Sabha, the Bill was referred to the Department
Related Parliamentary Standing Committee on Ministry
of Home Affairs for examination and report. The
Committee in its report suggested that the Government
may take up the issue of banning the lotteries at the
political level and explore possibilities of evolving a larger
consensus in the matter.

In a bid to evolve political consensus on the Lotteries
(Prohibition) Bill, 1999, various efforts were made by the
Ministry and finally the overwhelming view which emerged
was that “the lotteries should not be prohibited, but there
should be stronger and more effective reguiation of
lotteries”.

Consequently, the Central Government decided to
withdraw the Lotteries (Prohibition) Bill, 1999. The matter
for withdrawal of the Bill was discussed in the Rajya
Sabha on 24.11.2009, but the Motion to withdraw the
Bill was deferred.

Separatism in the North East

*372. SHRI SYED SHAHNAWAZ HUSSAIN:
SHRI PRALHAD JOSHI:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether some of the recent developments
indicate the growing separatist activities in the North
Eastern Region;
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(b) if so, the details thereof; and

(c) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) Recent developments
do not indicate that there is growing separatist activities
in the North East. While some of the Insurgent groups
such as United Liberation Front of Asom (ULFA) and
National Democratic Front of Boroland (NDFB) (anti talks
faction) in Assam, Meitei insurgent groups of Manipur
such as Revolutionary Peoples’ Front (RPF), United
National Liberation Front (UNLF), People Liberation Army
(PLA), Kangleipak Communist Party (KCP), Kanglei Yawol
Kanna (KYKL) and Peoples United Revolutionary Party
of Kangleipak (PREPAK); Hynniewtrep National Liberation
Council (HNLC) of Meghalaya; and National Liberation
Front of Tripura (NLFT) and All Tripura and Tiger Force
(ATTF) of Tripura, continue to indulge in violent activities
for sovereignty, most of the other groups are ostensibly
demanding greater autonomy or formation of new states/
autonomous hill councils.

(c) Central Government has deployed Central
Security Forces to aid the State authorities for carrying
out counter insurgency operations and providing security
for vulnerable institutions and installations; share
intelligence on continuous basis; gives financial
assistance for strengthening of the local Police Forces
and intelligence agencies under the Police Modernization
Scheme; and provides assistance for strengthening
various aspects of the security apparatus and counter-
insurgency operations, by way of reimbursement of
Security Related Expenditure (SRE). The SRE scheme
is being implemented in all States of the region except
Mizoram and Sikkim. Central Government is also
assisting the States for raising of additional Forces in
the form of India Reserve Battalions.

[English]
Headed in the Sky Services

*373. SHRI TATHAGATA SATPATHY:
SHRI M.l. SHANAVAS:

Will the MINISTER OF INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government while allowing Headed
in the Sky (HITS) services in the country has taken steps
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against the emergence of monopolies in the sector and
adequately protected the interests of workers employed
in the cable industry;

(b) if so, the details of measures taken in this regard;

(c) whether the existing cable viewers and cable
service providers would have the flexibility to shift to HITS
and help bring down the cost of viewership rentals;

(d) if so, the details thereof and if not, the reasons
therefor; and

{e) the extent to which HITS services is likely to
benefit viewership in rural areas?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) and (b)
Yes, Madam. The Government has made adequate
provisions in the 'Guidelines for providing Headed in the
Sky (HITS) Broadcasting Service in India’ (hereinafter
referred to as the Policy Guidelines’) to ensure the
prevention of monopolies and protect the interests of
workers employed in the cable industry. Provisions
pertaining to restrictions on cross holding and adoption
of a Band neutral policy are two specific provisions kept
with a view to prevent vertical and horizontal monopolies
and promote competition.

The policy guidelines allows HITS operations both in
C-Band and Ku-Band keeping in view the limitations on
the availability of satellite transponder space so that more
players can be accommodated thus enabling greater
competition.

As per clause 1.6 of the Policy guidelines, the
Broadcasting Company(ies) and/or DTH licensee company
(ies) will not be allowed to collectively hold or own more
than 20% of the total paid up equity in the company at
any time during the permission period. Simultaneously,
the HITS permission holder should not hold or own more
than 20% equity share in a broadcasting company and/
or DTH licensee company. Further, any entity or person
holding more than 20% equity in a HITS permission holder
company shall not hold more than 20% equity in any
other Broadcasting Company(ies) and/or DTH licensee and
vice versa. This restriction, however, will not apply to
financial institutional investors. However, there would not
be any restriction on equity holdings between a HITS
permission holder company and a MSOjcable operator
company. Under Clause 1.7 of the guidelines, it has been
further provided that while determining the shareholding
of a Company or entity or person as per clause 1.6,
both its direct and indirect shareholding will be taken into
account. The cross holding restrictions which take into
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account both direct and indirect holdings wis-a-vis
Broadcasters prevents vertical integration and ensures
inter-alia that HITS service provider is not controlled by
a particular broadcaster and thus does not block content
from other broadcasters. The restrictions vis-g-vis Direct-
to-Home service providers prevents horizontal integration
across distribution platforms thus ensuring that the
platforms compete with each other to the benefit of the
viewer not only with regard to pricing and quality of
service but also ensuring diversity of content delivered.
This also benefits broadcasters and provides them ease
of access to the subscriber.

The policy prohibits a HITS service provider from
providing his services directly to subscriber and requires
him to route his signals necessarily through a cable
operator thereby protecting the cable industry. Further,
the existing cable operators most of whom are providing
their services in analog form are under business
compulsion to digitalise and upgrade their services to be
able to survive and withstand competition from DTH and
IPTV services. Digitalisation of a cable headend is a
capital intensive project which a local cable operator
cannot afford. By making available digital multichannel
television signals on a pan-india basis, the HITS policy
brings down the cost of digitalization for the last mile
local cable operator and thereby enabling him to retain
his business.

(c) and (d) HITS is purely voluntary on the part of
either the multi system operator or cable operator or
subscriber. The HITS policy framework is of enabling
nature only and there is no mandate for either the cable
operators or subscribers to necessarily obtain signats from
a HITS platform/network. The subscribers and cable
operators can continue with the existing system. In case
they find merit they may decide to switchover to the
HITS provider network. Since HITS increases the choice
of distribution platforms for the subscriber it is expected
to bring more value for the subscriber.

(e) A subscriber of HITS service in rural area will
have the benefit of high quality digital picture combined
with value added services and a large choice of channels
as a larger number of channels can be packed into the
same spectrum when digitally transmitted through the
HITS platform transmitted through the HITS platform. The
lower investments required to start digital cable operations
by subscribing to signals from a HITS provider enables
spread of cable operations into rural areas thereby
providing an opportunity of infotainment provided by the
TV channels to such areas. The increased competition
amongst different service providers is expected to result
in reduced tariff and better quality of service to the
subscribers.
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[Transiation]
Import of Sugar

*374. SHRI PREMDAS:
SHRI MOHAMMED E.T. BASHEER:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether a wide gap in production and demand
and delay in import of sugar has led to rise in its prices;

(b} if so, the details thereof indicating the production,
demand and import of sugar alongwith its monthly prices
during the last one year;

(c) the reasons for delay in import of sugar;

(d) whether cases of speculation and hoarding of
sugar have also been reported recently; and

(e) if so, the details thereof during the last one year
and the remedial measures taken in this regard?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b)
Shorttall in production and productivity of sugarcane
owing to adverse weather conditions has resulted in low
production of sugar in the last sugar season 2008-09
and is also likely to impact production of sugar during
the current sugar season 2009-10. This has led to
mismatch between demand and availability of sugar
leading to escalation in sugar prices. The provisionally
estimated opening stock, production, imports, total
availability, exports, and demand of sugar during the
last sugar season 2008-09 were as under:-

(Qty. in lac tons)

Particulars Sugar season
2008-09
Opening stock 100.0
Production 146.8
White sugar available from 10.8
imported sugar
Total availability 257.6
Demand/releases 220/230.8
Exports 2.1
Closing stocks 247
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A statement indicating the month-wise range of ex-mill
prices and retail prices of sugar during the last one
year is enclosed as Statement-I.

(c}) Government has incentivised duty-free import of
raw and white/refined sugar by sugar mills, Central/State
PSUs and private trade. As per trade sources, during
2008-09 sugar season about 22.9 lac tons of raw sugar
and about 2.05 lac tons of white/refined sugar was
imported. Of this, about 9.2 lac tons of raw sugar has
been processed in 2008-09 season producing 8.72 lac
tons of refined sugar. There has been no delay in
imports.
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(d) and (e) To check speculative tendencies in sugar
trade, future trading in sugar has been suspended with
effect from 27.05.2009. Further, the Government, in order
to check hoarding of sugar by unscrupulous traders has
imposed stock holding and turnover limits on dealers of
sugar and khandsari sugar. Also, stocking limit has been
imposed on large consumers of sugar using or
consuming more than ten quintals of sugar per month.
The order is in respect of domestically produced sugar.

Action taken by the State Governments/Union
Territory Administrations against hoarders of sugar is
given as Statement-il.

Statement |

Ex-Mill prices of Non-levy sugar (5-30 grade)

(Rs. per quintal/Ex Mill

State Dec.  Jan. Feb. Mar. Apr, May Jun. Jul.  Aug. Sep. Oct. Nov. Dec.
2008 2009 2009 2009 2003 2009 2009 2009 2009 2009 2009 2009 2009
(upto 10th)
UP 1750-  1860-  2130-  2070-  2150-  2210-  2280- 2280  2540- 2730-  2750-  3240- 3165
{Delhi) 1900 2150 2200 2140 2525 2400 2540 2500 2990 3140 3490 3590 3440
Maharashtra 1630- 1715 1935-  1845-  1955-  2055-  2190- 2190- 2430 2700- 2520- 3140- 3025
1760 1910 2020 1990 2355 2210 2330 2285 2975 3060 3270 3350 3245
Andhra Pradesh 1660-  1800-  2000-  1880-  1940-  2000- 2175 2200  2450- 2750  2725-  3150-  2990-
1950 2100 2225 2150 2450 2300 2400 2425 3000 3300 3250 3450 3200
Tamil Nadu 1650-  1790-  1940-  1850-  1950-  1900-  2000- 2240-  2450-  2600-  2600- 3075-  3000-
1880 1950 2080 2000 2400 2150 2370 2380 2950 3150 3200 3250 3080
Gujarat 1670-  1750-  1990-  1880-  2030-  2100-  2215-  2205- 2440- 2780-  2560-  3250- 3125
1800 1940 2050 2020 2375 2275 2340 2350 2900 3250 3200 3550 3325
Punjab 1750-  1825-  2000-  1990-  2060-  2250-  2325-  2360- 2525-  2700- 2650-  3400-  3350-
1885 2000 2190 2020 2480 2430 2475 2525 2950 3200 3200 3550 3500
Karnataka 1620-  1750-  1940-  1825-  1960-  2075-  2200- 2150- 2425-  2620- 2500 3050-  2950-
1780 1900 2010 1990 2300 2150 2275 2300 2900 3125 3000 3400 3100
Source: Daily Trade Mart Enquiry, Directorate of Sugar
Retail price of sugar (Rs. Per kg.)
State Jan. Feb. Mar. Apr. May Jun. Jul. Aug. Sep. Oct. Nov. Dec.
2009 2009 2009 2009 2009 2009 2009 2009 2009 2009 2009 2009
(upto 10th)
1 2 3 4 5 6 7 8 9 10 11 12 13
Delhi 21.00-  24.00- 24.00- 2400 27.00- 27.00- 27.00- 28.00- 3200-  3200- 38.00 38.00
24.50 25.00 25.00 28.00 28.00 2750 28.00 32.00 34.00 35.00
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1 2 3 4 5 6 7 8 9 10 1 12 13

Mumbai 2150-  22.00- 2300 24.00- 2550-  26.00- 2650 27.00- 33.00- 3250- 3350-  36.50-
22.00 24.00 25.00 25.50 26.00 27.00 27.00 33.00 35.00 33.50 39.00 39.00

Kolkata 21.00- 2200 22.00- 23.00- 24.00- 2400- 26.00- 28.00- 30.00- 30.00-0 31.00-  36.00-
22.00 23.00 25.00 27.00 27.00 27.00 28.00 32.00 32.0 31.00 36.00 37.00

Chennai 21.00  21.00- 22.00 21.0- 2500  25.00- 2500  25.00-  30.00- 30.00-  33.00- 34.00

22.00 25.00 26.00 31.00 33.00 31.00 34.00

(Source: Price Monitoring Cell, Department of Consumer Affairs)

Statement 1l

Action taken by the State Governments/Union Terrifory
Administrations against hoarders of sugar

Information on hoarding of sugar is availabie in
respect of the following States:-

Andhra Pradesh—A quantity of 11288.33 quintals of
sugar seized during the period January, 09 to October,
09 and cases have been filed against the erring sugar
dealers.

Madhya Pradesh—A quantity of 56535 quintals of
sugar was seized.

Maharashtra—A quantity of 396104 quintals of sugar
seized from sugar dealers out of which 181133 quintals
of sugar has ben confiscated.

Punjab—A quantity of 150969 quintals of sugar was
seized in the Districts of Patials, Ludhiana, Jallandhar
and Amritsar.

Rajasthan—A quantity of 7418.71 qujntals of sugar
was seized.

Karnataka—A quantity of 996 quintals of sugar was
confiscated from a hoarder.

Gujarat—A quantity of 3360 quintals of sugar was
confiscated from the hoarders.

Tamil Nadu—A total quantity of 1651 quintals of
sugar was seized in the districts of Ramnathapuram and
Vellore.

The States of Assam, Bihar, Arunachal Pradesh,
Uttar Pradesh and UT of Daman and Diu have informed
that there was no case of hoarding in sugar.

Import of Pulses

*375. SHRI RADHA MOHAN SINGH:
SHRI VARUN GANDHI:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:

(a) whether the country is dependant on imports to
meet its domestic demand for pulses;

(b) if so, the details thereof indicating the production,
demand, import and price of pulses during each of the
last three years and the current year alongwith the
percentage increase in imports registered during the said
period;

(c) whether the Government proposes to create a
reserve stock of pulses to meet any emergency situation;

(d) if so, the details thereof; and

(e) the steps taken to meet the shortage and check
hoarding and black marketing of pulses?

THE MINISTER Of AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes,
Madam.

(b) The details of production, demand projections,
import and prices of pulses during the last three years
and the current year along with the percentage increase
in imports registered during the last three years and the
current year is given in the enclosed Statement-I.

(c) India has always been a net importer of pulses
due to the mismatch between domestic supply and
demand for pulses. A reserve stock of pulses is not
contemplated in view of its limited availability.

(d) Does not arise.

{(e) The steps taken to meet the shortage and check
hoarding and black marketing of puses are given in the
enclosed Statement-I.
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Production of Pulses, Imports, Total Availabilily and % imports in Total Availability

54

(In Million Tonnes)

Year Demand for Production of % Increase in
Pulses* Pulses Imports
(MTs)**
2006-2007 NA 14.20 -
2007-2008 16.77 15.12 25.22
2008-2009 17.51 14.66 -13.78
2009-2010 18.29 4.427 20.54@

AProduction as per 1st Advance Estimates for 2009-10;

AApril to October, 2009.

@as compared to imports during April-October, 2008

Source*-Demand Projections as per the Working group of the Eleventh Five Year Plan.

**-Department of Agriculture and Cooperation, Ministry of Agriculture

***.DGCIS
Whole Sale Market Rates of Pulses in Delfii Market
(Rates in Rs. per Quintal)
Commodity Month 2006 2007 2008 2009
1 2 3 4 5 6
ARHAR/TOOR January 1650 2275 2350 2688
February 1725 2338 2450 3025
March 1950 2363 2600 3050
April 2100 2400 2500 3238
May 2000 2300 2538 3975
June 1975 2375 2550 3615
July 1850 2375 2663 5325
August 1950 2500 2775 5850
September 2025 2500 2750 5350
October 2100 2575 3050 5450
November 2050 2650 3100
December 2140 2538 2575
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1 2 3 4 5 6

Moong January 2050 3388 2300 2875
February 2250 3350 2400 2975
March 3800 3263 2375 3225
April 3800 2625 2200 3325
May 3600 2350 2200 3325
June 3350 2350 2425 4125
July 2950 2150 2750 4700
August 3000 1950 3000 4675
September 3150 1975 2925 4475
October 3050 2075 2875 5450
November 3050 2100 2850
December 3138 1950 2838

Urad January 2025 3350 2000 2713
February 2225 3363 2175 3050
March 3650 3050 2313 2950
April 3700 2725 2325 2965
May 3900 2450 2463 3200
June 3475 2350 2750 3325
July 3350 2150 2850 4300
August 3650 2000 2850 4200
September 3725 2050 2775 3888
October 3575 2075 2863 4638
November 3400 2100 2850
December 3113 1938 2638

Gram January 1928 2470 2300 2055
February 1843 2350 2600 2238
March 1800 2250 2725 2165
Aprit 2000 2275 2425 2188
May 2025 2275 2375 2213
June 2340 2288 2405 2145
July 2333 2225 2425 2420
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1 2 3 4 5 6
August 2838 2500 2550 2338
September 2970 2265 2485 2288
October 3168 2415 2455 2270
November 3050 2333 2290
December 3050 2325 2305

Source: NAFED

Statement Il

Steps taken to meet the shortage and check
hoarding and biack marketing of pulses:—

(i) Extended zero duty on import of pulses for
another one year w.e.f. 18.03.2009, up to
31.03.2010.

(i) Extended the ban on export of pulses (except
kabuli chana) for another one year, w.e.f.
18.03.2009, upto 31.03.2010.

(i) Extended the current dispensation for PSUs to
import pulses against reimbursement upto 15%
of losses and service charge of 1.2% of cif value
for another year w.e.f. 18.03.2009, upto
31.03.2010.

{iv) Extended the scheme for distribution of imported
pulses through PDS upto 30.10.2009.

(v) Powers have been vested with State
Governments for taking action under the
provisions of Essential Commodities Act, 1955
and Prevention of Black marketing and
Maintenance of Supplies of Essential
Commodities Act, 1980.

(vij To enable the State Governments/UT
Administrations to continue to take effective
action for undertaking de-hoarding operations
under the Essential Commodities Act, 1955, it
was decided to enable State Governments to
impose restrictions like stockholding limits by
keeping in abeyance some provisions of the
Central Order dated 15.02.2002 in respect of
pulses upto 30.09.2010.

(vii) The State Governments/UT Administrations are
empowered to detain such persons under the
Prevention of Black marketing and Maintenance

Supplies of Essential Commodities Act, 1980,
whose activities are found to be prejudicial to
the maintenance of supplies of commodities
essential to the community.

[English]
Technology in Agriculture

*376. SHRI ADAGOORU H. VISHWANATH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government offers incentives to the
farmers for the optimum use of improved and modem
agricultural technology and other inputs in order to
increase production and to cut production cost;

(b) if so, the details thereof including the funds
allocated for the purpose during each of the last three
years and the current year, State-wise; and

(c) the benefits likely to accrue to the farmers
therefrom?

THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes,
Madam. Government of India, Ministry of Agriculture is
implementing various schemes for providing improved and
modem agricultural technologies. These interventions
include supply of seeds and quality planting materials,
agriculture mechanization, storage and post harvest
management, precision farming, conservation agriculture
and watershed development, integrated nutrient
management, integrated pest management, training & skill
development in agricultural operations etc. These
technological interventions are provided to the farmers
through the major schemes namely; (i) Rashtriya Krishi
Vikas Yojana (RKVY); (ii) National Food Security Mission
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(NFSM); (iii) National Horticulture Mission (NHM); (iv)
Macro Management of Agriculture (MMA); (v) Technology
Mission for Integrated Development of Horticulture in North
Eastern States, Sikkim, Jammu & Kashmir, Himachal
Pradesh and Uttarakhand (TMNE); (vi) Micro lIrrigation
Mission (MI); (vii) Integrated Scheme of QOilseeds, Puises,
Qil Palm and Maize (ISOPOM); (viii) Integrated Nutrient
Management (INM).
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(b) State-wise and scheme-wise allocation/release of
funds during the last three years (2006-07 to 2008-09)
and allocation for the current year (2009-10) is enclosed
as statement.

(c) Apart from enhancing livelihood support to the
farmers, these interventions help increasing productivity
of farms and better economic returns.

Statement

Allocation/Releases made under various agriculture development programmes

Rs. in Crores

SI.No. Name of the State Releases made during the last 3 years (2006-07 to 2008-09) Aliocation for 2009-10
RKVY*  MMA  NFSM*  NHM TMNE™ M ISOPOM RKVY* MMA  NFSM*  NHM TMNE® M ISOPOM
1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
1. Andhra Pradesh 29584 20271 149.06 283.05 0 35005 12867 41000 7261 14222 15771 16832 1112
2. Arunachal Pradesh 0 64.2 0 0 6207 0 0 1610 205 0 0 20 0 0
3 Assam 142.62 511 4393 0 7755 0 0 7986 1625 31.28 0 33 0 0
4. Bihar 239.44 11627 14449 6892 0 2482 2285 11079 4333 12143 45 0 0 6.68
5. Chhattisgarh 17076 8439 1026 147.52 0 477 2059 13178 2411 9239 8054 0 345 1035
6. Goa 206 11.92 0 3.03 0 0.14 0 187 1 0 3.95 0 012
7. Gujarat 25048 15726 2821  80.63 0 15605 3575 386.19 405 2268 75 0 14656 172
8. Haryana 9847 8056 482 13256 0 2255 1941 11277 1878 3395 100.56 0 578 458
9. Himachal Pradesh 2344 8299 0 0 85 0 185 3302 2222 0 0 2 0 0.59
10. Jammu and Kashmir 0 793 0 0 6748 0 075 4205 2067 0 0 18 0 0.83
11, Jharkhand 17309 4655 1276 9781 0 23 0 7013 1184 1695  56.07 0 0 0
12. Karnataka 42414 20368 4282 295.56 0 16641 19 41000 5584 64.2 132 0 1437 1625
13. Kerala 11614 7626 186 21625 0 6.36 075 11092 1447 39 69.21 0 148
14, Madhya Pradesh 25107 20027 12271 15829 0 5751 975 24744 6983 12497 80 0 5115 3694
15. Maharashtra 45076 34851 9076 4074 0 37442 5825 40724 10198 11498 16348 0 17355 2057
16. Manipur 0 7589 0 0 6428 0 0 5.86 205 0 0 2500 0 0
17. Meghalaya 1983 8374 0 0 75862 0 0 2468 1425 0 0 25 0 0
18. Mizoram 0 3627 0 0 9345 0 793 415 2325 0 0 26 0 2.04
19. Nagaland 1389 6537 0 0 732 0 0 2038 2325 0 0 27 0 0
20. Orissa 98.37 12451 7949 106.03 0 9 20 12149 20923 4898 7671 0 9.48 6.88
21 Punjab 16293 6608 7675  49.72 0 9.32 031 4323 1944 4958 5173 0 1002 0.58
22. Rajasthan 27685 18055 5967 136.09 0 7556 9675 18612 6389 5219  70.34 0 6494 2824
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1 2 3 4 5 6 7 8 9 10 11 12 13 14 15 16
28. Sikkim 113 5495 0 0 8116 0 0 1529 185 0 0 295
24, Tamil Nadu 31284 171411 6092 24675 0 3401 4445 1279 3845 4461 120 2526 1383
25. Tripura 289 5391 0 0 55 0 0 328 1527 0 0 25 0 0
26. Uttarakhand 29 2916 0 0 8839 0 0 7136 255 0 0 20 0 0
2. Uttar Pradesh 41373 8546 27343 17299 0 15 4165 39097 12568 3125 135.02 0 0 1347
28. West Bengal 17786 10664 8558  58.89 0 196 1875 147.38 4917 10003 4268 0 0 2.39
29. Andaman and Nicobar Islands 00 086 ¢ 085 0 0 0 122 0.08 0 43 0 0 0
30. Chandigarh 0.0 0 0 0 0 0 0 370 0 0 0 0 0 0
3. Dadar and Nagar Haveli 00 0.2 0 0 0 0 0 0.29 0.06 0 0 0 0 0
32. Daman and Diu 0.0 0 0 0 0 0 0 030 0 0 0 0 0 0
3. Delhi 0.0 0.75 0 3 0 0.16 0 2.36 04 0 3.38 0 0 0
4. Lakshadeep 00 043 0 0.93 0 0 0 1012 0 0 264 0 0 0
35. Puducherry 0.0 0.11 0 0 0 0 0 069 0 0 1.34 0 0 0
Others 0.0 0 0 0 0 22 3514 0.00 0 0 0 0 0 8401
Total 418650 320441 142324 266627 82326 134202 1046.31 3799.92 100072 1376.85 147171 2685 83486 271.85

*Scheme started in the year 2007-08
**Progress of the Mini Mission-lI

Foot Overbridges on NHs

SHRI NILESH NARAYAN RANE:
SHRI VILAS MUTTEMWAR:

*377.

Will the Minister of ROAD TRANSPORT AND
HIGHWAYS be pleased to state:

(a) the details of foot overbridges on the National
Highways in various States in the country as on date;

(b) whether accidents have taken place on the
National/Express Highways due to the absence lack of
adequate number of foot overbridges;

(c) if so, the details thereof,

(d) whether the NHAI proposes to construct new foot
overbridges on the National/Express Highways for the
safety of commuters; and

(e) if so, the details thereof along with the number
of such foot overbridges proposed to be constructed and
funds allocated therefor, State-wise and project-wise?

THE MINISTER OF ROAD TRANSPORT AND
HIGHWAYS (SHRI KAMAL NATH): (a) Details of foot
overbridges constructed on National Highways in various
States in the country as on date are enclosed as
Statement-1.

(b) and (c) Pedestrians involvement in road accidents
are not always on account of absence of facilities, but
also due to their reluctance to use such facilities wherever
they exist in nearby locations. Apart from foot-over-bridges,
the use of which is not very popular with pedestrians,
underpasses have also been constructed for pedestrians.

(d) Yes, Madam.

(e) The details of foot overbridges proposed to be
constructed by NHAI are enclosed as Statement Il. Foot-
overbridges generally form part of the 4/6 lanning projects
and no separate allocations are made for their
construction. However, on Deihi-Gurgaon Expressway, five
foot-bridges have been sanctioned separately for
Rs. 13.20 crore, out of which, two have already been
constructed.
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Siatement |

Details of foot overbriodges already constructed on
National Highways in various States

DECEMBER 15, 2009

Sl.No. Name of the Number of foot

State overbridges
1. Andhra Pradesh 7
2, Bihar 1
3. Delhi 2
4. Gujarat 3
5. Haryana 5
6. Karnataka 11
7. Maharashtra 3
8. Tamil Nadu 2

Statement Il

Details of foot overbridges proposed fo be
constructed by NHA/ in various States

Sl.No. Name of the Number of foot

State overbridges proposed

1. Andhra Pradesh 2
2. Assam 1
3. Haryana 54
4. Karnataka 6
5. Maharashtra 3
6. Punjab 38
7. Rajasthan 1
8. Uttar Pradesh 10
9. West Bengal 4
[Translation]

Development of Agro, Rural and
Cottage Industries

*378. SHRI ARJUN MUNDA: Will the Minister of
MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) the number of schemes being run by the
Government for the development of agro, rural and
cottage industries in the country;

fo Questions 64

(b) whether such schemes are implemented in ali
the States;

(c) if so, the details thereof, State-wise;
(d) if not, the reasons therefor; and

(e) the criteria adopted by the Government to provide
jobs in this sector to the persons belonging to General
and Reserved categories separately?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) to (d) The Government (in the
Ministry of Micro, Small and Medium Enterprises), through
Khadi and Village Industries Commission (KVIC)
implements several schemes in rural non-farm sector
throughout the country which lead to the development
of khadi and village industries (including those in agro,
rural and cottage industries) viz., Interest Subsidy
Eligibility Certificate (ISEC) scheme for providing bank
loans to khadi and polyvastra units at subsidized rates
of interest, Rural Industries Service Centres (RISC) for
setting up of common facility centres (CFCs) to provide
infrastructural support and services to village industries,
Scheme of Fund for Regeneration of Traditional Industries
(SFURTI) for development of clusters in khadi, village
industries and coir sectors, Product Development, Design
Intervention & Packaging (PRODIP) for improved design
and packaging of khadi garments, Research &
Development and other support services, viz., marketing,
export promotion, exhibitions at district, State, zonal &
national level, design facility, brand building, etc.

Besides, ‘Prime Minister's Employment Generation
Programme’ (PMEGP) has been introduced during 2008-
09 which is a significant initiative for setting up micro
enterprises in rural and urban areas with attractive levels
of subsidy for generation of additional employment
opportunities. Three new schemes have also been
introduced in khadi sector namely, ‘Workshed Scheme
for Khadi Artisans’ for providing assistance for
construction of worksheds for better work environment
and the ‘Scheme for enhancing productivity &
conpetitiveness of Khadi Industries and Artisans’ to assist
200 khadi institutions to make khadi industry competitive
with more market driven and profitable production by
replacement of obsolete old machinery and equipment
and ‘Strenthening of Infrastructure of existing Weak Khadi
Institutions and Assistance for Marketing Infrastrucute’
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which envisages renovation of selected 30 khadi sales
outlets and providing assistance for strenthening of
infrastructure of existing 100 weak selected institutions.

In coir producing States, the Government through
Coir Board is implementing a number of schemes for
the Coir sector, which include financial assistance for
setting up of new units and modernization of existing
units under Development of Production Infrastructure
Scheme, financial assistance to groups of spinners and
tiny household workers for replacement of outdated ratts/
looms, respectively, and for constructing worksheds under
Rejuvenation, Modernization and Technology Upgradation
of the Coir Industry” (REMOT), training/skill upgradation,
Mabhila Coir Yojana, domestic market promotion including
market development assistance scheme, etc.

(e) Keeping in view the prospective beneficiaries
under the schemes mentioned above, due consideration
is given for reserved categories at the formulation stage.
Under PMEGP, margin money subsidy is provided to
the beneficiaries belonging to reserved category viz, SC/
ST/OBC/women/physical challenged/ex-service men/hilly
and boarder area, etc., at a higher rate of 35 per cent
(25 per cent in the case of general category beneficiary)
of the project cost for rural areas while it is 25 per cent
(15 per cent for General category beneficiary) for urban
areas. The own contirbution of the beneficiary belonging
to reserved category is kept lower at 5% of the project
cost while it is 10% in the case of general category.
The beneficiaries under Workshed Scheme for Khadi
Artisans and REMOT schemes are mostly belonging to
BPL category. Similary, under the Scheme for Enhancing
Productivity & Competitiveness of Khadi Industries and
Artisans, 65 Khadi institutions have been reserved for
weaker sections and North Eastern Region and the
Mabhila Coir Yojana is competely for women beneficiaries.

AGRAHAYANA 24, 1931 (Saka)
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[English]
Community Radio Stations

*379. SHRI ANTO ANTONY:
SHRI ADHALRAO PATIL SHIVAJI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of Community Radio Station (CRS)
presently functioning in the country, State-wise;

(b) the details of applications received from various
organizations including educational institutions for setting
up of CRS in the country;

(c) the status of such applications;

{(d) whether the Government proposes to provide
financial assistance to educational institutions and other
organizations for setting up of CRS; and

(e) if so, details thereof?

THE MINISTER OF INFORMATION AND
BROADCASTING (SHRIMATI AMBIKA SONI): (a) 48
Community Radio Stations (CRS) are presently functioning
in the country. State-wise details are given in the enclosed
statement.

(b) 584 applications have been received from various
organizations for setting up of CRS in the country which
includes 240 applications from educational institutions. (c)
the status of such applications is as follow:

(i) Letters of Intent issued: 189
(i) Applications rejected: 79
(i) Applications under process: 316
(d) No, Sir.

(e) Does not arise.

Statement

State-wise List of Operational Community Radio Stations

Sl.No. State Name of Organization
1 2 3
1. Andhra Pradesh 1. Sri Venketswara Oriental Coliege, Tirupathi

2. S Vishnu Engg. College for Women, Bhimavaram

3. Deccan Development Society, Hyderabad-NGO

2. Bihar 1.

Indian Instt. of Business Management, Patna
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10.

1.

12.
13.

14,

Chandigarh
Delhi

Gujarat

Haryana

Karnataka

Kerala

Madhya Pradesh

Maharashtra

Puducherry
Punjab

Rajasthan

Tamil Nadu

Vivek High School, Chandigarh

AJK Mass Communication Jamia Millia Islamia, Delhi

Indian Institute of Mass Communication, New Delhi

Jagan Institute of Management Studies, Rohini, New Delhi
Jagannath International Management School, Vasant Kunj, New Delhi
University of Delhi, Delhi

Sardar Patel University, Vallabh Vidyanagar

Mudra Instt. of Communication, Ahmedabad

Mahila Seva Trust, Ahmedabad, Gujarat-NGO

M.R. Education Trust, Faridabad-NGO

University of Agricultural Sciences, Dharwad

Sri Bhagwan Mahaveer Jain College, Bangalore

Shree Ramana Maharishi Academy for the Blind, Bangalore
St. Aloysious College, Mangalore

Manipal Academy of Higher Education (MAHE), Manipal
DC School of Management & Technology, Kottayam

The Society for Development Alternatives, New Pradesh Delhi at Orchha-
NGO

RKDF Instt. of Science and Technology, M.P. Nagar, Bhopal
Vidya Pratsisthan’s Instt. info. Technology, Baramati, Pune
Pune University, Pune

Film and TV Instt. of India, Pune

Mannvikas Samajik Sanstha, Satara-NGO

Sri Manakula Vinayagar Engg. College, Puducherry

Guru Nanak Girls College, Ludhiana

Banasthali Vidyapeeth, Banasthali

India International Instt. of Management, Jaipur

Eminent T.T. Girls College, Diggi, Malpura, Distt.-Tonk
Anna University, Chennai

Kongu Engg. College, Erode

MOP Vaishnav College for Women, Chennai
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1 2 3
4. Erode Sengunthar Engg. College, Erode
5. Holy Cross College, Tiruchirappalli
6. Loyola college, Chennai
7. Peace industrial School, Dindigul
8. PSG College of Technology, Coimbatore
9. Aditanar College of Arts and Science, Virapandianpatnam, Tiruchendur
10. People’s Association for Rural Development (PARD), Madurai-NGO
15. Uttar Pradesh 1. Sunbeam English School, Varanasi
2. City Montessori School, Lucknow
3. CMS Degree College, Lucknow
4. PG. College, Ghazipur
5. IMMT Engg College, Meerut
6. Institute of Management Studies, Noida
16. West Bengal 1. Jadavpur University, Kolkata
Operational Community Radio Station = 48
NGOs = 6
Educational Institutions = 42
Area Under Cultivation THE MINISTER OF AGRICULTURE AND MINISTER
OF CONSUMER AFFAIRS, FOOD AND PUBLIC
380. SHRI SIDHANT MOHAPATRA: DISTRIBUTION (SHRI SHARAD PAWAR): (a) and (b) The

SHRI PRABODH PANDA:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether the area under cultivation in various parts
of the country has declined,;

(b) if so, the details thereof during each of the last
three years and the current year, State-wise;

(c) the reasons therefor;

(d) the exent to which the agricultural production has
declined due to shrinking of the cultivable area during
the said period; and

(e) the steps taken by the Government to check
such decline and to grow other crops to maintain balance
in agricultural production?

cultivated land, which consists of net area sown and
current fallows, has marginally decreased from 155.57
million hectares in 2004-05 to 155.54 million hectares in
2006-07 in the country. A statement on State-wise
cultivated land for the years 2004-05 to 2006-07 is
enclosed.

(c) The decline in the extent of cultivated land is
mainly due to increase in population and diversion of
agricultural land for non-agricultural purposes such as
urbanisation, roads, industries, housing, efc.

(d) Despite the decrease in the cultivated land,
foodgrains production has increased from 198.36 Million
Tonnes in 2004-05 to 217.28 Million Tonnes in 2006-07.

(e) Government of India is conscious of the need for
taking measures to ensure food security of our country.
With a view to prevent land degradation and to bring
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additional land under cultivation as well as increasing the
productivity of the existing land under agriculture,
Government of India is implementing various schemes/
programmes, which include the National Watershed
Development Project for Rainfed Areas (NWDPRA), Soil
Conservation for Enhancing the Productivity of Degraded
Lands in the Catchments of River Valley Project and Flood
Prone River (RVP & FPR), Reclamation and Development

DECEMBER 15, 2009
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of Alkali & Acid Soils (RADAS), Watershed Development
Project in Shifting Cultivation Areas (WDPSCA), Integrated
Watershed Management Programme (IWMP) , etc. in the
country. Three major Initiatives namely, National Food
Security Mission (NFSM), National Horticulture Mission
(NHM) and Rashtriya Krishi Vikas Yojana (RKVY) have
been launched to enhance productivity of agricultural land
and overall agricultural output.

Statement

Starte-wise Cultivated Land for the Years 2004-05 fo 2006-07

(in Thousand Hectares)

State/Union Territory 2004-05 2005-06 2006-07
1 2 3 4
Andhra Pradesh 13146 13179 13313
Arunachal Pradesh 237 241 246
Assam 2879 2879 2879
Bihar 6220 6222 6222
Chhattisgarh 5008 5014 4993
Goa 142 144 144
Guijarat 10420 10420 10420
Haryana 3728 3735 3697
Himachal Pradesh 603 603 603
Jammu and Kashmir 826 826 815
Jharkhand 3013 3013 3013
Karnataka 11746 11742 11670
Kerala 2224 2203 2183
Madhya Pradesh 15571 15562 15504
Maharashtra 18806 18800 18800
Manipur 239 225 224
Meghalaya 282 278 280
Mizoram 146 121 115
Nagaland 391 391 405
Orissa 6165 6165 6165
Punjab 4232 4256 4256
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1 2 3 4
Rajasthan 18851 18746 18703
Sikkim 117 118 117
Tamil Nadu 5789 6003 6033
Tripura 281 281 281
Uttarakhand 808 809 809
Uttar Pradesh 17900 17903 17903
West Bengal 5688 5614 5637
Andaman and Nicobar Islands 14 14 14
Chandigarh 1 1 1
Dadra and Nagar Haveli 24 23 23
Daman and Diu 3 3 3
Delhi 39 39 35
Lakshadweep 3 3 3
Puducherry 24 23 23
All-India 155566 155600 155535

I

Surplus Wheat and Rice

3937. SHRI ANANTHA VENKATARAMI REDDY: Will
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the estimated quantum of surplus wheat and rice
likely to be available in the Government godowns by the
end of March, 2010;

(b) whether the economic burden on the Government
has increased due to the said surplus storage of
foodgrains;

(c) if so, the additional economic burden estimated
on this account during the year 2009-2010; and

(d) the reasons for storage of such huge quantum of
foodgrains and the measures taken to tackle this situation
and cut costs?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Food

Corporation of India (FCI) has intimated that 76.19 lakh
tonnes of wheat and 48.31 lakh tonnes of rice may be
available as on 31.3.2010 after meeting the requirements
under Targeted Public Distribution System, Other Welfare
Schemes and Open Market Sale Scheme (Domestic).

(b) and (c) As estimated by FCIi, the impact/on
account of carrying cost (storage charges plus interest)
on the available stocks is Rs. 985.374 crores in respect
of wheat and Rs. 259.13 crore in respect of rice during
2009-10.

(d) Under the existing policy of foodgrains
procurement, the Central Government, through Food
Corporation of India (FCl) and State agencies, purchases
all the foodgrains, conforming to the prescribed
specifications, offered for sale by farmers at specified
centers at the Minimum Support Price (MSP). However,
the farmers have the options to sell their produce to FCI/
State agencies at MSP or in the open market, as is
advantageous to them. As such, Procurement of
foodgrains under MSP operations is open ended and
hence all the foodgrains (rice and wheat) offered by
farmers at designated centres are purchased by Food
Corporation of India/State Agencies.
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In order to check inflationary trends, Government has
decided to release 10 lakh tonnes of wheat and 5 lakh
tonnes of rice to States/UTs from October to December,
2009. Besides, a quantity of 5 lakh tonnes of wheat to
bulk consumers through open tenders has also been
permitted for October to December, 2009.

[Translation]
Newcastle Disease

3938. SHRI K.C. SINGH ‘BABA’: Wili the Minister of
AGRICULTURE be pleased to state:

(a) whether outbreak of a number of cattle diseases
including Newcastle (Ranikhet) has been reported in the
country during the last three years and the current year;

(b) if so, the details thereof, State-wise;

{c) the preventive measures taken by the
Government to control and to provide treatment for such
diseases including Newcastle in the country;

(d) whether the Government has formulated any
scheme to provide free treatment to animals of poor
farmers in the country; and
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(e) if so, the details thereof, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) A number of cattle diseases such as Foot and Mouth
Disease (FMD), Haemorrhagic Septicemia (HS), Black
Quarter (BQ) and Anthrax, including Newcastle disease
in poultry have been reported in the country. The State-
wise details of outbreaks in the last three years and in
the current year (till June, 2009) are enclosed as
Statement.

(c) In order to prevent and control animal diseases,
Government of India supplements efforts of State
Governments by providing grants-in-aid through a
Centrally Sponsored Scheme ‘Livestock Health and
Disease Control'. Funds are, /nfer alia, provided for
vaccination/immunization against various diseases,
including the Newcastle disease.

(d) and (e) The Government of India does not have
a specific sheme for free treatment of animals belonging
to poor farmers.

Statement

State-wise details of outbreaks for the year 2006 to 2008 and 2009 (January to June)

SI.No. State/UT Newcastle Disease Foot & Mouth Disease  Haemorrhagic Septicaemia Black Quarter Anthrax
2006 2007 2008 2009 2006 2007 2008 2009 2006 2007 2008 2009 2006 2007 2008 2009 2006 2007 2008 2009
1 2 3 4 5 6 7 8 9 H 12 13 4 15 16 17 18 19 20 21 22
1. Andhra Pradesh 6 6 1 - 21 79 9 3 346 19 55 19 99 & 7 3 46 H 26 9
2. Anunachal Pradesh 6 7 4 5 - 24 6 1 2 1 2 2 -2 3
3 Assam
4, Bihar
5. Chhattisgarh 3 1 2
6. Goa
7. Gujarat 1 - . - 19 4 8 2 8 14 g 1 T
8. Haryana 1 2 3 ¥ 2 6 1 2 1
9. Himachal Pradesh . - - -3 2 2 1 1 1
10. Jammu and Kashmir 6 4 2 - 16 31 16 6 7 2 3 5 3 1
1. Jharkhand - - . - - - 12 2
12. Karnataka 3 - - - 789 93 254 80 338 214 216 50 315 318 218 102 37 16 10 8
13. Kerala - - -4
14. Madhya Pradesh - . - . - -1 4 1
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1 2 3 4 5 6 7 8 9 10 11 2 13 14 15 16 17 18 19 20 20 22
15. Maharashtra -1 3T 2 2 2 4 1 3
16. Manipur- 4 4 3
17. Meghalaya 4 9 . - 1644 4 3 1 1
18. Mizoram 147 34 20 13 20 7 21 25
19, Nagaland 2 3 17 2 2 5 1%4 3 38 2 2
20. Orissa 1 1 2 37 2% 7 10 4 1 9 4 7 3 10 5 5
21, Punjab 2 1 9 4 1
22, Rajasthan 6 3 25 13 6 1 1 9 3 2 1 1 A
2. Sikkim
24. Tamil Nadu 6 35 91 923 236 12 1 3 8 12 1 1
25. Tripura 1 8 - -3 13 3 - 5
26. Uttar Pradesh 4
27. Uttranchal
28. West Bengal 193 168 63 63 531 178 3t 74 24 18 7 6 99 96 27 20 14 16 10 3
29. Andaman and Nicobar
Istands
30. Chandigarh
31 Dadra and Nagar
Haveli
32. Daman and Diu
ki Delhi 3
34. Lakshadweep 14 17 15 3 3
3. Puducherry 1 3 1 2
Total 391 280 230 240 1646 1547 449 312 770 470 359 103 534 467 204 155 113 111 68 26
[English] (b) if so, the details thereof;

Registered Trucks

operating in the country;

3939, SHRI E.G. SUGAVANAM: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government maintains the details
regarding the number of registered trucks presently

(c) whether the Government has any proposal to
extend national permits for trucks to all the States and to
set up Transport Development Councils;

(d) if so, the details thereof alongwith the time by
which the said proposals are likely to be sanctioned; and

{(e) the steps taken/proposed to be taken by the
Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI MAHADEO
SINGH KHANDELA): (a) and (b) The Transport Research
Wing of the Ministry maintains the data relating to number
of registered vehicles in the country. As per the latest
available data in the Ministry, there were
44.36 lakh registered goods vehicles in the country as
on 31.3.2006.

(c) to (e) A Committee under the Chairmanship of
Secretary (RT&H) has been constituted to look into the
issue of streamlining of National Permit system. The
Committee has prepared a draft Report inter alia
recommending collection of a lumpsum amount of
composite fee of Rs. 15,000/- per annum per vehicie
allowing the vehicle to ply throughout the country under
National Permit. Since it involves the endorsement by
the Transport Development Council (TDC)Ahe State
Governments, no definite time frame for implementation
of the proposal could be envisaged at this stage. The
TDC is headed by Hon'ble Minister (Road Transport and
Highways) and comprising Transport Ministers of the
States/UTs. It is already in existence.

Allocation Under Alternative Crops to
Andhra Pradesh

DECEMBER 15, 2009
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(a) whether the Government of Andhra Pradesh had
been provided any contingency plan for alternative
cropping;

(b) if so, the details thereof, crop-wise; and

(c) the present status thereof and the amount
allocated under the plan?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a)
Yes, Madam.

(b) Government of Andhra Pradesh planned to
distribute Rs. 3.72 lakh quintals of various alternate crop
seeds under contingency plan on 50% subsidy with. a
value Rs. 91.92 crores. Crop wise details are indicated
in statement enclosed.

(c) Government of Andhra Pradesh reported that they
have distributed Rs. 2.42 Lakh quintals seed of various
alternate crops under contingency measures an
expenditure of Rs. 52.77 crores have been incurred.

Amount allocated under contingency plan is:-

Central relief fund Rs. 35.00 crores

3940. SHRI SARVEY SATYANARAYANA: Will the RKVY : Rs. 55.00 crores
Minister of AGRICULTURE be pleased to state: Total - Rs. 90.00 crores
Statement
SI.LNo. Crops Plan (qgtls) Quantity Expenditure
Supplied (qtl) (Rs.in Lakhs)
1 2 3 4 5

1. Paddy 17880 2707 21.66
2. Maize 37114 3728 93.20
3. Jowar 18071 4713 117.83
4. Bajra 613 30 0.75
5. Ragi 90 36 0.90
6. Black gram 22959 7398 268.18
7. Green gram 11068 3054 83.22
8. Red gram 16080 14193 713.20
9. Horsegram 25975 8529 157.79
10. Cowpea 5450 1222 21.08




81 Written Answers AGRAHAYANA 24, 1931 (Saka) fo Questions 82
1 2 3 4 5
11. Groundnut 60343 55585 639.23
12. Sunflower 31054 8016 841.68
13. Castor 6646 151 2.94
14, Sesamum 1255 93 2.05
15. Safflower 200 0 0.00
16. Bengal gram 117115 132159 2312.78
Total 371913 241614 5276.49

Alignment of National Highways

3941. SHRI K.C. VENUGOPAL: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

(a) whether the Government has received complaints
regarding the alignment of National Highways for which
land has been acquired in various parts of the country
including Tamil Nadu; and

(b) if so, the details thereof and action taken on
such complaints?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (KUNWAR P.N.
SINGH): (a) and (d) The alignment of National Highways
taken up for its widening and development is prepared
by the appointed design consultant based on Indian Roads
Congress (IRC) guidelines. In this process the design
consultants also undertake public consultation/hearing.
Thereafter, the process of land acquisition commences
with publication of notifications under NH Act 1956. The
competent authority appointed for land acquisition invites
objections from the land owners after publication of
notification under section 3(A) of NH Act. The Government
thus receives various objections, representations/complaints
against the proposed alignment including requests for its
change. Such requests have been received in almost all
the states where change in alignment/construction of
bypass is envisaged to improve geometry of the NH
alignment involving land acquisition. These requests are
examined and a decision on the alignment is taken based
on the merit of the case.

Assistance for Fish Culture

3942. SHRI RAMESH RATHOD: Wili the Minister of
AGRICULTURE be pleased to state:

(a) whether the Union Government proposes to
provide assistance to Andhra Pradesh for the development
of fish culture;

(b) if so, the details thereof; and
{c) the action taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) The Centrally Sponsored Scheme on Development of
Inland Fisheries & Aquaculture and the schemes of
National Fisheries Development Board (NFDB) provide
assistance to different States including Andhra Pradesh
for development of fish culture. In addition, the Prime
Minister's Package for suicide prone districts which is
operational since 2006-07 also provides assistance to the
State Government of Andhra Pradesh for development of
fisheries sector in the selected districts.

(c) During the last three years, an amount of Rs. 63
lakh has been released for development of fresh water
aquaculture. A proposal of Rs. 75 lakh has been received
in 2009-10 under Centrally Sponsored Scheme on
‘Development of Inland Fisheries & Aquaculture. However,
the State Govt. has been requested to send the progress
report of Rs.63 lakh sanctioned during 2006-07 to consider
further release of funds during the current financial year.
Under the Prime Ministers package for suicide prone
districts, a sum of Rs. 8.38 crore has been released to
the Government of Andhra Pradesh for development of
freshwater aquaculture. In addition, National Fisheries
Development Board (NFDB) has provided Rs. 18:35 crore
for various activities relating to fish culture in Andhra
Pradesh.
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Futures Trading

3943. SHRI VIKRAMBHAI ARJANBHAI MADAM: Will
the Minister of CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION be pleased to state:

(a) the number and names of countries in the world
that have futures commodity derivative markets;

(b) the volume of agricultural and non-agricultural
commodities transacted by each of the commodity
exchanges during the last one year;

(c) the aggregate measure of support for the farmers
in the countries that have commodity exchanges;

(d) the aggregate measure of support for the farmers
in countries that do not have commodity futures derivative
markets;

(e) the cost per transaction in each of these
commodity exchanges; and

(f) the rate of commodity transaction tax prevailing in
each of these countries?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND THE MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a)
Based on the data compiled by the Futures Industry
Association the names of countries in the world (besides
India) with major futures commodity derivative markets
are as under:

(1) US: Chicago Mercantile Exchange, Chicago
Board of Trade, Kansas City Board of Trade,
Minneapoiis Grain Exchange, New York
Mercantile Exchange and Inter-continental
Exchange (ex-NYBOT) (New York)

(2) Canada: ICE Futures, Canada.
(3) Brazil: Brazilian Mercantile Futures Exchange.

(4) Argentina: Mercado A Termino Buenos Aires,
Mercado A Termino De Rosario.

(5) Russia: Russian Trading Systems Stock
Exchange.
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(6) Japan: Kansai Commodities Exchange, Central
Japan Commodity Exchange, Tokyo Commodity
Exchange, Tokyo Grain Exchange.

(7} China: Dalian Commodity Exchange, Shanghai
Futures Exchange, Zhengzhou Commodity
Exchange.

(8) Dubai: Dubai Mercantile Exchange.

(9) UK: London Metal Exchange, LIFFE, U.K and
ICE Futures, UK.

(10) France: LIFFE Paris.

Besides, according to information available with the
Forward Markets Commission, Department of Consumer
Affairs, there are other countries such as ltaly, Bulgaria,
Korea, Malaysia, Singapore, Indonesia, Turkey, South
Africa, Taiwan, etc. that have commodity exchanges.

(b) The available data regarding volume of trade in
major global commodity exchanges is given in the
enclosed Statement-l. The comprehensive data on volume
of transactions in all global commodity exchanges is not
available with the Department.

{c) and (d) The information relating to total aggregate
measure of support prepared by the secretariat of WTO
for special session of the Committee on Agriculture is
enclosed as Statement-Il.

(e) It has been observed there are different
transaction costs prevailing in different countries.
Internationally, transaction cost is mostly decided based
on the number of contracts while in India it is based on
the traded value. Also, some exchanges have a separate
Exchange fee and clearing fee.

According to a recent study by ICRIER; Working
Paper No. 216-Impact of Proposed Commodity Transaction
Tax on the Futures Trading in India, the global transaction
cost comparison is given in the enclosed Statement-lll.
The study has converted the costs into rupees per
Rs. 1 lakh of transactions.

(f) It as per the data available, commodities
transaction tax is not levied in any of the countries except
in Taiwan at the rate of 0.00025% of trade value (On
Buyers & Sellers). Taiwans's only exchange combines
securities and commodities and the latter constitutes a
minuscule percentage of total trade.
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Statement |

Traded Volumes in Commodities Derivative Market in 2008

Volumes in milfion contracts for the year 2008

Total Agri Non Agri
Volume Volumes Volumes
CME 212.8 185.4 274
Kansas City Board of Trade 3.9 3.9 0
Minneapolis Grain Exchange 1.4 1.4 0
NYMEX 423.5 0 4235
ICE Futures US 60.3 60.3 0
ICE Futures Canada 3.3 3.3 0
Brazilian Mercantile Futures Exchange 37 1.6 241
Mercado A Termino Buenos Aires 0.2 0.2 0
Mercado A Termino De Rosario 0.1 0.1 0
Russian Trading Systems Stock Exchange 7.2 0 7.2
Kansai Commodities Exchange 0.2 0.2 0
Central Japan Commodity Exchange 33 0 3.3
Tokyo Commodity Exchange 41 0 41
Tokyo Grain Exchange 8.4 8.4 0
Dalian Commodity Exchange 313.2 313.2 0
Shanghai Futures Exchange 140.3 0 140.3
Zhengzhou Commodity Exchange 222.6 2226 0
Dubai Mercantile Exchange 0.3 0 0.3
London Metal Exchange 113.2 0 113.2
LIFFE, UK 10.5 10.5 | 0
ICE Futures, UK 152.9 0 152.9
LIFFE, Paris 2.7 2.7 0
MCX 94.3 1.4 92.9
NCDEX 24.6 23.4 1.2

Source: Futures Industry Association
(Note: Globally all volumes are denoted by the number of contracts and not in value terms as is the normal practice in India.)
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Statement Il
Final Bound Total AMS by Member
Final Bound Total AMS in US$ million, using the exchange rate for the years:
Country Currency Value 2000 2001 2002 2003 7 2004 2005 2006 2007 2008
1 2 3 4 5 6 7 8 9 10 1 12
Argentina $ at the 1992 rate 75,021,292.4 75.0 75.0 75.0 75.0 75.0 75.0 750 75.0 75.0
Australia $A million 4719 2736 2441 256.4 306.0 3470 3604 3554 394.9 395.8
Brazil US$ thousand 912,105.2 9121 9121 9121 9121 9121 9121 912.1 9121 912.1
Bulgaria ECD million 520.0 4791 465.3 4894 586.9 645.7 645.7 652.3 m.7 761.7
Canada Can$ million 43010 289%.1 27771 27407 30698 33059 35494 37916 40043 40308
Colombia US$ thousand 344,733.0 3447 3447 344.7 3447 3447 3447 3447 447 3447
Costa Rica US$ thousand 15,945.0 160 160 . 16.0 16.0 16.0 16.0 16.0 16.0 16.0
Croatia € 134,116,772.0 123.6 120.0 126.2 1514 166.5 166.8 168.2 183.6 196.4
Cyprus £C million 50.6 81.3 787 829 978 108.0 108.0 1103 1187 nfa
Czech Republic Kc million 13,611.3 352.6 3579 4158 4825 529.6 568.1 602.4 670.7 7973
European € million 67,1590 616138 599634 633575 754596 829123 839488 83,9488 919986 98,7632
Communities (15)
Former Yugoslav € million 16.3 184 20.2 20.3 204 22.3 239
Republic
Macedonia
Hungary Ft million 33,808.0 119.8 118.0 1311 150.7 166.8 169.4 160.7 184.1 196.4
Iceland SDR million 130.1 .2 164.7 169.0 183.2 191.3 1913 1913 200.2 206.5
Israel US$ thousand 568,980.0 569.0 569.0 569.0 569.0 569.0 569.0 569.0 569.0 569.0
Japan ¥ million 39729 359791 31,7736 325852 351837 369479 351012 339812 348452 39,616.3
Jordan D 1,333,973.0 19 19 19 19 19 19 19 19 19
Korea, Republic of W billion 14900 13175 11542 1,191.0 12504 13009 14549 15606 16034 13520
Lithuania US$ milion %56 %8 94.6 946 94.6 94.6 9.6 946 %56
Mexico Mex$ 1991 251612 83315 83315 83315 83315 83315 8335 8335 8335 8335
million
Moldova SDR million 12.8 16.2 16.6 18.0 18.8 18.8 18.8 19.7 203
Morocco DH million 685.0 64.5 60.6 62.2 715 772 773 779 83.6 884
New Zealand $NZ  million 288.3 1224 1242 149.9 180.9 2004 192.6 1976 214 173.8
Norway Nkr million 11,4490 13008 12733 14340 16170 16985 17771 17852 19532  2,030.0
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1 2 3 4 5 6 7 8 9 10 11 12
Papua New Guinea US$ million 342 342 34.2 34.2 34.2 34.2 342 34.2 42 342
Poland US$ million 33200 33200 33290 33290 33290 33200 33200 33290 33290 33290
Saudi Arabia SR million 32183 8594 8594 8594 8594

Slovak Republic Sk million 10,1400 2203 2097 2237 2757 3144 3269 3414 4106 4747
Stovenia ECU thousand 61,845.7 57.0 55.3 58.2 69.8 76.8 769 776 84.6 906
South Africa R million 20154 2004 2341 1912 2664 3120 3169 29768 286.1 2440
Switzerland- Sw F million 42570 25207 25225 2731.3 31612 34234 34188 33952 35464 39304
Liechtenstein

Chinese Taipei NT$ miflion 14,1652 45314 4189 4107 41175 4244 4408 4358 4311 4498
Thailand B million 190285 4744 4283 4429 4587 473 4731 502.3 551.3 571.2
Tunisia D million 59.3 433 4.2 47 46.0 476 45.7 446 463 . 481
Ukraine UAH million 3,0434 5715
United States US$ million 191033 19,1083 19,1033 19,1033 19,1033 19,1033 19,1033 19,1033 19,1033 19,1033
of America

Venezuela, US$ thousand 1,130667.0 11307 11307 11307 1,130.7 19307  1,1307 11307  1,130.7  1,130.7
Bolivarian

Republic of

Vietnam VND billion 3,961.6 2460  243.01
Notes: (i) Figures in bold print indicate the final year of the implementation period for the Member concerned.

(i) Figures have been rounded to one decimal place.

(i} Exchange rates represent period averages for the relevant calendar, fiscal or budgetary year specified in the Schedule
of the Member concerned.

(iv) Chinese Taipei-Member as of 1 January 2002-committed to complete the reductions of its Total AMS by the year 2000.

(v) For Saudi Arabia, the final implementation year is 2015.

(vi) For Argentina and Mexico, the 1992 and 1991 exchange rates have been used, respectively, in accordance with the
commitment taken by the Member concerned (figures in italic).

(vii) For Japan, the commitment starts with the fiscal year, ie. 1 April. For New Zealand, the commitment starts with the
budgetary year, ie. 1 July.

(viiiy With respect to the Former Yugoslav Republic of Macedonia, Moidova, Saudi Arabia, Ukraine and Viet Nam, a blank
in the table indicates that they were not Members in the year concerned.

Source: Final Bound Total AMS specified in the Schedule of the Member concerned.

Statement Il
Exchange Fee and CTT

(Rs. Per Rs. One lakh of transactions)

Exchange Exchange Fee CTT
1 2 3
New York Mercantile Exchange 0.74 Nil

Chicago Board of Trade 2.93 Nil
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1 2 3
intercontinental Exchange 0.82 Nil
Tokyo Commodity Exchange 1.23 Nil
Zhengzhou Com Exchange 4.76 Nil
New York Board of Trade 2.41 Nil
Chicago Mercantile Exchange 2.66 Nil
Dalian Commodity Exchange 3.64 Nil
Malaysian Derivatives Exchange 2.89 Nil
Winnipeg Commodity Exchange 5.62 Nil

Source: ICRIER Working Paper No. 216-impact of Proposed Commodity Transaction Tax on Futures Trading in India

National Investigation Agency

3944. SHRI RAJAIAH SIRICILLA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) the total number of cases being currently
investigated by the Nataonal Investigation Agency (NIA);

(b) the role of the State Governments in this regard;
and

(c) the total number of NIA branches likely to be set
up during the 11th Five Year Plan, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (c) The
Government has directed the National investigation Agency
(NIA) to conduct investigations in 8 cases (as on
10.12.2009). As per the statute, the State Government is
required to extend all assistance in the functioning of
NIA, /nfer-afia, including investigation of cases; and during
the recent investigation of cases by NIA all the concerned
State Governments have extended full cooperation and
assistance.

The NIA is presently operating from its headquarters
in Delhi and the Government does not propose to open
branches of NIA in the immediate future.

Assistance for Fodder Development

3945. SHRI KODIKKUNNIL SURESH: Will the
Minister of AGRICULTURE be pleased to state:

(a) whether the Government of Kerala has submitted
a proposal under the Fodder Development Scheme for

financial assistance for development for Grassland in the
State;

(b) if so, the details thereof; and

(c) the time by which the proposal is likely to be
finalised?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b} Yes, Madam. Four project proposals were submitted
by the state Government of Kerala for grassland
development-two under Centrally Sponsored Fodder
Development Scheme and two under Special Livestock
and Fisheries Package for Suicide Prone Districts, for
Idukki District. Under Centrally Sponsored Fodder
Development Scheme, one of the proposals submitted by
Kerala Livestock Development Board (KLDB) has been
approved and funds to the tune of Rs. 51.70 lakh released
to the state. Other three proposals submitted by the state
were examined and found not formulated as per the
scheme guidelines.

(c) In view of {a) and (b) above, question does not
arise.

[Transflation]
Lower Procurement from Farmers

3946. SHRI MANSUKHBHAI D. VASAVA:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of CONSUMER AFFAIRS, FOOD
AND PUBLIC DISTRIBUTION be pleased to state:
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(a) whether the Government procured only small
quantities of foodgrains directly from the farmers;

(b) if so, the details thereof indicating the total
production of foodgrains in the country during each of
the last three years and the current year alongwith the
quantum of foodgrains that remained unprocured during
the said period;

(c) the reasons therefor; and
(d) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS):
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(a) Under the existing policy of foodgrains procurement,
the Central Government, through Food Corporation of
India (FCl) and State agencies, purchases all the
foodgrains, conforming to the prescribed specifications,
offered for sale by farmers at specified centers at the
Minimum Support Price (MSP). However, the farmers have
the options to sell their produce to FCl/State agencies at
MSP or in the open market, as is advantageous to them.
As such, Procurement of foodgrains under MSP operations
is open ended and hence all the foodgrains (rice and
wheat) offered by farmers at designated centres are
purchased by Food Corporation of India/State Agencies.

(b) The production of wheat and rice and its
procurement by FCl and State Agencies for the Central
Pool in the last three years and current year is as follows:

(in lakh tonnes)

Marketing Wheat Rice
Year
Production Procurement Procurement Production Procurement  Procurement
as percentage as percentage
of production of production
2006-07 693.5 92.26 13.30 933.5 251.07 26.89
2007-08 758.1 111.28 14.68 966.9 287.36 29.72
2008-09 785.7 226.89 28.88 991.5# 336.87 33.97
2009-10 805.8# 253.82 31.50 694.5@ 130.96* 18.86

#Fourth Advance Estimate of Department of Agriculture & Cooperation

*as on 10.12.2009

@First Advance Estimate of Department of Agriculture & Cooperation (Kharif Rice only)

(c) and (d) Procurement of wheat and rice in any
marketing season depends on a number of factors which
include production, marketable surplus, market sentiment,
prevailing market prices, stock of wheat and rice available
in the Central Pool and extent of participation by private
trade.

[English]
POSCO Plant

3947. SHRI AMARNATH PRADHAN: Will the Minister
of MINES be pleased to state:

(a) whether the Union Government has received any
proposal from the State Government of Orissa for
allotment of mines in favour of the POSCO Plant in
Orissa; and

(b) if so, the details thereof alongwith the status of
such proposal?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) and (b) The Government of Orissa
has vide their letter No.ll(B)SM-2/2006176/SM, dated
9.1.2009 recommended a proposal for prior approval of
the Central Government under Section 5(1) of the Mines
and Minerals (Development and Regulation) [MMDR] Act,
1957 for Prospecting Licence (PL) in favour of M/s
POSCO Lid. for iron ore over an area of 2500.00 hectares
in villages Kensara, Bhutuda, Rantha, Batagaon, Sareikala,
Lusi and Raisuan under Bonai Sub- division of Sundargarh
district. In view of the Hon’ble High Court of Orissa’s
order dated 20th March, 2009 staying any further action
by the Central Government, no decision has been taken
on the said proposal so far.
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[Transfation]
Employment Opportunities for Women

3948. SHRI HARISHCHANDRA CHAVAN: Will the
Minister of MICRO, SMALL AND MEDIUM
ENTERPRISES be pleased to state:

(a) whether the Government has created job
opportunities for the women in rural and tribal areas by
implementing various rural development schemes through
small scale industries;

(b) if so, the achievement made in this regard during
each of the last three years, State-wise;

(c) whether the Government has any proposal to
create new industries for providing more jobs to women;
and
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(d) if so, the details thereof and the time by which
such industries are likely to be created?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL: (a) to (d) The Government is
implementing the Prime Minister's Employment Generation
Programme (formulated by merging Prime Minister's
Rojgar Yojana and Rural Employment Generation
Programme) and Swarnjayanti Gram Swarozgar Yojana
schemes for generating employment opportunities,
including for women, by setting up of new enterprises.
Under Prime Minister's Employment Generation
Programme a higher level of subsidy is provided for
setting up of women—owned enterprises. The state-wise
details on employment generated under these schemes
for women during the last three years, have been given
in the enclosed Statements-l and II.

Statement |

State/Union Territory-wise details of estimated employment generated for women under Prime Minister’s Rojgar
Yojana (PMRY) & Rural Employment Generation Programme (REGP) during 2006-07 and 2007-08, and Frime
Minister's Employment Generation Programme (PMEGF) during 2008-09

SI.No. States/UTs.

Estimated Employment generated
(number of persons)

Under REGP and PMRY

Under PMEGP

2006-07 2007-08 2008-09
1 2 3 4 5
1. Chandigarh 30 49 18
2. Delhi 164 183 10
3. Haryana 9867 15680 865
4. Himachal Pradesh 5775 9452 977
5. Jammu and Kashmir 7144 9262 0
6 Punjab 12284 141562 1388
7. Rajasthan 16208 29032 8248
8. Andaman and Nicobar Isiands 124 92 23
9. Bihar 4818 6099 8460
10. Jharkhand 2739 1886 350
11. Orissa 8760 10014 3640
12. West Bengal 13837 35990 14622
13. Arunachal Pradesh 688 838 63
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1 2 3 4 5
14, Assam 9650 7596 1584
15. Manipur 530 258 0
16. Meghalaya 718 1387 0
17. Mizoram 5029 8217 0
18. Nagaland 1616 3435 10
19. Sikkim 680 556 20
20. Tripura 2083 3327 14
21. Andhra Pradesh 23397 62879 4926
22. Karnataka 18530 22275 2260
23. Kerala 19885 19853 1090
24, Lakshadweep 0 3 0
25. Puducherry 420 886 55
26. Tamil Nadu 18249 28857 6961
27. Goa 427 251 10
28. Gujarat 5467 6165 610
29. Maharashtra 13693 15455 5070
30 Chhattisgarh 6063 5873 1750
31. Madhya Pradesh 10503 17021 1021
32 Uttarakhand 4477 4947 486
33 Uttar Pradesh 21063 20948 8170
Total 244978 362918 72701
Statement Il
State/Union Territory (UT)-wise details of women assisted under Swarnjayanti Gram
Swarozgar Yojana (SGSY) during 2006-07, 2007-08 & 2008-09
Si.No. States/U.T. 2006-07 2007-08 2008-09
Total No. of Total No. of Total No. of
Women Women Women
Assisted Assisted Assisted
1 2 3 4 5
1. Andhra Pradesh 621600 207466 188626

2. Arunachal Pradesh 897 816 435
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1 2 3 4 5
3. Assam 49549 66078 84393
4, Bihar 43988 47228 71833
5. Chhattisgarh 16091 22268 25403
6. Goa 453 569 618
7. Gujarat 10912 13593 19549
8. Haryana 10376 14104 15419
9. Himachal Pradesh 3917 4926 7661
10. Jammu and Kashmir 3477 2761 3727
11. Jharkhand 45452 35711 57230
12. Karnataka 40094 80883 84663
13. Kerala 17357 29375 31985
14. Madhya Pradesh 28818 35876 50664
15. Maharashtra 70356 100712 122611
16. Manipur 2783 2663 2438
17. Meghalaya 1738 1888 957
18. Mizoram 6558 3808 6810
19. Nagaland 2143 978 1848
20. Orissa 63126 77972 95643
21. Punjab 6319 10214 7943
22. Rajasthan 22582 24187 37970
23. Sikkim 907 1111 1123
24. Tamil Nadu 50838 146206 102128
25. Tripura 5728 8299 14034
26. Uttar Pradesh 88959 107056 117137
27. Uttaranchal 6981 7035 9385
28. West Bengal 23741 28864 42880
29. Andaman and Nicobar Islands 85 106 141
30. Daman and Diu 0 0 0
31. Dadra and Nagar Haveli 8 0 2
32. Lakshadweep 6 65 0
33. Puducherry 1293 1087 1257
Total 1247132 1083905 1206513
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[English]
Rental for Godowns

3949. SHRI ASADUDDIN OWAISI: Will the Minister
of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Food Corporation of India (FCI) pay
rentals and other charges at par with the Central
Warehousing Corporation (CWC) to State Governments
for construction of godowns at various locations as per
its requirements;

(b) if so, whether after construction, inspection and
acceptance of these godowns, the FCI pay rentals to
State Governments;

(c) if so, the details thereof;

(d) whether enhanced rentals are not being paid by
FCI to certain States; and

(e) if so, the details thereof and the steps taken/
being taken by the FCI to pay uniform rentals to States
for these godowns in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(c) Yes, Madam. The Food Corporation of India (FCI)
pay rentals and other charges to State Warehousing
Corporations (SWCs) at par with rentals paid to Central
Warehousing Corporation (CWC) for identical services
provided by them.

(d) and (e) The rentals are being paid uniformly to
CWC and SWCs in all States for the similar type of
service.

[Transiation]
Demonstration at Jantar Mantar

3950. DR. VINAY KUMAR PANDEY Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to shift the
venue of staging dharnas and demonstrations from Jantar
Mantar, New Delhi in view of reported damage caused
to the historical monument recently;
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(b) if so, the details thereof; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) No, Madam. There is no
proposal to shift the venue of staging dharnas and
demonstrations from the area popularly known as Jantar
Mantar, as no demonstrations are actually allowed to be
held at the historical monument of Jantar Mantar.
Demonstrations at this location are mostly held on the
Parliament Street in the stretch of road between Police
Station Parliament Street and the junction of Parliament
Street with Jai Singh Road, Tolstoy Marg etc.

Societies under NDMC

3951. SHRI PASHUPATI NATH SINGH: Will the
Minister of HOME AFFAIRS be pleased to state:

(a) the total number of societies under the New
Dethi Municipal Council (NDMC); and

(b) the total funds spent through such societies
during each of the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b) There are four societies
under the New Delhi Municipal Council. The total
expenditure incurred by these societies during each of
the last three financial years is as under:

Name of the Society Expenditure incurred during the year
- {Rs. in lakhs)

2006-07 2007-08 2008-09

Navyug School 1063.37 1096.11 1511.96
Educational Society

Palika Animal Birth 2.34 2.31 2.26
Control Society

New Delhi Palika 100.43 98.27 83.42
Parishad Samaj

Kalyan Samiti

Palika Services 15.43 14.87 27.53

Officers' Institute

Total 1181.57 1211.56 1625.17
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Madhava Menon Committee Report

3952. SHRI VITTHALBHAI HANSRAJBHAI
RADADIYA:
SHRI ANJANKUMAR M. YADAV:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether all the States have furnished their
comments/suggestions on the Madhava Menon
Committee Report on the Criminal Justice System;

(b) if so, the details thereof;

(c) whether some States have expressed their
dissent;

(d) if so, the reasons therefor, Statewise; and
(e) the reaction of the Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRANY): (a) to (e) The States of Haryana,
Sikkim, Orissa, Mizoram, Madhya Pradesh, Assam,
Gujarat, Meghalaya, Punjab, West Bengal, Karnataka,
Delhi, Chhattisgarh, Tripura and Union Territories of
Pondicherry, Andaman & Nicobar, Lakshadweep, Daman
& Diu, Chandigarh, Dadra & Nagar Haveli have forwarded
their comments/views on the Report. Rest of the State
Governments/Union Territories have not furnished their
replies despite reminders. Some of the State Governments
have expressed their dissent (Tripura relating to marginal
offences and multiple criminal codes, Orissa, Gujarat,
Meghalaya, Punjab, Tripura relating to creating a national
united agency, Meghalaya relating to award of punishment
and sentencing, Guijarat relating to formation of Board of
Criminal Justice, NCT of Delhi relating to modern court
complex, Gujarat relating to involvement of NGO’s in
criminal investigation & trial). As the Criminal Law and
Criminal Procedure falls in the Concurrent List of the
Seventh Schedule to the Constitution of India, and as
the recommendations of the Committee have wide ranging
implications and would entail large scale amendment in
criminal and social faws, taking a view on the report is
subject to receipt of comments from all the State
Governments and Central Government, further taking a
holistic view on the recommendations, for which no time
frame can be fixed.

[English]
Security Norms for Registration Plates

3953. SHRI NEERAJ SHEKHAR: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:
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(a) whether the Union Government has prescribed/
proposes to prescribe certain security norms/features for
registration number plates of motor vehicles to check

forgery;

(b) if so, the details thereof alongwith the details of
the companies authorised to prepare registration number
plates incorporating such security features;

(c) whether the Government has received any
complaints on the misuse of the Motor Vehicle rules in
respect of registration plates; and

(d) if so, the details thereof and the remedial
measures taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI MAHADEO
SINGH KHANDELA): (a) and (b) The Ministry of Road
Transport and Highways has already notified the standards
and specifications of High Security Registration Plates
(HSRP). Implementation of the scheme as well as to
check any forgery in this regard is the responsibility of
the State Governments. It is also the responsibility of the
States to select a capable vendor for fitment of High
Security Registration Plates on motor vehicles.

(c) and (d) It has recently been brought to the notice
of this Ministry that look-alike number plates of HSRP,
containing some of the security features of HSRP are
being sold to the public. All the States/UTs have been
advised to check such activities.

[Translation]
Coverage Area of FM Channel

3954. SHRI YASHBANT LAGURI: Will the Minister
of INFORMATION AND BROADCASTING be pleased to
state:

(a) the percentage area of the country including
Orissa covered under FM broadcasting services;

(b) the names of the States including Orissa where
broadcasting services have been started, location-wise;

(c) whether FM broadcasting services are likely to
be started in other parts of the country including Orissa;
and

(d) if so, the names of the cities identified for the
implementation of such services?
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THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (DR. S.
JAGATHRAKSHAKAN): (a) At present 24.55% area of
country is covered by FM broadcasting service of All
India Radio (AIR). In Orissa 13.74% of the area is covered
by the AIR FM broadcasting service. No such exercise
has been done in respect of private FM Channels.

(b) AIR FM broadcasting service has already been
started from 172 places. List of such stations is given
in the enclosed Statement-l. State-wise details of
private FM Radio Stations are given in the enclosed
Statement-Il.

(c) and (d) Yes, Madam. Schemes of installation of
AIR FM Transmitter at 195 more places were approved
under 10th Five Year Plan. Names of such places are
given in the enclosed Statement-lll. Phase-Ill Policy for
expansion of FM Radio by Private Broadcasters have not
yet been finalized.

Statement |

List of existing FM Stations of AIR (Stateiwise)

SINo.  Place State Power
in KW
1 2 3 4
1. Port Blair Andaman and Nicobar Islands (UT) 10
2. Anantpur Andhra Pradesh 6
3. Hyderabad 6
4, Hyderabad 5
5. Kothagudam 6
6. Kurnool 6
7. Markapuram 6
8. Nizamabad 6
9. Tirupati 10
10.  Tirupati 3
1. Vijayawada 1
12.  Vishakhapatnam 10
13.  Warangal 10
14.  Macherla 3
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1 2 3 4

15. ltanagar Arunachal Pradesh 10
16.  Dhubri Assam 6
17.  Guwahati 10
18. Hafiong 6
19.  Jorhat 10
20. Nowgong 6
21. Aurangabad Bihar 0.1
22. Patna 6
23.  Pumea 6
24.  Sasaram 6
25.  Chandigarh Chandigarh (UT) 6
26. Bilaspur Chhattisgarh 6
27. Raigarh 6
28. Raipur 1
29.  Saraipalli 1
30. Daman Daman (UT) 3
31, Delhi Delhi 20
32. Delhi 20
33. Panaji Goa 6
34,  Ahmedabad Guijarat 10
35.  Godhra 6
3.  Surat 6
37.  Vadodra 10
38. Rajkot 10
39. Hissar Haryana 6
40.  Kurukshetra 6
41.  Rohtak 1
42.  Dharamshala Himachal Pradesh 10
43.  Hamirpur 6
44.  Kasauli 10
45.  Kulu 6
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1 2 3 4 1 2 3 4
46.  Shimla 1 77. Cochin (CBS) 10
47.  Bhadarwah Jammu and Kashmir 6 78. . ldukki 6
48  Jammu 3 79.  Manjeri 3
49.  Jammu 10 80.  Thiruvananthapuram 10
50.  Kathua 10 81. Balaghat Madhya Pradesh 6
51 Leh 0.1 82. Betul 6
52.  Poonch 6 83.  Bhopal 6
53. Rajouri 10 84.  Chhindwara 6
54.  Srinagar 10 85. Guna 6
55.  Chaibasa Jharkhand 6 86. Indore 6
56.  Daltonganj 10 87.  Jabalpur 10
57. Hazaribagh 6 88. Khandwa 6
58.  Jamshedpur 6 89. Mandla 1
59. Ranchi 6 90. Rajgarh 3
60.  Bangalore Kamataka 10 91.  Sagar 6
61.  Bangalore 10 92.  Shahdol 6
62.  Bellary 1 93.  Shivpuri 6
63.  Bijapur 6 94,  Ahmednagar Maharashtra 6
64,  Chitradurga 6 95. Akola 6
65. Dharwar 10 96.  Aurangabad 1
66. Gulbarga 1 97. Beed 6
67.  Hassan 6 98.  Chanderpur 6
68.  Hospet 10 99. Dhule 6
69. Karwar 3 100.  Kolhapur 6
70.  Mangalore 10 101.  Mumbai 10
71.  Mercara 6 102.  Mumbai 10
72 Mysore 10 103.  Nagpur 6
73.  Raichur 6 104.  Nanded 6
74, Kozhikode Kerala 10 105, Nask 6
Calicut 106.  Osmanabad 6
75.  Cannanore 6 107.  Oras 5
76. Cochin 6 108. Pune 8
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1 2 3 4

109.  Satara 8
110.  Yavatmal 6
111, Imphal Manipur 10
112, Jowai Meghalaya 6
113.  Shillong 10
114, Aizawl Mizoram 6
115, Lungleh Mizoram 6
116.  Kohima Nagaland 1
117.  Mokokchung 6
118.  Baripada QOrissa 5
119.  Berhampur 6
120.  Bolangir 6
121, Cuttack 6
122.  Deogarh 0.1
123.  Pui 3
124.  Rourkela 6
125.  Karaikal Puducherry (UT) 6
126.  Puducherry 5
127.  Bhatinda Punjab 6
128 Jalandhar 10
129.  Patiala 6
130.  Alwar Rajasthan 6
131.  Banswara 6
132.  Chittorgarh 6
133.  Churu 6
134, Jaipur 6
135.  Jaisalmer 10
136.  Jhalawar 6
137.  Jodhpur 6
138. Mt Abu 6
138.  Nagaur 6
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1 2 3 4
140.  Swaimadhopur 6
141, Udaipur 1
142.  Chennai Tamil Nadu 20
143.  Chennai 20
144, Coimbatore 10
145.  Kodaikanal 10
146.  Madurai 1
147.  Nagercoil 10
148.  Tiruchirapalli 10
149.  Dharmapuri 10
150.  Yercaud 0.1
(Salem)
151.  Agartala Tripura 10
152, Belonia 6
153.  Kailashahar 6
154.  Aligarh Uttar Pradesh 6
155.  Allahabad 10
156.  Bareilly 6
1567.  Faizabad 6
158.  Jhansi 6
159.  Kanpur 1
160.  Lucknow 10
161.  Obra 6
162.  Gorakhpur 1
163.  Varanasi 1
164.  Mussoorie Uttarakhand 10
165.  Asansole West Bengal 6
166  Kolkata 10
167 Kolkata 10
168  Darjeeling 0.1
169.  Kurseong 5
170.  Murshidabad 6
171.  Shantiniketan 3
172, Siliguri 10
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Statement Il
Si.No. State City Channel Identity
1 2 3 4
1. Andhra Pradesh Hyderabad 4
2. Rajahmundry 1
3. Tirupati 2
4, Vijaywada 2
5. Vishakapatnam 4
6. Total 13
7. Arunachal Pradesh [tanagar 1
8. Total 1
9.  Assam Guwahati 4
10. Total 4
1. Bihar Muzaffarpur 1
12. Patna 1
13. Total 2
14, Chandigarh (UT) Chandigarh 2
15. Total 2
16.  Chhattisgarh Bilaspur 1
17. Raipur 4
18. Total 5
19. Delhi (UT) Delhi 8
20. Total 8
21, Goa Panaji 3
22. Total 3
23.  Gujarat Ahmedabad 5
24 Rajkot 3
25. Surat 4
26. Vadodara 4
27. Total 16
28. Haryana Hissar 4

to Questions
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1 2 3 4
29. Karnal 2
30. Total 6
31.  Himachal Pradesh Shimla 2
32. Total 2
33.  Jammu and Kashmir Jammu 1
34, Sri-nagar 1
35. Total 2
36.  Jharkhand Jamshedpur 3
37. Ranchi 4
38. Total 7
39.  Karnataka Bangalore 7
40. Gulberga 1
41, Mangalore 3
42, Mysore 2
43, Warangal 1
44, Total 14
45.  Kerala Cochin 3
46. Kannur 4
47. Kozikode 2
48. Thiruvananthapuram 4
49, Thrissur 4
50. Total 17
51.  Madhya Pradesh Bhopal 4
52. Gwalior 4
53. Indore 4
54. Jabalpur 4
55. Total 16
56.  Maharashtra Ahmednagar 2
57. Akola 1
58. Aurangabad 2
59, Dhule 1
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1 2 3 4 1 2 3 4
60. Jalgaon 2 91.  Tamil Nadu Coimbatore 4
61. Kolhapur 2 92. Madurai 3
62. Mumbai 7 93. Tiruchi 2
63. Nagpur 4 94. Tirunelveli 2
64. Nanded 1 95. Tuticorin 2
65. Nasik 2 6. Total 21
66. Pune 4 97.  Tripura Agartala 1
67, Sangi 9 98. Total 1
8. Sholapur 9 99.  Uttar Pradesh Agra 3
69, Total 2 100. Aligarh 1
101. Allahabad 3
70.  Meghalaya Shillong 2
102. Bareily 2
71. Total 2
103. Gorakhpur 1
72.  Orissa Bhubaneshwar/Cuttak 3
104. Jhansi 1
73. Rourkela 2
105. Kanpur 3
74, Total 5
106. Lucknow 3
75.  Puducherry (UT) Puducherry (UT) 3
107. Varanasi 4
76. Total 3
108. Total 21
77. Punjab Amritsar 4
109.  West Bengal Asansol 2
78. Jalandhar 4 110, Kolkata 9
. Patiala 4 1. Siigur 4
80. Total 12
Total 15
81. Rajashtan Ajmer 3
| 251
82. Bikaner 1 Grand Tota i
83, Jaipur 5 Statement Il
84. Jodhpur 4 List of Places where AIR FM Transmitters were
. Kot 3 approved under 10th Plan
86. Udaipur 3 SI.No. Place State Power of
Transmittesrs
87. Total 18 (in kW)
88.  Sikkim Gangtok 2 1 2 3 4
89. Total 2
1. Karimnagar Andhra Pradesh (4) 5
90. Chennai 8

2. Srikakulam

1
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1 2 3 4
3. Suryapet 10
4. Mahboob Nagar 10
5. Daporijo Arunachal Pradesh (5) 1
6. Anini i
7. Bomdila 1
8.  Changlang 1
9.  Khonsa 1
10.  Silchar Assam (4) 5
11, Karim Ganj 1
12. Lumding 1
13.  Golpara 1
14, Junagarh Gujarat (1) 10
15: Dhanbad Jharkhand (1) 10
16. Ujjain Madhya Pradesh (1) 5
17. Sholapur Maharashtra (2) 10
18.  Amravati 10
19. Ukhrul Manipur (2) 1
20.  Tamenglang 1
21, Dawki Meghalaya (1) 1
22, Champhai Mizoram (3) 1
23.  Kolasib/Sarchip 1
24.  Tuipang 1
25. Wokha Nagaland (3) i
26.  Phek 1
27.  Zunheboto 1
28. Rairanoour Orissa (1) 5
29. Fazilka Punjab (2) 20
30.  Amritsar 20
31. Bikaner Rajasthan (2) 10
32.  Chauntan Hil 10
33. Gangtok Sikkim (1) 10

to Questions
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1 2 3 4
34. Tirunelvelli Tamil Nadu (1) 10
35. Lonatherai Tripura (3) 6
36. Udaipur 1
37.  Nutan Bazar 1
38. Banda Uttar Pradesh (4) 10
39. Lakhimpurkheri 10
40. Rai Bareilly 20
41, Maunath Bhanjan 10
42, Dehradun Uttarakhand (6) 10
43.  Haldwani 10
44, Bageshwar 5
45.  Champawat 1
46.  New Tehri 1
47.  Gairsain 1
48.  Bardhwan West Bengal (3) 10
49 Balurghat 10
50.  Koochbihar 10

51-195 Low Power Fm
Transmittesr

45 Nos.: All Over The 100 Wait
Country And 100 Nos.
In Ne Zone.

Drought Resistant Crops

3955. DR. KIRODI LAL MEENA: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether Agricultural Universities/ICAR have
developed many drought resistant crops/seeds;

(b) if so, the details thereof; and

(c) the action taken by the Government to popularise
the use of such seeds?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam.

(b) ICAR crop institutes and SAUs take up suitable
research programmes to identify drought resistance
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sources and utilise those for breeding for drought
resistance. Accordingly, many varieties/hybrids have been
developed/released in various crops for cultivation in
drought prone areas. These include, three in wheat, three
in rice, seven in Maize, four in sorghum, eight in pearl
millet, six in small millets, seven in forage crops, thirty
nine in oil seed and pulses, twenty three in cotton, thirty
two in sugarcane, three in jute and five in tobacco. The
details are given in the statement enclosed.

(c) Frontline demonstrations are taken up in order to
evaluate and demonstrate the production potential of
improved varieties on the farmers’ fields in various states.

Statement
Drought Tolerant Varieties/Hybrids
Crop wise Details
FOOD CROPS:

Wheat (3), Rice (3), Maize (7) Sorghum (4), Pearl miliet
(8), Small Millets (7)

Variety
WHEAT

1. Kundan

2. Aditya (HD 2781)

3. Pusa-Wheat 107 (HD 2888)
RICE

1. Tulasi

2. Vandana

3. Sukardhan 1
MAIZE

1. Prakash

2. Vivek 4

3. Pratap Makka 1

4, PHM 2 & §

5. PHM 1

6. Vivek 21

7. Vivek 23
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SORGHUM
1. CSH 15 R
CSH 19 R
CSv 18

>~ e n

CSsv 22
PEARL MILLET

—y

CJ 104

HHB 67

HHB 60

HHB 68

GHB 538

HHB 67 Improved
GHB 719

© N o g A~ D

GHB 538

SMALL MILLETS
Finger millet

1. Shakthi
PR 202
A 404

> W N

VR 708
Foxtail millet
1. AK 132-1

Kodo millet
1. KK 2

Little millet
1. OLM 20
FORAGES (7):

Sorghum (2), Bajara (2), Dinaneth grass (1), Anjan grass
)

Sorghum
1. PC-23
2. HC 308
Bajara
1. Napier hybrid CO-1

2. RBN-9
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Dinaneth grass
1. Bundel 1
Anjan grass
1. Bundel Anjan 1
2. Marwar Anjan

OIL SEED AND PULSES (39):

Brassica juncea (12), Brassica rapa var. Toria (4), Eruca
vativa sativa (Taramira) (3), Brassica carinata (6),
Groundnut (7), Soybean (2), Chickpea (5)

Brassica juncea

—

Pusa Bold
Vaibhav
Pusa Bahar
RH- 819
RH 781
RBR 97
RM 393
JD 6

© ® N ® 0 & ©® N

Shivani

—
©

RL 99-27

—_
pu—ry

RGM 48

-
n

RB 50

Brassica rapa var. Toria
1. Panchali

TH 68

Parbati

> LN

Anuradha
Eruca sativa (Taramira)
1. T 27
2. Karan Tara
3. Narendra Tara
Brassica carinata
1. Pusa Gaurav

2. Karan

JTC-1
PC 5-17

Pusa Swarnim

o o » ©

Pusa Aditya

Groundnut

—_

ICGS 76
Girnar-1
TAG-24
GG-20
ICGS 44
CSMC 84-1

N oo o w0 D

GG-2
Soybean
1. NRC-7
2. JS 71-05
Chickpea
1. GNG 16
Pant G 114
RSG 14
ICCV 10

o & © D

RSG 888

COMMERCIAL CROPS:

Cotton (23), Sugarcane (32), Jute (3), Tobacco (5)

Cotton (23)

—

AK 235
MUC 5 VT
NHH 44

G Cot 15
Surya

G Cot 16
Jawahar Tapti

Surabhi

© ® N o o & w N

DHH 11

120
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10. G Cot 19
11, LAHH 4

12. DLSa 17

13. AKA 7
14. JK 4
15. Sumangala

16. G Cot Hy MDH 11
17. PKV Hy 5

18. PDKV DH 1

19. Parbhani Turab
20. Pratap Kapi

21. AP 402

22. AKDH 5

23. NDLHH-1755

Sugarcane (32)

1. Co 6907
2. Co 6304
3. Co 7219
4, Co 62175
5. CoS 767
6. CoM 7125
7. BO 90

8. BO 91

9. Co 8021
10. BO 109
11. Colk 7901
12. Co 86032
13. Co 87025
14. Co 87263
15. Co 87268
16. Co 8371
17. CoPant 90223

—
®

CoM 88121

AGRAHAYANA 24, 1931 (Saka) to Questions 122

19. Co 91010
20. Co 89029
21. Co 94008
22. CoPant 97222
23. CoC 01061
24. Co 98014
25. Co 99006
26. CoH 119
27. Co 99004
28. CoLk 94184
29. Co 2001-13
30. Co 2001-15
31. Co 0118
32. Co 0238

Jute (3)

1. JRO-524

2. JRO-128

3. JRC 7447 (Shyamali)

Tobacco (5)

1. Kanthi
2. Bhavya
3. Thrupthi
4. GT-4

5. GT-7

Bumper Production of Fruits

3956. SHRI MAHENDRASINH P. CHAUHAN:
SHRI JAYANT CHAUDHARY:

Will the Minister of AGRICULTURE be pleased to
state:

(a) whether there has been bumper production of
fruits including pineapple, apple, mango and orange
during the last three years and the current year in the
country;

(b) if so, the details thereof, State-wise and fruit-
wise;
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(c) the percentage share of India in fruit and
vegetables production in the world, fruit/vegetable-wise;

(d) whether the Government has introduced any
scheme to strengthen market linkages; and

(e) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) The available data on production of various fruits for
the period from 2005-06 to 2007-08 and that for the year
2008-09 indicates that there has been consistent increase
in overall production of fruits. Statements-l to IV showing
State-wise and fruit-wise production of various fruits are
enclosed.

DECEMBER 15, 2009
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(c) Statement-V showing the percentage share of
India in fruit and vegetables production in the world, fruit/
vegetable-wise is enclosed.

(d) and (e) The Department of Agriculture &
Cooperation has been implementing two centrally
sponsored schemes (i) Technology Mission on Integrated
Development of Horticutture in North Eastern States
including Sikkim, Uttarakhand, Jammu & Kashmir and
Himachal Pradesh (TMNE) and (ii) National Horticulture
Mission (NHM) in the remaining states of the country for
enhancing horticulture production, wherein end to end
approach has been adopted covering production,
integrated nutrient and water management, integrated pest
management, post harvest management, processing &
marketing to assure appropriate returns to farmers.

Statement |

Bumper Production of Frufts 2005-06

Area (in ‘000’'HA)
Production (in ‘000'MT)

States/UTs Apple Bamana Cirus  Grape  Guava  Litchi Mango Papaya Pine-  Pome- Sapota  Others  Total
Apple  granat
1 2 3 4 5 6 7 8 9 10 11 12 13 14

Andaman and Nicobar Islands 0.0 10.8 1.4 0.0 0.0

Andhra Pradesh 0.0 16261 22284 564 1355
Arunachal Pradesh 9.6 1541 27.8 0.0 0.0
Assam 00 5777 1388 0.0 78.7
Bihar 00 9593 1123 00 199.0
Chandigarh 0.0 0.0 0.2 0.0 0.300
Chhattisgarh 0.0 122.8 144 0.0 39.2
Dadra and Nagar Haveli 0.0 0.0 0.0 0.0 0.0
Daman and Diu 0.0 0.0 0.0 0.0 0.0
Delhi 0.0 0.0 03 0.0 0.4
Goa 0.0 42.1 0.0 0.0 0.0
Gujarat 0.0 24988 3033 0.0 98.7
Haryana 0.0 0.0 69.6 3.3 349
Himachal Pradesh 540.4 0.4 29.2 0.1 28

1151.7 0.0 18.2 0.3 0.0
Jharkhand 0.0 518 538 0.0 69.4

Jammu and Kashmir

200.1 12227 165 1080 0.0 00 3742
0100 0400 0000 0000 0000 0000 0100 1.100

0.0 1.2 29 0.2 0.0 06 14 185
00 33060 8706 0.0 36.3 1512 2859 86964
0.0 0.0 0.0 37.0 0.0 0.0 156  105.1
349 48.1 90.5  161.1 0.0 0.0 2224 13522
3192.1

6.7 1138 1191 0.0 0.6 19 2282 6467
0.0 0.0 0.0 0.0 0.0 0.0 7.1 7100
0.0 0.0 0.0 0.0 0.0 0.0 0.0 0.000
0.0 0.0 0.0 0.0 0.0 0.0 0.3  1.000
0.0 54.2 0.0 8.8 0.0 0.0 78.6 183.700
00 7721 3230 0.0 382 2357 4078
0.7 60.7 0.0 0.0 0.0 3.7 833  256.2
3.7 63.1 11 0.0 0.2 0.0 614 7024
0.0 149 0.0 0.0 0.0 00 1041 1283.2
16.5 88.6 0.0 0.0 0.0 00 1175 3976

46776
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1 2 3 4 5 6 7 8 9 10 11 12 13 14

Karnataka 00 139900 2315 1932 1541 00 12368 2301 1345 1386 2498 2741 424138
Kerala 0.0 491.928 0.0 0.0 0.0 00 5111 855  109.3 0.0 00 14953 2693.1
Lakshdweep 0.0 04 0.0 00 0000 0.000 0000 0400 0000 0000 0000 0300 1.100
Madhya Pradesh 00 7300 2670 3.0 56.0 0.0 61.0 29.0 0.0 0.0 00 280 11740
Maharashtra 00 46065 1469.0 12750 2286 00 6386 0.0 00 5938 2558 1158.2 102255
Manipur 0.0 17.8 19.9 0.0 0.0 0.0 0.0 0.0 97.4 0.0 0.0 541  189.2
Meghalaya 0.0 65.8 34.2 0.0 0.0 0.0 00 5.6 83.7 0.0 0.0 422 2315
Mizoram 0.0 0.2 24.8 0.6 11 0.100 13 08 2.5 0.0 0.0 3.0 34.6
Nagaland 0.0 5.0 16 04 0400 0400 0100 0700 5000 0100 0000 6500 19.300
Orissa 00 2699 2053 0.0 69.4 1.9 4288 137 7.3 0.0 143 3627 13833
Puducherry 0.0 2.2 2.8 00 4000 0000 12100 0000 0000 0000 0300 0.800 52.200
Punjab 0.0 00 3654 302 137 138 65.1 0.0 0.0 0.0 00 1362 7464
Rajasthan 0.0 05 2377 01 204 00 1204 8.1 00 16 00 294 4182
Sikkim 00  0.000 9 00 0000 0000 0000 0000 0000 0000 0000 4100 13200
Tamil Nadu 0.024 46476 39.3 84.8 92.2 00 5378 53.7 217 11 1503 1403 57788
Tripura 0.0 79.3 29.2 00 16 143 123 10.t 1064 00 14 2705 5251
Uttar Pradesh 0.0 60.9 16 00 1576 08 26733 13.0 0.0 0.0 00 2298 31370
Uttarakhand 123 00 1228 0.0 00 136 1066 0.0 0.0 0.0 00 3208 6762
West Bengal 0.0 5449 87.1 00 1580 749 5133 2637 3792 0.0 490 2367 23068
Total 18140 188569 6146.1 16471 1737.7 3924 126644 21381 12621 8205 11140 67809 553742

Statement Il
Bumper Production of Fruits 2006-07

Area (in ‘000’HA)
Production (in ‘000°'MT)

States/UTs Apple Banana Citus Grape  Guava  Litchi Mango Papaya Pine-  Pome- Sapota  Others  Total
Apple  granat

1 2 3 4 5 6 7 8 9 10 11 12 13 14

Andaman and Nicobar Islands 13708  1.144 1088 2775 1175 0.950 20.840

Andhra Pradesh 00 21733 2997.9 518  136.8 00 38652 9787 0.0 440 1811 67.2 10496.0

Arunachal Pradesh 9.8 153 284 37.8 166 1079

Assam 00 599 1760 0.0 779 333 389 1050 1919 0.0 0.0 17041 13923

Bihar 00 11251 1216 2480 2119 13069 253 1211 0.0 0.0 2666 34265
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1 2 3 4 5 6 78 g 0 f 1 3 14
Chandigarh 0000 0000 0200 0000 0300 0100 0400 0000 0.000 0000 0400 1100
Chhattisgarh 1521 122 00 684 36 1364 1367 06 06 990 6096
Dadra and Nagar Haveli 0000  0.000 0000 0000 0000 0000 0000 0000  0.000 0000 7400 7100
Daman and Diu 0.015 0.001 0001 0001 0004 0001 0023
Delh 0000 0000 0270 0000 0432 0000 0000 0000 0000 0000 0000 0285 097
Goa 23420 19.280 5,040 39800  67.540
Gujarat 00 29126 3276 00 137 00 833 4182 00 503 2500 4377 53444
Haryana 00 00 774 28 397 07 472 00 00 00 40 704 2419
Himachal Pradesh 2684 04 127 01 22 28 401 12 00 02 00 410 369
Jammu and Kashmir 12222 00 184 04 00 00 176 00 00 00 00 629 13215
Jharkhand 516 538 604 165 858 1139 3820
Kamataka 15585 2320 2166 1285 13688 3149 1905 1295 2819 3145 47357
Kerala 00 438 00 00 00 00 4454 805 1024 00 00 14346 25267
Lakshdweep 0000 0000 0000 0000 000 0000 0000 0000 0.000 0000 1130  1.130
Madhya Pradesh 730 2820 27 580 280 330 12257
Maharashtra 46219 14797 12842 2278 646.3 6015 2674 11957 103245
Manipur 263 364 0.0 00 00 1007 657 2291
Meghalaya 000 664 347 00 00 00 00 61 80 00 00 421 2343
Mizoram 00 197 344 42 50 29 136 1798
Nagaland 0015 5000 12400 0400 2050 0060 005 0680 5000  0.00 6505 31910
Orissa 00 2848 2060 00 895 121 4314 139 74 144 3654 14249
Puducherry 0000 32235 2815 0000 395 0000 12050 0000 0000 0000 0337 0600 51.993
Puniab 4877 07 1422 146 645 1409 . 8306
Rajasthan 00 13 2534 01 247 00 820 58 00 16 00 330 4019
Sikkim 9.250 4160 13410
Tamil Nadu 50194 424 916 995 01 5808 550 234 119 1623 1515 62409 .
Tripura 802 306 15 144 114 100 1158 14 2602 5255
Utar Pradesh 00 799 14 00 1651 06 29805 144 00 00 00 2008 34309
Uttarakhand 1233 00 1250 144 1098 3234 6959
West Bengal 00 8021 974 00 1490 772 5498 2770 %721 00 514 2647 26407

Total 16237 209980 71452 16853 1830.6 4026 137340 24822 13622 8397 12158 62442 59563.3
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Statement i
Bumper Production of Fruits 2007-08
Area (in ‘000’HA)
Production (in ‘000°'MT)
States/UTs Agple Banana  Cius  Grape  Guava  Litchi Mango Papaya Pine- Pome- Sapota Others  Total
Apple  granat
1 2 3 4 5 6 7 8 9 10 11 12 13 14
Andaman and Nicobar Islands 135 13 18 22 11 0.9 16 22457
Andhra Pradesh 0.0 26312 35073 580 1444 0.0 41579 11956 0.0 855  187.3 2471 122144
Arunachal Pradesh 98 1563 284 37.8 167  108.0
Assam 00 6109 1634 00 79.2 340 396 1071 1957 00 0.0 1808 1410.7
Bihar 00 13294 1258 2557 2232 8704 304 1268 0.0 00 290.7 32524
Chandigarh 0.000 0000 0200 0000 0300 0400 0400 0000 0.000 0.000 0100 1.100
Chhattisgarh 0.0 2277 29 0.0 81.4 09 1190 1361 0.0 0.2 06 3063 9151
Dadra and Nagar Haveli 0.0 1.2 0.0 0.0 0.0 0.0 12.5 0.0 0.0 0.0 6.0 19.700
Daman and Diu 0.0 0.0 0.0 0.0 0.0 00 0023
Delhi 0.0 0.0 0.3 0.0 04 0.0 0.0 0.0 0.0 0.0 0.0 03 0987
Goa 29.0 225 53 410 97.750
Gujarat 00 31577 3602 00 1311 0.0 930t 489.0 0.0 566 2589 4661 58497
Haryana 0.0 0.0 66.8 29 421 0.6 59.7 0.0 0.0 0.0 38 645 2404
Himachal Pradesh 592.6 00 24.7 0.1 28 25 29.3 09 0.0 0.2 0.0 599 7130
Jammu and Kashmir 1268.5 0.0 191 05 0.0 0.0 178 0.0 0.0 0.0 00 1299 14358
Jharkhand 516 538 60.4 16.5 85.8 1139 3820
Karnataka 17933 2957 2588 1348 12233 3895 1774 1341 2836 3101 50006
Kerala 00 4939 0.0 0.0 0.0 00 4454 80.6 1024 0.0 0.0 14575 25798
Lakshdweep 0.000 0000 0000 0.000 0000 0000 0000 0000 0.000 0.000 1240 1.240
Madhya Pradesh 7882 2864 3.5 50.0 58.9 283 218 12371
Maharashtra 49629 1627.7 12900 2505 7109 5962 2941 13153 110476
Manipur 350 453 0.0 0.0 0.0 724 121.0 2737
Meghalaya 0.0 66.5 349 0.0 0.0 0.0 0.0 6.3 85.3 0.0 0.0 423 2353
Mizoram 0.0 136.9 35.1 8.3 105 29 269 2196
Nagaland 0.050 16000 17.030 0.100 1400 0170 0400 0800 10.000 0.320 6.700 52.970
Orissa 00 2971 2117 0.0 934 128 2518 147 15 146 3715 12751
Puducherry 0000 32235 2815 0.000 3956 0.000 12050 0000 0.000 0000 0337 0600 51.993
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
Punjab 618.2 267 1555 19.3 81.0 1548 10555
Rajasthan 00 0525 1626 0.1 405 0.0 0.0 16.0 0.0 1.9 00 2006
Sikkim 9671 4263 13.934
Tamil Nadu 00 61165 38.6 835 93.3 01 7536 66.4 228 91 1688 1774 753041
Tripura 78.6 309 15 144 116 100 1169 15 2603 5257
Uttar Pradesh 0.0 84.0 17 0.0 1963 09 3365.0 10.6 0.0 0.0 00 2741 39326
Uttarakhand 130.5 00 1274 151 1127 3321 7118
West Bengal 00 8922 98.5 00 1622 778 6233 3086 2832 0.0 434 2774 2766.6
Total 20015 238614 80384 17326 19811 4184 139968 29036 12475 8841 12578 7279.7 65602.9
Statement IV
Bumper Production of Fruits 2008-09
Area (in ‘O00'HA)

Production (in ‘000’MT)

States/UTs Apple Banana Citus  Grape  Guava  Litchi Mango Papaya Pine-  Pome- Sapota  Others Total
Apple  granat

1 2 3 4 5 6 7 8 9 10 11 12 13 14
Andaman and Nicobar Islands 154 15 1.9 24 1.1 1.0 1.7 24941
Andhra Pradesh 0.0 28040 37526 622 1620 00 25220 1581.2 0.0 647 2059 2522 11407.0
Arunachal Pradesh 9.8 153 284 378 167  108.0
Assam 00 8526 1915 0.0 798 349 425 1285 2251 0.0 00 2001 15748
Bihar 00 14175 1350 2628 2280 1339.2 375 1320 0.0 00 3019 38539
Chandigarh 0000 0000 0200 0000 0300 0100 0400 0.000 0.000 0.000 0.100 1.100
Chhattisgarh 00 2463 446 0.1 85.9 09 1219 1481 0.0 0.3 06 3169 9657
Dadra and Nagar Haveli 0.0 1.2 0.0 0.0 0.0 0.0 125 0.0 0.0 0.0 6.0 19.700
Daman and Diu 0.0 0.0 0.0 0.0 0.0 0.0 0.023
Delhi 0.0 0.0 03 0.0 0.4 0.0 0.0 0.0 0.0 0.0 03 0987
Goa 273 137 5.6 415 88.110
Gujarat 00 35716 3505 00 1442 00 2098 7207 0.0 393 2554 4398 58223
Haryana 0.0 0.0 516 17 482 0.6 69.7 0.0 0.0 0.0 5.6 797 2574
Himachal Pradesh 510.2 0.0 26.0 0.1 24 3.4 38.8 0.7 0.0 0.3 0.0 461 6280
Jammu and Kashmm 13328 0.0 18.8 0.6 0.0 0.0 498 0.0 0.0 0.0 00 1175 15195
Jharkhand 545 533 57.0 20.3 91.5 5.0 1139  395.50
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1 2 3 4 5 6 7 8 9 10 1 12 13 14
Kamataka 19188 3098 2690 1375 12844 4090 1863 1381 2978 3191 52698
Kerala 00 4729 00 00 00 00 4454 807 1024 00 00 14575 25589
Lakshdweep 0000 0000 0000 0000 0000 0000 0000 0000 0000 0.000 1240 1.240
Madhya Pradesh 14980 5444 65 950 119 538 629 23725
Maharashtra 4960.0 14080 13018  257.3 7128 6000 2087 13230 10861.6
Manipur 7 549 0.0 0.0 785 1367 3419
Meghalaya 00 828 431 00 00 00 00 56 1068 00 00 565 2948
Mizoram 00 664 134 100 45 29 258 1229
Nagaland 0.050 59.000 17.030 0100 1400 0170 0400 5600 57500 0.320 9.700 151.270
Orissa 00 3270 2230 00 950 130 4497 252 80 07 150 3761 15328
Puducherry 0000 17125 0167 0000 2565 0.000 6835 0000 0000 0000 0585 0617 27.894
Punjab 7332 207 1728 197 875 1871 11710
Rajasthan 0.0 06 2304 02 395 00 80 120 00 27 00 1277 4950
Sikkim 10.479 5192 15671
Tamil Nadu 00 66670 424 910 1017 01 8214 723 248 100 1840 1934 82077
Tripura 762 134 11 144 159 184 1012 10 2356 4772
Uttar Pradesh 00 9410 20 00 4126 13 34659 149 00 00 00 4671 53048
Uttarakhand 132.3 00 1295 153 1154 3328 7253
West Bengal 00 9541 994 00 1705 812 6279 3143 2839 00 430 2805 28546
Total 1985.1 271186 85283 17639 23300 4333 12831.2 36414 13538 8565 13085 73027 694532
Statement V _ 1 2 3

Bumper Production of Fruits 2008-09
(Production in 000MT) Mango 33736 13792 40.9
Papaya 8923 2686 30.1
Prxz:‘t’ion Pro';‘:::ion % share Pineapple 18781 1216 65
Brinjal 33219 9596 28.9
1 2 3 Cabbage 69819 5888 8.4
Fruit 512070 63503 124 Caulifiower 19890 5797 29.1
Vegetable 946774 125887 13.3 Onion 68454 12157 17.8
Apple 64256 2001 3.1 Peas 8532 2560 30.0
Banana 82702 23205 28.1 Potato 329919 34463 10.4

Grapes 66281 1677 25 Tomato 127920 10261 8.0
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[English]
Direct Income Support to Farmers

3957. SHRI M.B. RAJESH: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government proposes to replace the
Minimum Support Price (MSP) with Direct Income Support
to provide benefits directly to the farmers;

(b} if so, the details thereof; and
{c) the steps taken by the Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No,
Madam.

(b) and (c) Does not arise.
Production of Pepper

3958. SHRI P. KARUNAKARAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether production of pepper has gone down in
the country including Kerala;

(b) if so, the details thereof and the reasons therefor,
State-wise;

(c) whether the Government proposes to rejuvenate
pepper growing areas under the National Horticulture
Mission in the country;

(d) if so, the details thereof; and

(e) the measures proposed to be taken to enhance
production of pepper in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.v. THOMAS): (a) and
(b) Yes, Madam. Production of Pepper, which was 92,935
tonnes during the year 2005-06, has shown a declining
trend and reached 47,396 tonnes during the year, 2008-
09. The decline in production was mainly due to less
production in the State of Kerala. The major reason for
the decline in production of Pepper in Kerala is due to
preponderance of old and senile Pepper gardens, area
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of which is estimated at 60,000 ha. Other major producers
of Pepper are the State of Karnataka and Tamil Nadu.

State-wise details of production of pepper in the
country during 2005-06 to 2008-09 is as under:

(Production in ‘000 tonnes)

State Kerala ~ Karnataka Tamil Nadu Al India
(including
others)
2005-06 87.6 3.2 1.1 92.9
2006-07 64.3 29 0.8 68.9
2007-08 42.0 36 0.7 47.0
2008-09* 420 36 11 474

Source: Directorate of Economics and Statistics, New Delhi.

(c) and (d) Yes, Madam. Rejuvenation/Replanting of
old and senile orchards including pepper is included as
one of the components of National Horticulture Mission
(NHM). Assistance is being provided for rejuvenation/
replanting of Pepper @ 50% of the total cost subject to
a maximum of Rs. 15000/ha limited to 2 ha per
beneficiary.

During the period from 2006-07 to 2008-09, an area
of 32490 ha of old and senile Pepper gardens have
been rehabilitated/rejuvenated with an expenditure of
Rs. 4191.83 lakhs.

Under NHM, during 2008-09, a special project on
rejuvenation/replanting programme of Pepper in Idukky
district of Kerala has been sanctioned to Spices Board,
Ministry of Commerce. Under the project, it is proposed
to cover an area of 0.60 lakh ha old and senile Pepper
gardens at an estimated cost of Rs. 120.00 crore over a
period of five years.

(e) Following measures are being taken to enhance
the production and productivity of Pepper under National
Horticulture Mission and Technology Mission for integrated
development of Horticulture in North Eastern and
Himalayan States (TMNE):

(i) Production and distribution of good quality
planting materials of pepper in large scale
through well equipped Model nurseries and Small
nurseries under public and private sectors.

(i) Establishment of New Gardens of pepper.
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(iiiy Adoption of Organic farming in pepper.

(v) Technology dissemination programmes through
Krishi Vigyan Kendras, State Agricultural
Universities and other research institutes.

Functioning of Sports Federation

3959. SHRI JAYARAM PANGI: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to intervene
in the functioning of various sports federations in view of
the poor performance of Indian sports persons in
International and National events; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) and (b) National Sports Federations are autonomous
bodies, which are responsible and accountable for the
overall management, regulation, promotion and
development of their concerned discipline. The
Govemment supplements their efforts through financial
assistance for holding national/international sports events
in India, training and participation of Indian sportspersons/
teams in international sports events abroad, engagement
of Indian and foreign coaches and procurement of
equipment. The Govemment does not interfere in their
day-to-day activities. However, federations are grouped
under ‘priority’, ‘general’ and ‘others’ category on the basis
of performance in the sport and importance of the sport
and funded in that order in order to encourage better
performance.

Operation against Subversive Activities

3960. SHRIMATI BOTCHA JHANSI LAKSHMI: Will
the Minister of HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to set up a
unified command for security related operations against
subversive activities in the country; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) No,
Madam. The system of unified command can be
implemented within a particular state, with the objective
of ensuring coordination between the State and Central
agencies involved in internal security duties by that state.
This is done on a need basis wherever necessary.
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Mobile Verification Kit for Gold

3961. SHRI N. PEETHAMBARA KURUP: Will the
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC
DISTRIBUTION be pleased to state:

(a) whether the Government of Kerala has submitted
a project proposal for the mobile verification kits for testing
gold;

(b) if so, the details thereof and the steps taken by
the Union Government for setting up of a referral
laboratory for gold purity test in Kerala;

(c) whether necessary financial assistance has been
sanctioned for the purpose; and

(d) if so, the details thereof and if not, the reasons
therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K. V. THOMAS): (a) No
Madam.

(b) Does not arise. However a proposal for upgrading
the existing Standard Laboratory and Gold Purity Testing
Laboratory at Legal Metrology Bhavan, Kakkanad,
Erankulam into a Referral Assaying and Hallmarking
Laboratory as per the Indian Standard specification
[S14:18:1999 at an estimated cost of Rs.40.51 lakhs has
been received and considered by this Department.

(c) and (d) Certain clarification have been sought
from Government of Kerala.

Funds for ICRISAT

3962. SHRI P. BALRAM: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the International Crops Research Institute
for the Semi-Arid Tropics (ICRISAT) has requested the
Government for more funds;

(b) if so, the details thereof;
(c) the reaction of the Government thereto; and

(d) the allocation made to ICRISAT during each of
the last three years and the current year?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No,
Madam.

(b) and (¢} Does not arise.

(d) India has made annual contribution of US$
170,500 to ICRISAT for each of the last three: years and
the current financial years. In additions, project specific
funding is also being provided by India to ICRISAT. The
details of the allocation for project specific funding to
ICRISAT during the last three years are as follows:-

(in million US$)
2006-07 2007-08 2008-09
0.5 0.6 0.4

Funds for Development of Languages

3963. SHRI SURESH KUMAR SHETKAR: Will the
Minister of HOME AFFAIRS be pleased to state the total
funds allocated by the Union Government for the
development of languages in the 11th Five Year Pian?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): An amount of
Rs. 1100 crores have been allocated by the Union
Government for the development of languages in the 11th
Five Year Plan.

Popularisation of Khadi Products

3964. SHRI PONNAM PRABHAKAR: Will the Minister
of MICRO, SMALL AND MEDIUM ENTERPRISES be
pleased to state:

(a) whether the Government proposes to showcase
Khadi products abroad to popularise such products during
the Commonwealth Games; and

(b) if so, the details thereof?

THE MINISTER OF STATE OF THE MINISTRY OF
MICRO, SMALL AND MEDIUM ENTERPRISES (SHRI
DINSHA PATEL): (a) and (b) An action plan has been
prepared by the Khadi and Village Industries Commission
(KVIC) to showcase and promote khadi and village
industries products abroad through the medium of
participation in international exhibitions/trade fairs and

DECEMBER 15, 2009

fo Questions 140

facilitating participation of khadi institutions/village industry
units by providing the following financial assistance/
incentives which is expected to also popularize the
products during the Commonwealth Games:

(i) 75 per cent of the air fare towards travel by
economy class to one representative each of
participating units belonging to the general
category while 100 per cent of such airfare is
provided to one representative each of the
participating units who are women or belonging
to Scheduled Caste/Scheduled Tribe and from
North Eastern Region;

(i) up to 50 per cent of the space rent actually
paid is reimbursed. In case of women
entrepreneurs, SC/ST entrepreneurs and
entrepreneurs from North Eastern Region, etc.,
reimbursement of space rent is 100 per cent,

(iii) assistance for space rent and travel expenses
for each participating entrepreneur/unit would be
limited to Rs. 1.25 lakh; and

(iv) all exporting units/institutions are eligible to get
5 per cent export incentives on ‘Free-on-board
(FOB), value of the items exported directly by
them.

Surveillance Devices

3965. SHRI ABDUL RAHMAN: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether most of the important surveillance devices
installed in the busiest markets of the NCT of Delhi are
not functioning;

(b if so, the details thereof and the reasons therefor;
and

(c) the steps taken by the Government to ensure
that such devices are functioning properly?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (c) Surveillance Devices (CCTV
Cameras) Installed in the busy market areas are
functioning properly except in some market areas, details
of which are indicated in the enclosed statement.

Any shortcomings noticed in the functioning of the
surveillance devices are taken up with the firm(s)
responsible for maintenance and upkeep of such devices
to restore such devices to proper working condition.
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Statement

Details of the CCTV cameras out of order

L.S.U.S. Q. No. 3965 for 15.12.09

Position

A meeting of technical committee with the contractural firm
and officials of Central Distt. Delhi Police was held to sort
out the matter. During the meeting, it was observed that the
cost in repairing/re-installation of the existing CCTV Camera
System will be higher due to loss/damage to the existing
cables and other equipment. It was decided that advance
technology available in the market may be procured and
utilized for Karol Bagh Market and existing CCTV Cameras
could be used in other places.

A supply order for installation of CCRV System in Sarojini
Nagar Market and Lajpat Nagar Market was given to M/s
Score Information Technology Ltd., Guragon in the year 2007.
But the firm has not completed the project so far. Now the
case is under litigation and pending with Arbitrator Ms Maju
Goel, Retired Justice (High Court). The Hon’ble Arbitrator
has ordered that the firm will complete the system by
15.12.09 and report to the department for inspection. The
next date of hearing is fixed for 19.12.09.

Certain disputes are pending between the market association
and firm which installed surveillance devices in the market.

Sl.No. Places in which
CCTV cameras are
out of order
1. Karol Bagh Market
2. Sarojini Nagar Market and Central
Market Lajpat Nagar
3. Nehru Place Complex Market
[Trans/ation]

Construction of Rural Godowns

3966. SHRI DILIP SINGH JUDEV: Will the Minister
of AGRICULTURE be pleased to state:

(a) the number of rural godowns/storages under
construction in the country, State-wise;

(b) whether several proposals from the State
Governments for construction of godowns/storages are
pending with the Union Government; and

(c) if so, the details thereof, State-wise including
Chhattisgarh, Jharkhand and Madhya Pradesh?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND

PUBLIC DISTRIBUTION (PROF. K.V. THOMAS]): (a) The
number of rural godowns under construction State-wise
is given in the enclosed Statement.

(b) No, Madam.
(c) Does not arise.
Statement

No. of Rural Godowns under Construction (State-wise)

SI.No. State No. of Projects
1 2 3
1. Andhra Pradesh 24
2. Arunachal Pradesh 0
3. Assam 26
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1 2 3
4, Bihar 600
5. Chhattisgarh 13
6. Goa 0
7. Guijarat 1627
8. Haryana 288
9. Himachal Pradesh 2
10. Jammu and Kashmir 3
. Jharkhand 0
12. Karnataka 394
13. Kerala 53
14, Madhya Pradesh 229
15. Maharashtra 84
16. Meghalaya 0
17. Mizoram 1
18. Nagaland 0
19. Orissa 61
20. Punjab 41
21. Rajasthan 61
22. Tamil Nadu 193
23. Uttar Pradesh 9
24. Uttarakhand 15
25 West Bengal 473
Total 4197
[English]

MNCs in Fishery Sector

3967. SHRI K. SUDHAKARAN: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the entry of Multi National Companies
and trading institutions in the fisheries sector has
adversely affected the traditional fishermen in the country;
and

(b) if so, the details thereof an reaction of the
Government thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) While there is no presence of Multi National
Companies (MNCs) in capture fisheries, there are no
reports that the presence of some MNCs and trading
institutions in aquaculture, processing, marketing and
support activities has adversely affected traditional
fishermen.

Auction of Mineral Concessions

3968. SHRI RUDRAMADHAB RAY: Wili the Minister
of MINES be pleased to state:

(a) whether the Government proposes to grant mineral
concessions through auction as recommended by the
Hoda Committee;

(b) if so, the details thereof and the time by which
such proposal is likely to be implemented;

(c) if not, the reasons therefor; and

(d) the remedial measures taken/being taken by the
Government to check massive corruption in the mining
sector?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) to (c) The Government has
enunciated National Mineral Policy 2008 which seeks to
streamline, simplify and increase transparency in the
procedures for grant of mineral concessions. In terms of
the National Mineral Policy 2008, the Government has
initiated a process for legislative changes in the Mining
Law.

(d) The Government has circulated a guideline to all
the State Governments on 24th June, 2009 for grant of
mineral concessions. Copy available on website of the
Ministry http://www.mines.gov.in. The Government has also
circulated Model State Mineral Policy to all States for
revising or formulating the State Mineral Policy in terms
of the National Mineral Policy, 2008 for scientific and
systematic management of mineral resources.

Marine Fisheries Act, 2009

3969. SHRI S.R. JEYADURALI: Will the Minister of
AGRICULTURE be pleased to state:
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(a) whether the Union Government proposes to enact
the Marine Fisheries (Regulation and Management) Act,
2009 to regulate fishing activities in the country;

(b) if so, the salient features of the proposed
legislation;

(c) whether various State Governments have opposed
the proposed legislation;

(d) if so, the details thereof; and

(e) the reaction of the Union Governments in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) Yes,
Madam. The Ministry of Agriculture has drafted the Marine
Fisheries (Regulation and Management) Act, 2009 to
regulate fishing activities in the Maritime Zones of India
beyond the territorial waters of the country, and circulated
the draft to the coastal States/Union Territories for their
views.

(b) The salient features of the proposed ‘Act’ are: (i)
requirement of permission for fishing in the Exclusive
Economic Zone (EEZ), and (ii) notification of fisheries
management plans.

(c) to (e) Some State Governments have expressed
concerns that the proposed Act may be detrimental to
the interests of traditional fishermen; there is likely to be
a conflict of jurisdiction between the Central and State
Governments; the proposed Act may lead to fishing by
foreign vessels in the Indian EEZ etc. The proposed Act
seeks to regulate fisheries beyond the territorial waters,
thus there is no infringement upon the jurisdiction of State
Governments. However, all the concerns expressed by
the States will be carefully examined and addressed, and
the Act will be finalized only after detailed consultation
with the State Governments and other stakeholders.

Regional News on DD

3970. SHRI MUKESH BHAIRAVDANJI GADHVI: Will
the Minister of INFORMATION AND BROADCASTING be
pleased to state:

(a) whether the Government proposes to telecast
regional news bulletins in the morning from the National
Doordarshan Channel;
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(b) if so, the details thereof;
(c) the time by which it is likely to be telecast;
(d) if not, the reasons therefor; and

(e) the steps being taken by the Government in this
regard?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) to (c) Prasar Bharati
has informed that Doordarshan has no proposal to start
Regional News Bulletins in the morning from National
Doordarshan channel,

(d) and (e) Prasar Bharati has also informed that
currently Doordarshan News channel telecasts one news
bulletin in Hindi and two news bulletins in English on
Regional News at 1730 hours, 1030 hours and 1830
hours on daily basis. Regional news of national importance
are, however, telecast in the National News bulletins on
DD-1 and DD News Channels from time to time.

Bogus Employees in MCD

3971. SHRI PURNMASI RAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has received any
complaints regarding bogus employees in the Municipal
Corporation of Delhi (MCD);

(b) if so, the details thereof;

(c) the action taken against the officials responsible
for such irregularities; and

(d) the steps taken by the Government to check
such irregularities in future?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHR MULLAPPALLY
RAMACHANDRAN): (a) to (c) The details of the
complaints received regarding bogus employees in the
Municipal Corporation of Delhi (MCD) and the action taken
in this regard are as under:

(i) A complaint was received in the year 2007
pertaining to West Zone of the MCD regarding
7 Safai Karmacharis. The matter was enquired
into and the employees were dismissed.
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(ii)

(i)

(iv)

(vi)

(vii)

Written Answers

The Vigilance Department of the MCD has
received 21 complaints regarding bogus
employeesiillegal appointments from time to time.
105 officials were found responsible for the
irregularities. Disciplinary action has been initiated
against the Supervisory Officers.

The Anti-corruption Branch of the Government
of NCT of Delhi has registered 16 FIRs, Delhi
Police has registered one FIR and the Central
Bureau of Investigation has registered one
Regular Case relating to bogus employees/illegal
appointments and investigation has been initiated
in all these cases.

A complaint was received in 2007 in Health
Department regarding fake engagement of a
daily wager/peon. The services of the employee
were terminated.

in the year 2005-06, Audit Department/Police
Department pointed out cases of fake
engagements in the Health Department of the
MCD. So far 216 cases of fake engagements
of employees have been detected, out of which
in 203 cases services of the concerned
employees have been terminated and in 13
cases process has been initiated. The dealing
assistant of the Office of the Administrative
Officer (Health) was suspended.

A case of irregularity in engagement of substitute
safai Karmacharis was detected in Rohini Zone
and investigation has been initiated in the matter.

A complaint was received from Ali India Safai
Mazdoor Congress on 06.07.2009 about some
fake substitute Safai Karmacharis in Shahdara
North zone and investigation has been initiated
in the matter.

A complaint regarding fake employment in
Shahdra North Zone was received on 25.09.2009
and investigation has been initiated in the matter.

A complaint/reference was received in Najafgarh
Zone of MCD in June, 2009 regarding
irregularities in preparing a panel of 2500 Safai
Karmacharis. The panel has been scrapped and
investigation has been initiated for fixing the
responsibilities upon erring officials.

A complaint was received in Shahdara South
zone of MCD in August, 2009 regarding 4 Safai
Karmacharis taking salary without performing the
work in Wards No. 217 and 218 of the MCD.
Investigation has been initiated in the matter.
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(d) To check the cases of bogus employees in the
MCD, the Biometric Finger Scan Attendance System has
been introduced for recording attendance of all employees,
except the teachers and other staff deployed in Municipal
Schools. Salary of the employees covered under the
System has been linked with their identity numbers.
Further, Special Flying Squads have been constituted to
carry out surprise checks to find out fake employees, if
any.

Regional offices of DFP

3972. SHRI PREM DAS RAIl: Will the Minister of
INFORMATION AND BROADCASTING be pleased to
state:

(a) the number of Regional Offices/Units of Directorate
of Field Publicity (DFP) set up in the country including
North Eastern States, separately, State-wise;

(b) whether proposals have been received from the
State Governments to upgrade such Regional Offices/
Units in the country including Sikkim;

(c) if so, the details thereof and the action taken
thereon, State-wise;

(d) whether the Government proposes to increase
the number of Regional offices/units of DFP all over the
country;

(e) if so, the details thereof, State-wise, including
Sikkim; and

{f) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) The Directorate of
Field Publicity (DFP) has 22 Regional Offices (ROs) and
207 Field Publicity Units (FPU) in the Country including
36 FPUs in the North Eastern States. The details of ROs
and FPUs are given in the enclosed statement.

(b) No, Madam.
{(c) Does not arise.
(d) No, Madam.
(e) Does not arise.

(f) Does not arise.
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Statement
DIRECTORATE OF FIELD PUBLICITY

State-wise details of Regional offices/Field Publicity Units of DFP including North Eastern States

SI.No. Name of Region No. of Regional No. of
Offices Units

1 2 3 4
1. Andhra Pradesh 1 11
2. Bihar 1 7
3. Jharkhand 1 7

Jharkhand 6 units

Bihar 1 unit
4, Gujarat 1 6
5. Jammu and Kashmir 1 14
6. Karnataka 1 9
7 Kerala and Lakshadweep 1 9
8 Chhattisgarh 1 ' 11

Chhattisgarh 5 units

Madhya Pradesh 6 units
9. Madhya Pradesh 1 8
10 Maharashtra and Goa 1 13

Maharashtra 12 units

Goa 1 unit
11.  North West Region 1 12

Punjab 4 units

Haryana 3 units

Himachal Pradesh 5 units
12. Orissa 1 9
13. Rajasthan 1 12
14, Tamil Nadu and Puducherry 1 10
15. Uttar Pradesh (Central East) 1 10
16. Uttarakhand 1 11

Uttarakhand 6 units

Uttar Pradesh 5 units
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1 2 3 4
17 West Bengal (North) 1 7
West Bengal (N) 1 unit West
Bengal (S) 4 units
Sikkim 2 units
18. West Bengal (South) and Andaman and Nicobar 1 7
19. Arunachal Pradesh (North Eastern Region) 1 9
20. Assam (North Eastern Region) 1 9
21. Meghalaya, Mizoram and Tripura (North Eastern Region) 1 8
Meghalaya 4 units
Mizoram 2 units
Tripura 2 units
22. Nagaland and Manipur (North Eastern region) 1 8
Nagaland 3 units
Manipur _ 5 units
Total 22 207

North Eastern States Separately

Sl.No. State No. of Regional No. of
Office Units

1. Sikkim Nil 2
2. Meghalaya 1 4
3. Mizoram Nil 2
4. Tripura Nil 2
5. Nagaland 1 3
6. Manipur Nil 5
7. Arunachal Pradesh 1 9
8. Assam 1 9
Total 4 36

Telephone Facility for Jail Inmates

3973. SHRI MILIND DEORA: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
introduce telephone facility for jail inmates in the country;

(b) if so, the details thereof and the reasons therefor,

(c) whether the Government has assessed the threat
perception arising from the said proposal; and

(d) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) to (d) ‘Prison’
is a State subject under List 1l of the Seventh Schedule
to the Constitution and, therefore, Prison Administration
is primarily the responsibility of the respective State
Governments.

However Department Related Parliamentary Standing
sub-committee on modernization of prisons has
recommended for providing telephone facility in some
selected prisons of the country on a trial basis which
could be used by the prisoners in the presence of jail
staff. The telephone conversation could be recorded which
would help in tracking the connections of the hardened
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criminals. It was observed by the Committee that the
telephone facility for inmates could check illegal use of
mobile phones in the prisons.

Prisons being the State subject, the Government of
India has forwarded the aforesaid recommendations to
all the States/Union Territories for taking appropriate action.

Recently, this facility has been introduced by some
of the State Governments such as West Bengal and NCT
of Delhi (Tihar Jail) in their jails on trial basis.

Adult Programmes on TV

3974. SHRI BHASKARRAO BAPURAO PATIL
KHATGAONKAR:
SHRI EKNATH MAHADEO GAIKWAD:
SHRI MADHU GOUD YASKHI:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) whether the Government has any proposal to
allow telecast of adult programmes at watershed hours
on television channels; and

(b) if so, the details thereof and the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) The
Government had constituted a committee for reviewing
the existing Programme and Advertising Codes prescribed
under the Cable TV Networks (Regulation) Act 1995 and
the rules framed thereunder to provide greater specificity
to the provisions of existing codese. The Committee has
recommended that Broadcasting Service Provider (BSP)
would ensure that ali Programmes are categorized as
follows:

(1) (i) Category ‘U for programmes which are suitable
for unrestricted viewing by all viewers;

(iiy Category ‘U/A’ or ‘PG’ for programmes which
are suitable for restricted viewing only by adults
or by minors above the age of 12 years under
parental guidance.

(iii) Category ‘A’ for programmes which are suitable
for restricted viewing only by adults above the
age of 18 years;
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(iv) Category ‘S’ for scientific, technical and medical
programmes or films which are suitable for
restricted viewing by professionals or a class of
persons for professional or educational purposes.

(2) The BSP shall broadcast each category of
programme in accordance with scheduling set out below:

SINo.  Category of Programme Scheduling of Programme

1. Category ‘V" and ‘S’ At all times
2. Category ‘UIA 8:00 pm to 4:00 am
3. Category ‘A 11:00 pm to 4:00 am

The report of the Committee has been put up on the
website of the Ministry www.mib.nic.in for public
consultations. Ministry is in the process of holding wider
consultations with all stakeholders before arriving at a
broad consensus in the matter.

[Transiation]
Milk Production

3975. SHRI DANVE RAOSAHEB PATIL: Will the
Minister of AGRICULTURE be pleased to state:

(a) the annual production of milk in the country and
its ranking in the world in terms of milk production;

(b) the percentage share of India in export of milk
and milk products in the world market;

(c) the names of milk producing States in the
country, quantity-wise; and

(d) the steps taken by the Union Government to
enhance production of milk in the country?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a)
Annual production of milk in India during 2007-08 was
104.8 million tonnes. India ranks first in milk production
in the world.

(b) As per the information available on FAOSTAT
data base for the year 2007 India's share in export of
milk & milk products in the world market is very negligible
(0.5%).
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(c) The information is given in the enclosed
Statement.

(d) In addition to the steps taken by State
Governments, the Department of Animal Husbandry,
Dairying and Fisheries, Government of India has been
supplementing the efforts of the State Government by
way of the following scheme to improve the quality and
the quantity of milk in the country: '

1. National Project for Cattle and Buffalo Breeding.

2. Strengthening Infrastructure for Quality and Clean
Milk Production.

3. Intensive Dairy Development Programme.

4. Assistance to Cooperatives

o

Dairy/Poultry Venture Capital Fund.
Statement

Table 1. State wise milk production in the Country
auring 2007-08

(‘000 Tonnes.)
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St States/UTs Annual Estimates of Rank
No Milk Production

1 2 3

1. Uttar Pradesh 18861 1
2. Rajasthan 9536 2
3.  Punjab 9282 3
4, Andhra Pradesh 8925 4
5. Guijarat 7911 5
6. Maharashtra 7210 6
7. Madhya Pradesh - 6572 7
8. Bihar 5783 8
9.  Tamil Nadu 5586 9
10. Haryana 5442 10
11. Karnataka 4244 11
12. West Bengal 4087 12
13. Kerala 2253 13
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1 2 3

14.  Orissa 1625 14
15.  Jammu and Kashmir 1498 15
16. Jharkhand 1442 16
17.  Uttarakhand 1221 17
18.  Himachal Pradesh 874 18
19.  Chhattisgarh 866 19
20. Assam 752 20
21. Delhi 282 21
22.  Tripura 9 22
23.  Manipur 78 23
24. Meghalaya 77 24
25. Goa 58 25
26.  Arunachal Pradesh 50 26
27. Sikkim 49 27
28.  Chandigarh 47 28
29. Puducherry 46 29
30. Nagaland 45 30
31.  Andaman and Nicobar 24 31

Islands
32.  Mizoram 17 32
33. Dadra and Nagar Haveli # 5 33
34. Lakshadweep 2 34
35. Daman and Diu 1 35
Total 104840

#Production estimate of 2006-07 has been repeated for 2007-08
due to non availability of the production estimates for 2007-08
from the UT.

Survey on Condition of Farmers

3976. SHRI ARJUN ROY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government has conducted any
survey on the condition of farmers in the country
including backward areas of Bihar and Orissa;
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(b) if so, the details thereof, district-wise; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No,
Madam. The Department of Agriculture & Cooperation,
Govt. of India has not conducted any such survey.

(b) and (c) In view of answer to part (a) above,
question does not arise.

[English]
Scheme for Flood Affected Areas

3977. SHRI S. PAKKIRAPPA: Will the Minister of
AGRICULTURE be pleased to state;

(a) whether Government has formulated any scheme
for agriculture development in flood prone areas in the
country including Karnataka;

(b) if so, the details thereof;

(c) whether State Governments have sought financial
assistance from Union Government to address the problem
of farmers in such areas;

(d) if so, the details thereof; and

(e) the steps taken/proposed to be taken by
Government to compensate the farmers suffering losses
as a result thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) and
(b) No, Madam. There is no specific scheme for
agriculture development in flood prone areas presently.

(c) and (d) Department of Agriculture & Cooperation
has not received any proposal.

(e) It is primarily the responsibility of the State
Governments concerned to take necessary measures in
the wake of natural calamities including floods.
Government of India supplements the efforts of the States
with financial and logistic support. There is ready
availability of funds with the States under Calamity Relief
Fund (CRF) to take immediate necessary measures
including relief to the farmers for crop loss of 50% and
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above as per norms. The Government of India and State
Governments concerned contribute to CRF in the ratio of
3:1. If additional assistance over and above CRF is
required to deal with natural calamities of severe nature,
the same is considered from the National Calamity
Contingency Fund (NCCF) in accordance with an
established procedure of submission of Memorandum for
assistance from NCCF by the State Government.

[Translation]
Expenses by Ministers on Travelling

3978. SHRI HUKMADEO NARAYAN YADAV:
SHRI RUDRAMADHAB RAY:

Will the Minister of HOME AFFAIRS be pleased to
state:

(a) whether austerity measures undertaken by the
Council of Ministers in regard to Travelling Allowance
and other admissible Allowances etc;

(b) if so, the details thereof; and

(c) the expenditure incurred on travelling and other
allowances with regard to the Council of the Ministers
during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) Yes,
Madam. No travel on Government account by air will
take place by first class and all domestic travel on
Government account by air will take place only by
economy class irrespective of the entitlement.

(c) A statement is enclosed.
Statement

(In thousands of rupees)

Particulars 2006-07 2007-08 2008-09

Foreign Travel Expenses 610688 1158132 944964

of Cabinet Ministers

Domestic Travel Expenses 73770 79191 143617
of Cabinet Ministers

Foreign Travel Expenses of 76041 69818 60099
Ministers of State

Domestic Travel Expenses 62865 79993 129596
of Ministers of State
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Committee on Loan Waiver Scheme

3979. SHRI BHAUSAHEB RAJARAM WAKCHAURE:
Will the Minister of AGRICULTURE be pleased to state:

(a) whether the Government has constituted any
Committee to review the loan waiver scheme;

(b) if so, the details thereof;
(c) whether such Committee has submitted its report;

(d) if so, the salient features of the recommendations
made by it; and

(e) if not, the time by which the Committee is likely
to submit its report?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) to
(e} Government of India vide its order dated 06th
October, 2009 has constituted a Task Force headed by
Chairman, National Bank for Agriculture and Rural
Development (NABARD) to look into the issue of a large
number of farmers, who had taken loans from private
money lenders, not being covered under the loan waiver
scheme. The terms of reference of the Task Force is as
under:-

(i) Overview of the existing legislations in the states
for regulating loans from private money lenders
in the country.

(i) Review of existing policy measures for
addressing the issue of indebtedness arising out
of loans from private money lenders and status
of its implementation.

(iii) To suggest measures for covering all categories
of farmers more particularly small and marginal
farmers, tenant farmers, share croppers and oral
lessees within the institutional credit fold to meet
their credit requirements in order to reduce their
dependence on informal sources.

(iv) To examine and suggest measures for improving
effectiveness of Kisan Credit Card (KCC) scheme
including revised operational guideline for
distribution and sanction of KCC credit limits.

(v) To suggest measures for providing relief to
farmers indebted to private money lenders.
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The Task Force is scheduled to submit its report by
31 March, 2010.

[English]
Use of Armed Forces against Naxals

3980. SHRI SANJAY NIRUPAM: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government proposes to deploy the
Armed forces including the Indian Air Force to tacklie the
naxal problem; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI AJAY MAKEN): (a) and (b) No
Madam, State Governments take appropriate action
against the naxalites. Central Government assists them
by providing’ Central Paramilitary Forces.

Insurance Scheme for Sportspersons

3981. DR. MANDA JAGANNATH: Will the Minister of
YOUTH AFFAIRS AND SPORTS be pleased to state:

(a) whether the Government proposes to introduce
insurance scheme for the welfare of Indian sportspersons
to cover injuries sustained by them during sporting
activities;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and

(d) the steps taken/proposed to be taken by the
Government in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
YOUTH AFFAIRS AND SPORTS (SHRI PRATIK PATIL):
(a) to (d) There are already provisions in the Scheme of
Assistance to National Sports Federations (NSFs) which
provide for insurance cover to the sportspersons who
undergo coaching at national coaching camps organized
by Sports Authority of India. Further, Air passage cost,
allowed for participation in international competitions and
training abroad, includes /nfer a/a, insurance.

[Translation]
Ethics in Journalism

3982. DR. RAGHUVANSH PRASAD SINGH: Will the
Minister of INFORMATION AND BROADCASTING be
pleased to state:
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(a) whether the Government has any mechanism/
proposes to set-up any regulatory body to monitor cases
of violation of journalistic ethics including abuse of right
to speech and expression and cases of allegations of
irregularities and corruption; and

(b) if so, the details thereof and steps taken in this
regard alongwith the manner in which action can be
taken against journalists acting contrary to journalistic
ethics?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) and (b) Under the
Press Council Act, 1978, the Government has set up
Press Council of India (PCI). The Press Council of India
(PCl), as a quasi-judicial body receives complaints of
yellow journalism, corruption and blackmailing by
journalists. The PCl conducts hearing into the complaints
through its inquiry committees. The inquiry committees,
after written and oral submission of the parties, submit
its recommendations in the matters to the full Council
for action. Under Section 14 of the Press Council Act,
1978, the Council can warn, admonish or censure the
newspaper, editor or the journalist as the case may be.

The Press Council of India, through its guidelines
and adjudications has counseled reporters/financial
journalists/newspaper establishments to refrain from
receiving any gifts/grants/concessions/facilities, etc., either
in cash or kind which are likely to compromise on free
and unbiased reporting. A copy of recommendations of
the Council on Financial Journalism is enclosed as
Statement-I. A copy of the guidelines of ‘Undue favours
to journalists’ is enclosed as Statement-Il.

Further the Council has recently taken cognizance
of reports of alleged payments taken during recent Lok
Sabha Elections for favourable coverage and has
constituted a Committee for examining the phenomenon
of ‘paid news’.

Statement |
Ethics in Journalism
Financial Journalism-1996

The Press Council of India has counselled reporters/
financial journalists/newspaper establishments to refrain
from receiving any gifts/grants/concessions/facilities, etc.,
either in cash or kind which are likely to compromise
free and unbiased reporting on financial matters.
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2. The Council in its Report has observed that the
financial journalists today enjoy considerable influence over
readers minds and, therefore, they owe it to them to
present a balanced and objective view of the financial
dealings, status and prospects of a company. It observed
that some companies are given excessive news coverage
in the newspapers/magazines because they have issued
advertisements to that print media. Sometimes, adverse
reports are published of those companies which do not
give advertisements to the newspapers or magazines.
Again, when a media is not happy with any company/
management for whatever reason, the negative aspects
of the company are highlighted, while in the reverse
situation, no negative aspects are brought to light. Some
companies are also known to give gifts, loans, discounts,
preferential shares, etc., to certain financial journalists to
receive favourable and positive reports of the companies.
At the same time, there is no mechanism for investors'
education or for raising public opinion against such
unhealthy practices.

3. The Council feeling concerned over the malpractice
in the Corporate Sector and after hoiding detailed
deliberations and discussions with the representatives of
financial institutions and journalists, has recommended the
guidelines enumerated below for observance by the
financial journalists:

(1) The financial journalists should not accept gifts,
loans, trips, discounts, preferential shares or
other considerations which compromise or are
likely to compromise his position.

(2) It should be mentioned prominently in the report
about any company that the report is based on
information given by the company or the financial
sponsors of the company.

(3) When the trips are sponsored for visiting
establishments of a company, the author of the
report who has availed of the trip must state
invariably that the visit was sponsored by the
company concerned and that it had also
extended the hospitality as the case may be.

(4) No matter related to the company should be
published without verifying the facts from the
company and the source of such report should
also be disclosed.

(5) A reporter who exposes a scam or brings out a
report for promotion of a good project should
be encouraged and awarded.
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(6) A journalist who has financial interests such as
share holdings, stock holdings, etc., in a
company, should not report on that company.

(7) The journalist should not use for his own benefit
or for the benefit of his relations and friends,
information received by him in advance for
publication.

(8) No newspaper owner, editor or anybody
connected with a newspaper should use his
relations with the newspaper to promote his other
business interests.

(9) Whenever there is an indictment of a particular
advertising agency or advertiser by the
Advertising Council of India, the newspaper in
which the advertisement was published must
publish the news of indictment prominently.

Statement Il
Ethics in Jourmalism

GUIDELINES ON UNDUE FAVOURS TO JOURNALISTS-
1998

The power of the press has prompted the policemen
through the ages to try to cultivate and curry its , favours
through overt, and more often than not, covert means.

It is only if the press accepts its responsibility of
serving the public interest as an independent observer,
informer and educator of people as a watchdog of the
interest of the society that it can discharge its true role
as a mass communicator. Ultimately the strength of the
moral fabric of the press itself shall decide whether or
not to be swayed by the inducements and enticements
thrown in its way by those in power. The media persons
must realise that the burden of whether favours and
facilities they receive, whether they are showered on them
by the public or the private organisations or the individuals
in authority, is ultimate borne by the people. The private
organisations recover their costs by adding to the cost of
the products and services they sell. The ultimate
allegiance of the press has therefore to be of the people
and not to immediate benefactors.

To distinguish between the facilities made available
to the members of the fourth estate for due discharge of
their professional duties and favours granted with a view
too influence them, is not always easy. However, the
simple and intelligible demarcation may be a uniform
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profferment of help to journalists in discharge of their
professional duties made within the parameters of well
laid down policies, without discrimination from person to
person constitutes facility but when it is restricted to any
or some individuals or establishments, it becomes a
favour.

Based on the report given out by the Council in
January 1998 in favour extended to journalists by various
authorities over the period 1985 to 1995, the Council has
framed the following guidelines for future guidance:

1. Accommodation-houses/fiats/land:

The Government is not obliged to provide
accommodation to the journalists as it is the
responsibility of the newspaper establishment to
provide accommodation to their employees.
Whenever such a facility is provided to the
journalists by the authorities it should be
gradually phased out.

Land allotments at concessional rates to the
newspaper establishment /individuals for the
purpose of installing printing presses should not
be a source of unduejillegal enrichment of the
allottees. Therefore, the proposal of allotment of
land to newspaper establishment/individuals
should be scrutinized by the authorities very
carefully. No land should be allotted to
newspaper establishments/individuals at
concessional rates if the land is proposed to be
put to commercial use as well along with its
use for press purpose by the allottees.

2. Allotment of Shares in Companies:

The shares allotted at a special price or given
under any quota is a favour.

Bus Travel/Rail Travel/Transport:

This is a favour so far as big and medium
newspapers are concerned. Further the
journalists attached to the newspapers which are
in profit have no justification for availing free
bus/rail/transport facility. Such costs must be
borne by the concerned newspaper. However,
in the case of small newspaper this may
constitute a facility.

3. Foreign travel:

Extending the facility of air travel by companies,
corporations and airiines is an inducement to
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write favourably about their products and
services. As regards official foreign tours
undertaken by the President, the Vice President,
the Prime Minister and the External Affairs
Minister or any other Minister, only eligible
Journalist should be nominated tor coverage
once the newspaper has been selected on the
basis of the criteria laid down. The management
personnel of the newspapers should not be
selected/nominated for coverage of such tours.

Free Air Tickets by Domestic Travel Airlines and
Others:

It induces journalists to write favourable reports
to commercially promote the airlines and the
commercial enterprise offering such tickets and
should not be accepted by the journalists.

Cash Disbursement from Chief Minister’'s
Discretionary Fund:

Disbursement of money from the Discretionary
Fund of the Chief Minister other than by way of
relief to the indignant and helpless journalists
encourage unfaithfuiness to the mission of
journalism and promotes corrupt practices’. This
could be discouraged by the Chief Ministers.

Cash Disbursement Financial Assistance:

The financial assistance, even if given for
medical treatment, constitute a favour, unless,
medical aid is given under a clear cut policy
uniformly applicable to the destitutes or sick
persons who cannot afford the medical treatment,
and the journalists happens to be one of such
beneficiaries. Extending CGHS facility to
journalists is illogical since this facility to its
employees is the responsibility of the newspaper
establishments and should be provided by the
authorities.

. Funds for media centres and grants to journalists

associations is favour and should be
discontinued, unless it is given for promoting
the journalistic skills.

Gift cheques including those given by the
advertisement agencies for publication of material
relating to their clients or otherwise is a favour
and deserve outright condemnation. The
journalists should not accept them.

Gifts in any form, irrespective of their value, are
to be condemned.
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Free parking is a favour, if journalist uses this
facility for the purpose other than his professional
work.

Guest Hospitality: The working journalists, as a
rule should not be treated as State Guests.
However, when Press teams are invited to a
place to discharge their professional duties,
making due arrangements for them would be
an exception. The stay in government guest
houses by accredited journalists, is permissible
if it is for discharging professional duties.

Import of duty free cameras and computers:

It is the duty of the newspaper establishment to
provide cameras/computers to its personnel.
Allowing duty free cameras and computers to a
particular class of persons by the Government
is a favour. However, this facility may be
extended to the accredited freelance journalists,
small newspapers, provided it is not misused.

Insurance Premium:

It is not for the Governments to pay premium ot
the insurance of the journalists. The newspaper
establishments or the individual concerned should
make the payment of the same.

Giving jobs to journalist’'s relatives, for
considerations, and other than on merits is an
outright attempt to induce and should be curbed.

The grant of loans within the ambit of a policy
already laid down for all citizens is permissible.
But when the loan is given only to journalists or
at reduced rates of interests or when the interest
due or the principal amount is waived/written
off/condoned, such a practice amounts to undue
favour and should be stopped.

Nomination on Committees:

In some states the journalists are nominated on
some organisations and institutions like Public
Service Commission and are also given the
status of State Minister or Cabinet Minister,
which is a wrong practice. Except for nomination
by professional organisations on Committees,
which have a quota to represent the various
professions, this practice constitutes a favour and
should be stopped.

Aliotting PCO/Fax/Phone booth or centre to a
journalist is a favour. This practice should be
stopped.
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20. Pensionary benefits:

Since the media is not part of the government,
the benefit given only to media persons
constitutes a favour when extended by the
government.

21. Press Clubs-Donation of Funds:

This practice is prevalent all over the country
and funds are being donated lavishly by Chief
Ministers/Ministers, political leaders, companies
and corporations not only to genuine Press Clubs
but also to the Press Clubs of dubious nature.
In the latter case it constitutes an attempt to
induce the journalists to give favourable reports
about the donors. This should be stopped.

22. Prizes:

The practice of giving spurious awards has to
be curbed. There are instances of sale of awards
and prizes by the racketeers making money out
of it. Not only the racketeers but the awardees
often contribute towards the value of the prize.

23. Allotment of shops to persons for reasons of
their position as journalist is a clear cut favour
and should be stopped forthwith.

24. The grant of Accreditation Cards, Government
and Public Authority Advertisements according
to rules, facility during election meeting,
expenses for journalistic conventions, seminars,
etc. providing press rooms, inviting press parties,
giving publication material, providing for training
of journalists do not constitute favours. They are
essential facilities offered to journalists for the
discharge of their professional duties.

[Englishj
Insurance Scheme for Plantation Sector

3983. SHRI NRIPENDRA NATH ROY: Will the
Minister of AGRICULTURE be pleased to state:

{(a) whether a Group of Ministers on plantation
industry headed by the Union Agriculture Minister
convened a meeting of Chief Ministers of States in
December, 2008 to review subsidy formuta for Rs. 729
crore insurance scheme for the plantation sector;

(b) if so, the outcome of the meeting held;
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(c) whether India is likely to achieve 30 per cent
forest cover by promoting agro forestry; and

(d) if so, the concrete measures and steps taken in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF
AGRICULTURE AND MINISTER OF STATE IN THE
MINISTRY OF CONSUMER AFFAIRS, FOOD AND
PUBLIC DISTRIBUTION (PROF. K.V. THOMAS): (a) No,
Madam.

(b} Does not arise.

(c) and (d) As per assessment carried out by Forest
Survey of India, State of Forest Report of 2009, the Forest
and Tree Cover in the country is 78.37 million hectare in
2007 which is 23.84 percent of geographical area. As
recorded forest areas available for increasing the forest
cover is limited, agro-forestry/farm forestry also helps in
development of forestry in the country. The following steps
have been taken to promote afforestation/ tree planting
in the country:-

« Afforestation/Tree Planting is permissible activity
under the National Rural Employment Guarantee
Scheme (NREGS) on the lands of Scheduled
Cast/Scheduled Tribe/Small and Marginal
Farmers.

+« The National Afforestation Programme, a
Centrally Sponsored Scheme of Ministry of
Environment and Forests to promote Agro-
Forestry.

» The Ministry of Environment and Forests has
advised States/UTs to simplify regulations to
remove hardship in felling and transit of such
trees on private lands.

Deployment of ITBP on Border

3984. SHRI R. THAMARAISELVAN: Will the Minister
of HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to
restructure the deployment of personnel of the Indo
Tibetan Border Police (ITBP) along the Sino-Indian border;

(b) if so, the details thereof;

(c) whether the Government has any proposal/scheme
to modernise the ITBP;
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(d) if so, the details thereof; and
(e) the details of the funds allocated for the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME  AFFAIRS  (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Yes, Madam.

(b) A proposal for restructuring énd augmentation of
strength of ITBP has been received and is being
examined.

(c) Yes, Madam.

(d) The Government had approved a 5 year pian
(2002-07) for modernization of Central Para Military Forces
including ITBP, which has been extended for a period of
3 years and will come to an end on 31.03.2010. The
provisions made under the scheme for modernization are
for weaponry equipment, communications, mobility,
clothing, tentage etc., in addition to the normal provisions
being made in the general budget.

(e) Rs. 187.18 crore has been allotted to ITBP for
the purpose.

[Translation]
Projects for Development of NER

3985. SHRI MANGANI LAL MANDAL:
SHRI PULIN BIHARI BASKE:
SHRI PRALHAD JOSHI:
SHRI S. SEMMALAL:
SHRI VARUN GANDHI:

Will the Minister of DEVELOPMENT OF NORTH
EASTERN REGION be pleased to state:

(a) whether the Government has recently reviewed
the programmes/projects undertaken for development of
North Eastern Region (NER);

(b) if so, the details and outcome thereof alongwith
the reasons for delay in the said projects;

(c) whether the Government has announced a
special package for development of infrastructure and
other development projects in North Eastern States
including Arunachal Pradesh;

(d) if so, the details of the funds provided and
utilised during each of the last three years and the
current year, Statewise and project-wise; and
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(e) the achievement made therein, Statewise and
project-wise?

THE MINISTER OF MINES AND MINISTER OF
DEVELOPMENT OF NORTH EASTERN REGION (SHRI
B.K. HANDIQUE): (a) and (b) As per Allocation of
Business Rules, the major plan programmes being
implemented by this Ministry include Non-Lapsable Central
Pool of Resources (NLCPR), Capacity Building and
Advocacy & Publicity, primarily to fill up infrastructure gaps,
to upgrade the skills of youths and to bring North East
to the forefront of development process. These projects
are constantly reviewed and monitored at various levels.
Recently, NLCPR guidelines have been revised which
have strong monitoring methodology to have objective
reporting of the implementation of projects in the NE
states. The projects are at various stages of completion.
Since most of the infrastructure projects are especially
long duration projects, delays occur due to reasons like
rains for nearly six months, lack of skilled man-power,
shortage of contractors etc.

(c) A special package of Rs. 500.00 crore for
infrastructure development has been announced by
Finance Minister for the North Eastern States including
Arunachal Pradesh during the presentation of the budget
of 2008-09.

(d) and (e) Since the Special Fund was announced
in budget speech for 2008-09, the requisite details for
the last three years are not available. However, an
allocation of Rs. 146.80 crore has been provided during
2009-10 for the Special Fund and an amount of Rs.
10.00 crore has been sanctioned to the State Government
of Arunachal Pradesh for construction of Foot Suspension
Bridges, expected to be completed during project period
of one year.

[English]
Control of Emission by Vehicles

3986. SHRI BAIJAYANT PANDA: Will the Minister of
ROAD TRANSPORT AND HIGHWAYS be pleased to
state:

{(a) whether the Government proposes to monitor the
emission level of vehicles with the use of remote sensing
gadgets on the National Highways;

(b) if so, the details thereof;

(c) whether the Government also proposes to tackle
the menace of overloading of vehicles on the National
Highways; and
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(d) if so, the details thereof and the steps taken in
this regard including employing modern technology for
the purpose?

THE MINISTER OF STATE IN THE MINISTRY OF
ROAD TRANSPORT AND HIGHWAYS (SHRI MAHADEO
SINGH KHANDELA): (a) and (b) The responsibility of
this Ministry is to lay down emission norms for motor
vehicles plying on different fuels. Emission levels of
vehicles are, however, not monitored by this Ministry.

(c) and (d) There are adequate provisions in the
Motor Vehicles Act 1988 to check overloading. Hon'ble
Supreme Court has also upheld that in case a vehicle is
found to be overloaded, the excess load needs to be off-
loaded besides levy of penalty before allowing the vehicle
to proceed further. Enforcement of the provisions rests
with the State Governments who have been advised from
time to time to implement these provisions to ensure
compliance of the order of Hon'ble Supreme Court to
tackle menace of overloading of motor vehicles.

Staff Selection Commission for
Andaman and Nicobar Islands

3987. SHRI BISHNU PADA RAY: Will the Minister of
HOME AFFAIRS be pleased to state:

(a) whether the Government has any proposal to set
up Staff/Service Selection Commission in Andaman and
Nicobar Islands;

(b) if so, the details thereof alongwith the time by
which it is likely to be established; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No, Madam.

(b) Not applicable in view of (a) above.

(c) The Staff Selection Commission of Government
of India conducts recruitment examination for Andaman
and Nicobar Administration on a case to case basis.
[Translation]

Television Guidelines

3988. SHRI R.K. SINGH PATEL:
SHRI HARISHCHANDRA CHAVAN:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:
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(a) whether the Government has any proposal to
frame guidelines to regulate sting operations being
telecast/broadcast on various TV channels;

(b) if so, the details thereof; and

{c) if not, the manner in which the Government
proposes to check its misuse?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) to (c) There is no
specific proposal in the matter. There is no provision for
pre-censorship of the programming content for channels.
The Government had constituted a committee for
reviewing the existing programme and advertising codes
prescribed under the Cable Television Networks
(Regulation) Act, 1995 and Rules framed thereunder to
provide greater specificity to the existing codes. The
Committee has submitted its report and made
recommendations in the form of ‘Draft Self- Regulation
Guidelines for the Broadcasting Sector (2008)' which is
available on the Ministry’'s website http:/mib.gov.in.
Chapter-IV of the report details the steps to be taken by
Broadcasters to observe general community standards of
decency and civility in News and Current Affairs
Programmes.

Presently, all the Private TV channels are required
to adhere to the Programme and Advertising codes
prescribed under the Cable Television Networks
(Regulation) Act 1995 and Rules framed thereunder.

[English]
lllegal TV Channels

3989. SHRI R. DHRUVANARAYANA:
SHRI J.M. AARON RASHID:
SHRI MANISH TEWARI:
DR. CHARAN DAS MAHANT:
SHRI GAJENDER SINGH RAJUKHEDI:
SHRI MILIND DEORA:

Will the Minister of INFORMATION AND
BROADCASTING be pleased to state:

(a) the number of television channels permitted
downlinking and broadcasting services during each of the
last three years and the current year;

(b) the number and nature of complaints received
with regard to television channels illegally broadcasting
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content in the country alongwith the action taken against
such channels/cable operators under the Cable Television
Network (Regulation) Act, 1995 during the said period,
channel-wise;

(¢) whether there are reports of News Television
Channels running illegally without obtaining the requisite
licence and clearances in the country including Punjab;

(d) if so, the details thereof and the action taken
against them;

(e) the number of complaints received regarding cable
service providers running local news programmes in
contravention of their licence conditions during the said
period alongwith the action taken thereon; and

(f) the details of swo mofo actions taken in such
cases by the Government during the said period?

THE MINISTER OF STATE IN THE MINISTRY OF
INFORMATION AND BROADCASTING (SHRI
CHOUDHURY MOHAN JATUA): (a) Ministry has permitted
512 private satellite TV channels under uplinking and
downlinking guidelines. Out of this, 485 TV channels have
been permitted to downlink in India. Year-wise details of
permitted channels is given below:

Years Number of channels
2006 39
2007 74
2008 160
2009 76

(b) As per clause 5.1 of the Downlinking Guidelines,
the companies permitted to downlink registered channels
shall comply with the Programme and Advertising Code
prescribed under the Cable Television Networks
(Regulation) Act, 1995. A statement showing the number
and names of TV channels which have violated the
provisions of the Programme and Advertising Codes and
action taken thereon during last three years /e. 2006,
2007, 2008 and current year 2009 is enclosed.
Government has issued 260 show cause notices to the
private TV channels for violation of the Programme and
Advertising Codes. The number of show cause notices
issued during each of the last three years and the current
year is as below:
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Years Number of show cause
notices

2006 159

2007 29

2008 33

2009 39

(c) and (d) The Government is in receipt of inputs
on some channels which have neither been permitted to
uplink from India nor permitted/registered to downlink in
India as per the uplinking and downlinking guidelines are
being shown illegally. The Programme Code permits cable
operators to carry only such satellite TV channels as are
registered with the Ministry of Information & Broadcasting.
The Authorized Officers under the Cable Act which include
District Magistrates, Sub-Divisional Magistrates,
Commissioners of Police are empowered to take action
against the cable operators in case of carriage of
unregistered channels. The Ministry has been
communicating with the State Governments for setting up
of State and District level Monitoring Committees to ensure
compliance of the Provisions of the Cable Act and the
Rules thereunder. The Government on 7.10.2009 has
issued an advisory to all authorized Multi System
Operators and Cable Operators Associations to discontinue
with immediate effect transmission/re-transmission of illegal
channels failing which penal action would be taken. The
Ministry is also in touch with the Ministry of Home Affairs
to curb the carriage of unauthorized TV channels by cable
operators.

(e) and (f) A cable operator can provide cable
television network services only after registration as per
Section 3 and 4 of the Cable Television Networks
(Regulation) Act, 1995 (herein after referred to as Cable
Act) and the Rules made thereunder. Section 2(g) of the
Cable Act further enables a cable operator to transmit
re-recorded or live programmes in his cable service.
However as per the provisions of Section 5 & 6 of the
Cable Act, any programme and advertisement included in
the cable services should comply with the programme
and advertisement codes as prescribed under Rules 6
and 7 respectively. The requirement of registration
mentioned in Rule 6(6) of the Cable Television Networks
Rulées 1994 is not applicable to local cable channels. If
any violation is reported, the Authorized Officers under
the Cable Act which include District Magistrates, Sub-
Divisional Magistrates, Commissioners of Police can take
action under various provisions of the Cable Act. Since
the cases of violation are dealt at district level Ministry
does not maintain such records.
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SCNs issued fo various TV channels during the /last three years and

SI.No. Name of the Reasons for issue of SCN Date of Action Taken
Channel SCN issued
1 2 3 4 5
Year 2006

1. Zoom Channet For telecasting trailers of “Fun, 05.01.2006 Advisory dated 22.10.2008
Sheesha, Shabd and Chahat” issued to the Channel.
films : MATTER CLOSED.

2. ETC For telecasting trailers of “Fun, 05.01.2006 Advisory dated 22.10.2008
Sheesha, Shabd and Chahat” issued to the Channel.
films MATTER CLOSED.

3. Zee News A SCN issued for telecast of a 16.02.2006 Warning dated 30.03.2007
news item regarding alleged issued to the Channel.
phone tapping of Justice (Retd) MATTER CLOSED.

S.N. Variava

4. Aaj Tak Hayward 5000 Soda, Gilbeys 07.03.2006 Final Order issued to the

Green Label Pure Aqua channel on 07.8.2006.
Permanent stay granted by

MIB on 28.11.2006.

MATTER CLOSED.
5. Sky B McDowell's No. 1 Soda 07.03.2006 Final order not issued.
Permanent stay granted by

MIB on 28.11.2006.

MATTER CLOSED.
6. AXN Seagrams Fling Wicked 07.03.2006 Final order not issued.
Permanent stay granted by

MIB on 28.11.2006.

MATTER CLOSED.

7. B4U Mason Summer’s Royal 07.03.2006 Final Order issued to the

Crown Ca channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

8. Channel [V] Mason Summer’s Royal 07.03.2006 Final Order issued to the

Crown Ca channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
9. CNSC TVv-18 Seagram’s 100 Pipers Pure 07.03.2006 Final Order issued to the

Music

channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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10.

11.

12.

13.

14.

15.

16.

17.

18.

ESPN

Tara News

Maa TV

Set Max

MTV

NDTV 24X7

Raj TV

Sahara One

Sony Entertainment

Mason Summer’s Royal
Crown Ca

Officer's Choice Premium Soda

Old Tavern Mineral Water

Bacardi Blast Cassettes and
CD’s, Gilbeys Green Label Pure
Aqua, Seagram’s 100 Pipers
Pure Music, Seagram’s Fling
Wicked.

Seagram’s Fling Wicked

Seagram’s 100 Pipers Pure
Music and Seagram’s Imperial
Blue

Day Night Soda

Gilbeys Green Label Pure Aqua

Gilbeys Green Label Pure Aqua

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.20086.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.20086.
MATTER CLOSED.
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19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

S.S Music

Star Gold

Star Movies

Star News

Star Sports

Star World

ETC Punjabi

ETV Punjabi

Zee Bangla

Zee

Smirnoff’s Cassettes/CD’s

Seagram’s 100 Pipers Pure
Music

Seagram’s 100 Pipers Pure

Music, Seagram’s Fling Wicked

Mason Summer’s Royal
Crown Ca

Mason Summer’'s Royal
Crown Ca

Mason Summer’s Royal
Crown Ca

Gilbeys Green Label Pure Aqua

Mason Summer’s Royal Crown

Ca

Royal Stag Cup ind/Zim 05

Mason Summer’s Royal
Crown Ca

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

Final Order issued to the
channe! on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MiB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.




181

Wiritten Answers

AGRAHAYANA 24, 1931 (Saka)

to Questions 182

29.

30.

31.

32.

33.

34.

35.

36.

37.

Zee Cinema

Zee Marathi

Zee News

Zee Studio

Zee TV

MTV

Zee News

Star Gold

Star News

Gilbeys Green Label Pure Aqua,
Royal Stag Cup Ind/Zim 05,
Seagrams Fling Wicked

Gilbeys Green Label Pure Aqua,
Royal Stag Cup Ind/Zim 05

Gilbeys Green Label Pure Aqua,
Royal Stag Cup Ind/Zim 05

Royal Stag Cup Ind/Zim
Seagrams Fling Wicked

Royal Challenge Premium
Sparkling Water

For telecast of song from
the film ‘Zehar’

For telecast of programme

‘Desh Droh’

Gopal Zarda 132

Mahak Chaini Chaini

07.03.2006

07.03.2006

07.03.2006

07.03.2006

07.03.2006

16.03.2006

17.03.2006

24.03.2006

24.03.2006

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.20086.
MATTER CLOSED.

Reply from JS(B) to
Chairperson, CBFC issued
on 28.6.20086.

MATTER CLOSED.

Warning dated 30.03.2007
issued to the Channel.
Common warning alongwith
case at S.No. 45 above.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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38.

39.

40.

41.

42.

43.

44.

45.

46.

Set Max

India TV

SABe TV

Sahara One

Headlines Today

Aaj Tak

HBO

Zee Cinema

Zee Guijarati

Gopal Zarda 132

Mahak Chaini Chaini

Gopal Zarda 132

Gopal Zarda 132

Mahak Chaini Chaini

Mahak Chaini Chaini

White Mischief Holidays

Gopal Zarda 132

Gopal Zarda 132

24.03.2006

24.03.2006

24.03.2006

24.03.2006

24.03.2006

24.03.2006

04.04.2006

24.03.2006

24.03.2006

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on (07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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47.

48.

49.

50.

51.

52.

53.

54.

55.

Zee Marathi

Zee News

ZeeTV

ETV 2

Star One

Sahara One

ETC Hindi/Punjabi

Channel [V]

B4U

Gopal Zarda 132, Mahak Chaini

Chaini

Mahak Chaini Chaini

Mahak Chaini Chaini, Gopal
Zarda 132

Gopal Zarda 132

For telecast of Great Indian
Laughter Challenge

Kingfisher Mineral Water

Kingfisher Mineral Water

Kingfisher Mineral Water

Kingfisher Mineral Water

24.03.2006

24.03.2006

24.03.2006

24.03.2006

30.03.2006

31.03.2006

31.03.2006

31.03.2006

31.3.2006

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanen stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.

An advisory issued on
25.07.2006 to the Channel.
MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006. Warning
dated 30.03.2007 issued to
the Channel.

MATTER CLOSED.

Final order not issued.
Permanent stay granted by
MIB on 28.11.2006. Warning
dated 30.03.2007 issued to
the Channel.

MATTER CLOSED.

Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006. Waming
dated 30.03.2007 issued to
the Channel.

MATTER CLOSED.

Warning dated 30.03.2007
issued to the Channel.
MATTER CLOSED.
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56. Zee Music Kingfisher Mineral Water 31.3.2006 Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
57. Balle Balle Kingfisher Mineral Water 31.03.2006 Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
58. M.H. One Kingfisher Mineral Water 31.3.2006 Final order not issued.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
59. MTV Kingfisher Mineral Water 31.03.2006 Final Order issued to the
channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
60. MH1 Channel SCN issued for telecast of an 10.04.2006 Since no specific date of
adult song titled “Ashiq Banaya telecast of the song was not
Aapne” from an adult movie given, it was decided by
Ashiq Banaya Aapne Secretary, 1&B that the matter
may not be pursued.
Decision is in File No. 2206/
36/2006-BC-1ll  of MH1
Channel.
MATTER CLOSED.
61. ETC Hindi/ SCN issued for telecast of an 10.04.2006 MATTER CLOSED.
Punjabi adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashiq Banaya Aapne
62. Channel [V] SCN issued for telecast of an 10.04.2006 MATTER CLOSED.
adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashiq Banaya Aapne
63. B4U SCN issued for telecast of an 10.04.2006 MATTER CLOSED.
adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashig Banaya Aapne
64. Zee Music SCN issued for telecast of an 10.04.2006 MATTER CLOSED.

adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashio Banaya Aapne
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65. Balle Balle SCN issued for telecast of an 10.04.2006 MATTER CLOSED.
adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashig Banaya Aapne
66. S.S. Music SCN issued for telecast of an 10.04.2006 MATTER CLOSED.
adult song titled “Ashiq Banaya
Aapne” from an adult movie
Ashiq Banaya Aapne
67. MTV SCN issued for telecast of an 10.04.2006 Final Order issued to MTV
adult song titled “Ashig Banaya the channel on 28,6.2006
Aapne” from an aduit movie directing it to be careful in
Ashiq Banaya Aapne future and run ascroll.
MATTER CLOSED.
68. Nationa! SCN issued for telecast of 18.04.2006 Final Order issued to the
Geographic advertisements of ‘Seagram’s channel on 07.8.2006.
100 Pipers Pure Music during Permanent stay granted by
the months of March and MIB on 28.11.2006.
1st week of April, 2006. MATTER CLOSED.
69. Star Gold SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of ‘Seagram’s channel on 07.8.2006.
100 Pipers Pure Music', Permanent stay granted by
‘Hayward's 5000 Soda’ and MIB on 28.11.2006.
‘Royal Challenge Premium MATTER CLOSED.
Sparkling Water’ during month
of March and 1st week of
April, 2006.
70. Channel [V] SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of ‘Seagram’s channel on 07.8.2006.
Fling Wicked' during 1st week Permanent stay granted by
of April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
71. Sahara One One SCN issued for telecast of 18.4.2006 Final Order issued to the
Channel advertisements of ‘Royal on channel Permanent stay
Challenge Premium Sparkling granted by MIB on
Water’ during 1st week of 28.11.2006.
April, 2006. MATTER CLOSED.
72. Star Movies SCN issued for telecast of 18.4.2006 Final Order issued to the

advertisements of ‘Seagram’s
Fling Wicked’ and ‘Royal
Challenge Premium Sparkling
Water' during 1st week of
April, 2006.

channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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73. Star One SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of ‘Royal channel on 07.8.2006.
Challenge Premium Sparkling Permanent stay granted by
Water’ during 1st week of MIB on 28.11.2006.

April, 2006. MATTER CLOSED.

74. B4U SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of Lux Gen-X' channel on 07.8.2006.
undergarments during the month Permanent stay granted by
of March, 2006. MIB on 28.11.2006.

MATTER CLOSED.

75. HBO SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of Lux Gen-X' channel on 07.8.2006.
undergarments during the Permanent stay granted by
month of March, 2006. MIB on 28.11.2006.

MATTER CLOSED.

76. Ten Sports Channel SCN issued for telecast of 18.4.2006 Final Order issued to the
Channel advertisements of channel on (07.8.2006.
Lux Gen-X' undergarments Permanent stay granted by
during the month of MIB on 28.11.2006.

March, 2006. MATTER CLOSED.

77. Sahara Samay SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of Lux Gen-X' channel on 07.8.2006.
undergarments during the month Permanent stay granted by
of March, 2006. MIB on 28.11.2006.

MATTER CLOSED.

78. MTV SCN issued for telecast of 18.4.2006 Final Order issued to the
advertisements of Lux Gen-X' channel on 07.B.2006.
undergarments during the month Permanent stay granted by
of March, 2006. MIB on 28.11.2006.

MATTER CLOSED.
79. Zoom SCN issued for telecast of 18.4.2006 Final Order issued to the
Channel advertisements of Lux Gen-X' channel on 07.8.2006.
undergarments during the month Permanent stay granted by

of March, 2006. MIB on 28.11.2006.

MATTER CLOSED.

80. Channel 7 SCN issued for telecast of 18.4.2006 Final order not issued.
advertisements of Lux Gen-X' Permanent stay granted by
undergarments during the month MIB on 28.11.2006.
of March, 2006. MATTER CLOSED.

81. Sahara Samay SCN issued for telecast of 18.4.2006 Final Order issued to the

Bihar Channel

advertisements of Lux Gen-X'
undergarments during the month
of March, 2006.

channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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82. Zee Sports SCN issued for telecast of 26.4.2006 Final Order issued to the
Channel advertisements of ‘Kingfisher channel on 07.8.2006.
Mineral Water’, Hayward’'s 5000 Permanent stay granted by
Soda’ and ‘Royal Challenge MIB on 28.11.2006.
Premium Sparkling Water’ on MATTER CLOSED.
18.4.06 at 5:00 p.m.
83. Channel [V] SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘Seagram’s channel on 07.8.2006.
Fling Wicked', ‘Seagram's Permanent stay granted by
Imperial Blue’ MIB on 28.11.2006.
MATTER CLOSED.
84. Star Movies SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘Seagram'’s channel on 07.8.2006.
Fling Wicked’, ‘Royal Challenge Permanent stay granted by
Premium Sparkling Water' and, MIB on 28.11.2006.
‘White Mischief Holidays' MATTER CLOSED.
85. National SCN issued for telecast of 26.4.2006 Final Order issued to the
Geographic advertisements of ‘Seagram’s channel on 07.8.2006.
100 Pipers Pure Music’, ‘White Permanent stay granted by
Mischief Holidays'. MIB on 28.11.2006.
MATTER CLOSED.
86. Star Gold SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘Seagram’s channel on 07.8.2006.
100 Pipers Pure Music’, Permanent stay granted by
‘Seagram’s Imperial Blue’, MIB on 28.11.2006.
‘Hayward’s 5000 Soda’ and MATTER CLOSED.
‘Royal Challenge Premium
Sparkling Water'.
87. Star One SCN issued for telecast of 26.4.2006 Final Order issued to the
Channel advertisements of ‘Royal channel on 07.8.2006.
Challenge Premium Sparkling Permanent stay granted by
Water’ ‘White Mischief Holidays'. MIB on 28.11.2006.
MATTER CLOSED.
88. Animal Planet SCN issued for telecast of 26.04.2006 Final Order issued to the
advertisements of ‘Royal channel on 07.8.2006.
Challenge Premium Sparkling Permanent stay granted by
Water' ‘White Mischief Holidays'. MIB on 28.11.2006.
MATTER CLOSED.
89. Sahara One SCN issued for telecast of 26.4.2006 Final Order issued to the

advertisements of ‘Royal
Chalienge Premium Sparkling
Water’ ‘White Mischief Holidays’,
‘Kingfisher Mineral Water'.

channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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0. ETV Bangla SCN issued for telecast of 26.4,2006 Final Order issued to the
advertisements of ‘White channel on 07.8.2006.
Mischief Holidays’ telecast on Permanent stay granted by
30th March to 8th April, 2006 and MIB on 28.11.2006.
advertisement of Lux-Gen-X MATTER CLOSED.
undergarments.
91, ETV Kannada SCN issued for telecast of 26.4.2006 Finai Order issued to the
advertisements of ‘White channet on 07.8.2006.
Mischief Holidays’ on 30th March Permanent stay granted by
to 8th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
92. Sun TV For advt. of Lux Gen-X 10.01.2006 Final Order issued to the
undergarments. channel on 07.8.2006.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
93. TV-9 For advertisement of Mahak 24.03.2006 Final Order issued to the
Chaini Chaini channel on 07.8.20086.
Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
94. ETV Marathi SCN issued for telecast of 26.04.2006 Final Order issued to the
advertisements of ‘White channel on 07.8.2006.
Mischief Holidays’ on 30th March Permanent stay granted by
to 8th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
95. HBO SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘White channel on 07.8.2006.
Mischief Holidays’ on Permanent stay granted by
31st March, 2006. MIB on 28.11.2006.
MATTER CLOSED.
96. MTV SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘White channel on 07.8.2006.
Mischief Holidays’ on 30th March Permanent stay granted by
and 31st March, 2006. MIB on 28.11.2006.
MATTER CLOSED.
97. Star Plus SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘White channel on 07.8.2006.
Mischief Holidays’ on 30th March Permanent stay granted by
and 31st March, 2006. MIB on 28.11.2006.
MATTER CLOSED.
98. Star World SCN issued for telecast of 26.4.2006 Final order not issued.

advertisements of ‘White
Mischief Holidays’ on 30th March
and 31st March, 2006.

Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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99. CNBC TV 18 SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘Kingfisher channel on 07.8.2006.
Model Hunt' on 7th April and Permanent stay granted by
8th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
100. National SCN issued for telecast of 04.04.2006 Final Order issued to the
Geographic advertisements of ‘Segram’s channel on 07.8.2006.
100 pipers pure music’ Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
101. Raj TV SCN issued for telecast of 26.04.2006 Final Order issued to the
advertisements of ‘Sandpiper NA channel on 07.8.2006.
Malt Beverage’ on 7th April; 2006. granted by MIB on
Permanent stay 28.11.2006.
MATTER CLOSED.
102. Aaj Tak SCN issued for telecast of 26.4.2006 Final Order issued to the
advertisements of ‘Seagram’s channel on 07.8.2006.
Imperial Blue’ on 1st April to Permanent stay granted by
7th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
103. Channel 7 SCN issued for telecast of 26.4.2006 Final order not issued.
News advertisements of ‘Seagram’s Permanent stay granted by
Imperial Blue’ on 1st April to MIB on 28.11.2006.
8th April, 2006. MATTER CLOSED.
104. Headlines SCN issued for telecast of 26.4.2006 Final Order issued to the
Today Today advertisements of ‘Seagram’s channel on (7.8.2006.
Imperial Blue’ on 1st April to Permanent stay granted by
8th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
105. Sahara Samay SCN issued for telecast of 26.4.2006 Final Order issued to the
Channel advertisements of ‘Seagram’s channel on 07.8.2006.
Imperial Blue’ on 1st April to Permanent stay granted by
8th April, 2006. MIB on 28.11.20086.
MATTER CLOSED.
106. Star News News SCN issued for telecast of 26.4.2006 Final order not issued.
Channel advertisements of ‘Seagram’s Permanent stay granted by
Imperial Blue’ on 4th April to MIB on on 28.11.2006.
8th April, 2006. MATTER CLOSED.
107. TEZ TV SCN issued for telecast of 26.4.2006 Final Order issued to the
(TV Today) advertisements of ‘Seagram’s channel on 07.8.2006.

Imperial Blue' on 1st April to
7th April, 2006.

Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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108. ETC Music SCN issued for telecast of 26.4.2006 Final order not issued.
advertisements of ‘Bagpiper Permanent stay granted by
Soda’ and ‘Seagram’s Imperial MIB on 28.11.2006.
Blue’ on 28.3.2006. MATTER CLOSED.
109. NDTV 24X7 SCN issued for telecast of 01.06.2006 Final Order issued to the
advertisements of ‘Seagram'’s channel on 07.8.2006.
Imperial Blue’ on 24th April to Permanent stay granted by
28th April, 2006. MIB on 28.11.2006.
MATTER CLOSED.
110. NDTV For telecast of new item on 01.6.2006 The matter closed with the
Lathi Charge on medical students approval of Secy. |&B.
on 12.05.2006. MATTER CLOSED.
111. Total TV For telecast of news item on 07.6.2006 Advisory issued on
24.01.2006 featuring self- 22.11.2006.
immolation act of a person MATTER CLOSED.
from Patiala.
112. Zee Sports For telecast of Kingfisher Mineral 07.6.2006 Advisory issued on
Water on 23/24/28/.4.2006 22.11.2006.
MATTER CLOSED
113. AXN For telecast of programme 26.6.2006 AXN Channel has been
‘World’s Sexiest Advertisements’ banned for a period of 02
on 26.4.06 months w.e.f. 17.01.2007.
The bann has been revoked
w.e.f. 01.03.2007. Warning
dated 30.03.2007 issued to
the Channel.
MATTER CLOSED.
114, FTV For telecasting advertisement 30.6.2006 Final order not issued.
‘Seagram’s Fling Wicked’ on Permanent stay granted by
20.5.2006 MIB on 28.11.2006.
MATTER CLOSED.
115. FTV Bangla For telecast of advertisement 3.7.2006 Final order not issued.
‘Bagpiper Mineral Water’ on Permanent stay granted by
10.3.06 to 16.3.06 MIB on 28.11.2006.
MATTER CLOSED.
116. Star Plus For telecast of advertisements of 3.7.2006 Final order not issued.
‘McDowell’s No. 1 Soda’ and Permanent stay granted by
‘Bagpiper Club Soda’ MIB on 28.11.2006.
10.3.2006 to 16.3.2006 MATTER CLOSED.
117. Set Max For telecast of advertisements of 3.7.2006 Final order not issued.
Channel ‘McDowell's No. 1 Soda’ and Permanent stay granted by

‘Bagpiper Club Soda’ from
10.3.2006 to 16.3.2006

MIB on 28.11.2006.
MATTER CLOSED.
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118. History For telecast of advertisement of 3.7.2006 Final order not issued.
‘McDowell’s No. 1 Soda’ from Permanent stay granted by
10.3.2006 to 16.3.2006 MIB on 28.11.2006.
MATTER CLOSED.
119. Star Gold For telecast of advertisement of 3.7.2006 Final order not issued.
‘Bagpiper Club Soda’ from Permanent stay granted by
10.3.2006 to 16.3.2006 MIB on 28.11.2006.
MATTER CLOSED.
120. In Cable Net For telecast of advertisements of 3.7.2006 Final order not issued.
(Indusind Media) ‘Manik Chand Oxyrich’, ‘Manik Permanent stay granted by
Media) Chand Gutka’ and MIB on 28.11.2006.
‘Manik Chand Tea’ from MATTER CLOSED.
10.3.2006 to 16.3.2006
121. NDTV 24X7 For telecast of advertisements of 3.7.2006 Final order not issued.
‘Royal Challenge Games’ from Permanent stay granted by
10.3.2006 to 16.3.2006 MIB on 28.11.2006.
MATTER CLOSED.
122. Channel [V] For telecast of advertisements of 3.7.2006 Final order not issued.
‘McDowell’s No. 1 Soda’ from Permanent stay granted by
10.3.2006 to 16.3.2006 MIB on 28.11.2006.
MATTER CLOSED.
123. HBO Channel For telecast of advertisements of 3.7.2006 Final order not issued.
‘McDowell's No. 1 Soda’ from Permanent stay granted by
10.3.2006 to 16.3.2006 MiIB on 28.11.2006.
MATTER CLOSED.
124. Star World For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Challenge Premium Permanent stay granted by
Sparkling Water’ and ‘Seagram’s MIB on 28.11.2006.
Imperial Blue' from 23.4.2006 to MATTER CLOSED.
28.4.2006
125. Star Movies For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Challenge Premium Permanent stay granted by
Sparkling Water’ from 24.4.2006 MIB on 28.11.2006.
to 28.4.2006 MATTER CLOSED.
126. Star Gold For telecast of advertisements of 5.7.2006 Final Order not issued.
‘Royal Challenge Premium Permanent stay granted by
Sparkling Water’ and ‘Seagram’s MIB on 28.11.2006.
Imperial Blue' from 23.4.2006 to MATTER CLOSED.
28.4.2006
127. Star Ananda For telecast of advertisements of 5.7.2006 Final order not issued.

‘Royal Stag Mega Music’ from
06.5.2006 to 11.5.2006

Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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128. NDTV Profit For telecast of advertisements of 5.7.2006 Final order not issued.
‘McDowell’'s Signature Success’ Permanent stay granted by
from 17.5.2006 to 20.5.2006 MIB on 28.11.2006.
MATTER CLOSED.
129. NDTV 24X7 For telecast of advertisements of 5.7.2006 Final order not issued.
‘McDowell’'s Signature Success’ Permanent stay granted by
from 17.5.2006 to 20.5.2006 and MIB on 28.11.2006.
‘Royal Stag Mega Music’ MATTER CLOSED.
between 7.5.2006 to 14.5.2006
130. NDTV India For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Stag Mega Music’ Permanent stay granted by
between 17.5.2006 to 20.5.2006 MIB on 28.11.2006.
‘Hayward’s 5000 Soda’ from MATTER CLOSED.
16.5.2006 to 20.5.2006
131. Sahara TV For telecast of advertisements of 5.7.2006 Finai order not issued.
‘Seagram’s Imperial Blue’ Permanent stay granted by
between 1.5.2006 to 3.5.2006 MIB on 28.11.2006.
MATTER CLOSED.
132. SS Music For telecast of advertisements of 5.7.2006 Final order not issued.
‘Seagram’s Imperial Blue’ Permanent stay granted by
between 5.5.2006 to 13.5.2006 MIB on 28.11.2006.
and between 15.5.2006 to MATTER CLOSED.
19.5.2006.
133. Tez TV For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Stag Mega Music’ Permanent stay granted by
between 6.5.2006 to 13.5.2006. MIB on 28.11.2006.
MATTER CLOSED.
134. Aaj Tak For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Stag Mega Music’ Permanent stay granted by
between 6.5.2006 to 13.5.2006 MIB on 28.11.2006.
MATTER CLOSED.
135. Headlines For telecast of advertisements of 5.7.2006 Final order not issued.
Today between 6.5.2006 to 13.5.2006 ermanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
136. Channel 7 For telecast of advertisements of 5.7.2006 Final order not issued.
‘Seagram’s Imperial Blue’ Permanent stay granted by
between 1.5.2006 to 4.5.2006. MIB on 28.11.2006.
MATTER CLOSED.
137. CNN IBN For telecast of advertisements of 5.7.2006 Final order not issued.

‘Royal Challenge Premium
Sparkling Water’ on 30.4.2006
and between 1.5.2006 to
7.5.2006 and ‘McDowell’s
Signature Success’ between
18.5.2006 to 20.5.2006 and
‘Hayward’s 5000 Soda’ between
16.5.2006 to 20.5.20086.

Permanent stay granted by
MIB on 28.11.2006.
MATTER CLOSED.
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138. Times Now For telecast of advertisements of 05.07.2006 Final order not issued.

Channel ‘Royal Stag Mega Music’ Permanent stay granted by
between 10.5.2006 to 10.5.2006. MIB on 28.11.2006.
MATTER CLOSED.

139. Raj TV For telecast of advertisements of 05.06.2006 Final Order issued to the
‘Sand Piper N A Malt Beverage’ channel on 07.B.2006.
between 7.5.2006 to 19.5.2006. Permanent stay granted by

MIB on 28.11.2006.
MATTER CLOSED.

140. Star News For telecast of advertisements of 5.7.2006 Final order not issued.
‘Royal Stag Mega Music’ Permanent stay granted by
between 6.5.2006 to 19.5.20086. MIB on 28.11.2006.

MATTER CLOSED.
141. Sanskar For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
Channel ‘D. Care Plus (Ayurvedic)’ on issued to the Channel.
18.11.2005 MATTER CLOSED.

142. Aastha For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘Hiko Good Height Increasing issued to the Channel.
Device’ on 1.1.2005 MATTER CLOSED.

143. iTv For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘Hiko Good Height Increasing issued to the Channel.
Device’ on 30.9.2005 MATTER CLOSED.

144, AXN For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘Yoko Height Increase Device’ on issued to the Channel.
8.11.2005 MATTER CLOSED.

145. Zee Punjabi For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘Herbal Slim Tea’ on 2.11.2005 issued to the Channel.

MATTER CLOSED.

146, Sony TV For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘Hiko Good Height Increasing issued to the Channel.
Device’ on 30.9.2005 MATTER CLOSED.

147. Aaj Tak For telecast of advertisements of 6.7.2006 Advisory dated 22.10.2008
‘OKA Good Height Device’ on issued to the Channel.
1.10.2005 and ‘OSS Luribo MATTER CLOSED.

Height Increase Device' on
1.10.2005

148. Channel [V] For telecast of song ‘say,say,say’ 27.07.2006 Advisory dated 22.10.2008

on 25.06.2006 at 03:00PM issued to the Channel.
MATTER CLOSED.
149. Yo Music For telecast of songs on 27.07.2006 Competent authority

11.05.2006

approved to close the case
on 13.04.2007
MATTER CLOSED.
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150. Zee Telugu For telecast of programme 27.07.2006 A warning dated 17.10.2006
804/2/2005- ‘Soyagam’ has been issued to the
BC-III (Pt. 31) channel.

MATTER CLOSED.

151. Rastriya For live telecast of rescue 28.07.2006 Warning dated 26.02.2008
Sahara operation of persons on issued to the Channel.
Channel 25.10.2005 MATTER CLOSED.

152. Vh 1 For telecast of song snake sung 28.07.2006 SCN withdrawn.

by singer R. Kelly from album MATTER CLOSED.
chocolate factory on 10.06.2006
153. Siti Cable For transmitting/re-transmitting 03.08.006 SCN has been withdrawn
satellite channels namely QTV. vide letter dated 09.01.2007.
MATTER CLOSED.
154. Star Plus For telecast of film ‘Apaharan. 04.08.2006 SCN has been withdrawn.
MATTER CLOSED.
155. FTV For the telecast of programme 09.08.2006 Order dated 29.03.2007
‘Midnight Hot'. banning telecast for two
months has been issued.
MATTER CLOSED.

156.  Asianet For the telecast of programme 19.09.2006 A warning dated 14.11.2006

channel ‘Nammal Thammil’, has been issued to the
Channel.
MATTER CLOSED.

157. CNBC AWAZ For the telecast of an 07.11.2006 Warning dated 24.09.2007
Channel advertisement of ‘Martlac has been issued to the

Whiskey'. channel.
MATTER CLOSED.

158. india TV For the telecast of a news item 01.11.2006 Decision has been taken to
Channe showing a person climbed on a drop the SCN.

tower for committing suicide. MATTER CLOSED.

159. Sony Max For the telecast of an 03.11.2006 Warning without scrolling
Channel advertisement of issued on 5.2.2007. Channel

‘Condoms Flavoured* complied with the directions.
MATTER CLOSED.
Year 2007

1. Rashtriya For telfacast of objectionable 12.01.2007 The channel has apologized

Sahara News item/programme on

Mahatma Gandhi ‘Father of the
Nation’ on 11.01.2007

and MIB ordered not to take
a punitive action.
MATTER CLOSED.
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2. IBN7 For telecast of objectionable 12.01.2007 The channel. has apologized
News item/programme on and MIB ordered not to take
Mahatma Gandhi ‘Father of the a punitive action.

Nation’ on 11.01.2007. MATTER CLOSED.

3. ETC Punjabi For telecasting advertisement! 16.01.2007 Advisory dated 10.12.2007
programmes of political parties issued to the Channel.
such as Shiromani Akali Dal and MATTER CLOSED.

BJP.

4, NEO Sports For telecast of Advt. relating to 14.02.2007 A Warning dated 04.04.2007
Channel India-West Indies Cricket Series issued to Neo Sports

showino racial discrimination. Channel.
MATTER CLOSED.

5. Star Plus For telecast of Advt. relating to 14.02.2007 A Warning dated 19.04.2007
Channel India-West Indies Cricket Series issued to Star Plus Channel.

showino racial discrimination. MATTER CLOSED.

6. Aagj Tak For Advt. of product ‘Maxo 26.03.2007 Advisory dated 12.11.2008
Channel Cyclothrin Coil’ issued to the Channel.

MATTER CLOSED.

7. Rashtriya For Advt. of product ‘Panch 26.03.2007 Advisory dated 12.11.2008
Sahara Mukhi Rudraksh Mala’ issued to the Channel.
Channel MATTER CLOSED.

8. IBN 7 For programme ‘Kiss Par Rok 28.03.2007 Order dated 14.11.2007 was

Nahi’ issued to IBN7 Channel
directing them to run an
apology scroll for three days.
MATTER CLOSED.

9. Sahara Samay For news item related to self 28.03.2007 Warning dated 06.11.2007
immolation act performed by Shri issued to the Channel.
Goapal Krishan Kashyap, MATTER CLOSED.

Patiala.

10. CNN IBN For news item related to self 28.03.2007 Competent authority closed
immolation act performed by the matter.

Shri Goapal Krishan Kashyap MATTER CLOSED.

11. Aaj Tak For news item related to self 28.03.2007 Advisory dated 06.11.2007
immolation act performed by issued to the Channel.

Shri Goapal Krishan Kashyap MATTER CLOSED.

12. Headlines For news item related to self 28.03.2007 Advisory dated 06.11.2007

Today immolation act performed by issued to the Channel.

Shri Goapal Krishan Kashyap MATTER CLOSED.

13. Zee News For news item related to self 28.03.2007 Advisory dated 06.11.2007

immolation act performed by
Shri Goapal Krishan Kashyap

issued to the Channel.
MATTER CLOSED.
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15.

16.

17.

18.

19.

20.

21.

Star News

Zee News

Star News

‘Zee Marathi

India TV

IBN7

JANMAT

Aaj Tak

For news item related to self
immolation act performed by
Shri Goapal Krishan Kashyap

For programme ‘Jumma
Chumma De De’

For programmes ‘Sex Me Twist’
and ‘Kiss Karo’

For advertisement of ‘Godrej Fair
Glow Soap'.

For programme on Ms. Jhanvi
Kapur

For programme ‘Kissa Kiss Ka

Sting Operation on Uma
Khurana, Teacher

News ftem regarding Nithari
Case

28.03.2007

28.03.2007

28.03.2007

24.04.2007

02.07.2007

06.07.2007

11.09.2007

21.09.2007

Advisory dated 25.06.2008.
MATTER CLOSED.

Order dated 14.11.2007 was
issued to Zee News Channel
directing them to run an
apology scroll for three days.
The Channel complied with
the directions.

MATTER CLOSED.

Advisory dated 25.06.2008.
MATTER CLOSED.

Secy., |&B approved on
18.06.2007 to withdraw the
SCN.

MATTER CLOSED.

Ms. Jhanvi had also filed a
W.P. before Hon'ble Delhi
High Court. However, the
matter is to be taken in next
IMC meeting. A Warning
dated 03.07.2009 issued to
the channel for running
apology scroll. The channel
complied with the direction.

Warning dated 06.12.2007
issued to the Channel.
MATTER CLOSED.

The uplinking permission of
the Channel was temporarily
withdrawn w.e.f 20.09.2007
and up to 20.10.2007 vide
Order dated 19.09.2007. The
ban was revoked vide Order
dated 12.10.2007 w.e.f.
midnight of 12.10.2007.
MATTER CLOSED.

Order dated 20.11.2007 was
issued to Aaj Tak Channel
directing them to run an
apology scroll for three days.
The Channel did not comply
with the directions and filed
a Court Case. The matter is
presently subjudice.
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22. Times Now Sting Operation on Uma 24.09.2007 A warning dated 22.01.2008
Khurana, Teacher issued to the Channel.

MATTER CLOSED.

23. india TV ‘India Bol' programme 31.10.2007 Advisory dated 19.12.2007
issued to the Channel.
MATTER CLOSED.

24, IBN7 News item titled’ Shaitan Doctor’ 08.11.2007 Order dated 03.01.2008
issued to IBN7 Channel
directing the Channel to run
an apology scroll for three
days. The Channel did not
comply with the directions
and filed a court case. The
matter is presently subjudice
in Delhi High Court.

25. India TV News ltem on Rajokari Village, 14.11.2007 Order dated 19.03.2008

New Delhi. directing the Channel to run
an apology scroll for three
days. Despite of complying
the direction of this Ministry
Channel had filed a court
case. The matter is presently
subjudice in Delhi High
Court.

26. IBN7 News item in connection with the 15.11.2007 Advisory dated 20.12.2007
attempt to commit suicide by 11 issued to the Channel.
mentally challenged persons at MATTER CLOSED.
Varanasi, U.P.

27. NDTV News item on mob violence in 19.12.2007 Warning dated 05.09.2008
Guwahati and adivasi women issued to the Channel.
being beaten up by men. MATTER CLOSED.

28. CNN IBN News item on mob violence in 19.12.2007 Warning dated 05.08.2008
Guwahati and adivasi women issued to the Channel.
being beaten UP bv men. MATTER CLOSED.

29. NETV News item on mob violence in 19.12.2007 Warning dated 05.09.2008
Guwahati and adivasi women issued to the Channel.
being beaten up by men. MATTER CLOSED.

Year 2008
1. MTV Telecast of advt. of ‘New Axe 22.02.2008 Order dated 02.05.2008

Deodorant’.

directing the Channel to run
an apology scroll for three
days. The Channel complied
with the directions.
MATTER CLOSED.
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10.

11.

12.

Star News

Zee News

Aaj Tak

India News

IBN7

News24

Sahara Samay
Mumbai

Channel No.1

Headlines
Today

Sahara Samay

Headlines
Today

Telecast of advt. of ‘New Axe
Deodorant’.

News item on negligence on part
of doctors of LNJP Hospital in
performing surgery on a child.

News item on negligence on part
of doctors of LNJP Hospital in
performing suruerv on a child.

News item based on MMS
depicting sexual activities of
Arushi and Hemrai.

News item based on visuals from
violence in Maharastra by the
supporters of Navnirman Sena

News item based on visuals from
violence in Maharastra by the
supporters of Navnirman Sena

News item based on visuals from
violence in Maharastra by the
supporters of Navnirman Sena

News item in Khas Khabar
regarding removal of kidney of a
patient

News items about deteriorating
condition of Indian Hockey
wherein some statements were
made about Shri K.P.S. Gill, the
then President, Indian Hockey
Federation

RKB Show wherein Smt. Vidya
Chauhan was interviewed by
Shri R.K. Baiai

News item titted ‘Birth Day Suit’
based on completion of 62 years
of bikini.

22.02.2008

18.03.2008

18.03.2008

09.06.2008

24.06.2008

24.06.2008

24.06.2008

03.07.2008

28.07.2008

31.07.2008

11.08.2008

Order dated 02.05.2008
directing the Channel to run
an apology scroll for three
days. The Channel complied
with the directions.
MATTER CLOSED.

Warning dated 28.08.2008
issued to the Channel.
MATTER CLOSED.

Warning dated 28.08.2008
issued to the Channel.
MATTER CLOSED.

Warning dated 05.09.2008
issued to the Channel.
MATTER CLOSED.

An Advisory dated
31.12.2008 issued to the
Channels.

MATTER CLOSED.

An Advisory dated
31.12.2008 issued to the
Channels.

MATTER CLOSED.

An Advisor dated 31.12.2008
issued to the Channels.
MATTER CLOSED

As the complainant
organisation withdrawn its
complaint the matter has
been considered closed.
MATTER CLOSED

Matter has been closed with
the approval of MIB.
MATTER CLOSED.

Advisory dated 28.11.2008
issued to the Channel.
MATTER CLOSED.

An Advisory dated
23.03.2009 issued to the
Channel.

MATTER CLOSED.
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13. IBN7 News Story with the title ‘Aapke 11.08.2008 A warning dated 23.03.2009
Ghar Sri Ram’ issued to the Channel.

MATTER CLOSED.

14, MTV Reality Show titled ‘Splitsvilla’ 11.08.2008 No violation of Programme
Code has been observed.
MATTER CLOSED.

15. ETV Bangla Vulgar and obscene advt. of AXE 22.08.2008 Advertisement has been
Dark Temptation Deodorant modified.

16. Aaj Tak Vulgar and obscene advt. of AXE 22.08.2008 Advertisement has been
Dark Temptation Deodorant. modified.

17. Discovery Vulgar and obscene advt. of AXE 22.08.2008 Advertisement has been
Dark Temptation Deodorant. modified.

18. Bindass Programme titled ‘Dadagiri’ 11.09.2008 Warning dated 25.11.2008

issued to the Channel.
MATTER CLOSED.

19. TV5 Telecast of an objectionable 16.09.2008 An Order dated 24.06.2009

news item on Madarsa’s issued to the Channel with
the direction to run apology
scroll for three days. The
channel complied with the
direction.
MATTER CLOSED.

20. Star Movies Telecast of an advertisement of 19.09.2008 As the advertisement in

‘Virgin Mobile’ question has been withdrawn,
It was decided not to
proceed further in the matter.
MATTER CLOSED.

21. Discovery Telecast of an advertisement of 19.09.2008 As the advertisement in
‘Virgin Mobile’ question has been withdrawn,

it was decided not to
proceed further in the matter.
MATTER CLOSED.

22. Hungama Telecast of a cartoon show 23.09.2008 No violation of Programme
namely “Shin-Chan” containing Code observed by IMC. The
obscene visuals and it denigrates Matter therefore not
children processed further.

MATTER CLOSED.
23. Tve Telecast of news items on 30.09.2008 IMC’s recommendation

22.12.2004 criticising and
maligning the image of
Metropolitan Sessions Judge,
Hyderabad.

obtained. Final Orders under
issue.
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24. India TV Telecast of News Item titled 07.10.2008 Matter has been closed on
‘Metro Mein Manav Bomb'. 20.01.20089.

MATTER CLOSED.

25. Channel [V] Telecast of obscene reality 08.10.2008 Warning dated 03.07.2009
beauty show titled ‘Get issued to the Channel.
Gorgeous 5’ MATTER CLOSED.

26. Star One Telecast of an episode of Serial 10.10.2008 No violation of Programme
‘Pari Hoon Main' alleged to hurt Code observed by IMC. The
the feelings of Sikh Community Matter  therefore not

processed further.
MATTER CLOSED.

27. News 24 Telecast of a reality show 28.11.2008 A Warning dated 03.06.2009

‘Big Boss Season-2’ was issued to the Channel.
MATTER CLOSED.

28. Colors Telecast of a reality show 28.11.2008 An Advisory dated

‘Big Boss Season-2’ 03.06.2009 was issued to the
Channel.
MATTER CLOSED.

29. India TV Telecast of news item on 28.11.2008 The matter referred to MHA
Terrorist Attack in Mumbai— for their comments.
conversation with terrorists

30. India TV Telecast of news item on Sant 28.11.2008 A Warning dated 22.06.2009
Sri Aasaram Bapu. issued to the Channel.

MATTER CLOSED.

31. Aaj Tak Telecast of news item on 04.12.2008 The matter referred to MHA
Terrorist Attack in Mumbai for their comments.

32. India TV Telecast of a news item titled 12.12.2008 India TV Channe!
‘Ye Bachchon Ka Khel Nahi’ represented to NCPCR and
denigrating children. they being satisfied with the

Channe! requested this
Ministry not 1o proceed the
matter further. As such, the
matter was not processed
further.

MATTER CLOSED

33. Star News Telecast of News item sharing 30.12.2008 Reply received. Decision
some sensitive information pending.
regarding terrorists communication

Year 2009
1. NDTV 24x7 Telecast of News item on Polio 20.02.2009 DMs of Chennai and Banglore

Vaccination creating panic
amongst viewers.

have been requested to look
in the matter and to take
suitable action against iocal
channels, which are
appeared to have originated
the news.
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2. CNN IBN Telecast of News item on Polio 20.02.2009 DMs of Chennai and Banglore
Vaccination creating panic have been requested to look
amongst viewers into the matter and to take

suitable action against local
channels.

3. Times Now Telecast of News item on Polio 20.02.2009 DMs of Chennai and Banglore
Vaccination creating panic have been requested to look
amongst viewers. into the matter and to take

suitable action against local
channels.

4. Star News Telecast of News item on protest 23.03.2009 IMC’s recommendation
against the terrorist attacks in obtained. Final Orders under
Mumbai. issue.

5. MTV Telecast of obscene, indecent 31.03.2009 Order dated 01.07.2009
the vulgar programme titled issued to the Channel
‘MTV Rodies’. directing it to run apology

scroll for three days. The
channel complied with the
MATTER CLOSED.

6. Star News Telecast of news item based on 31.03.2009 IMC’s recommendation
matter related to Disproportionate obtained. Final Orders under
Assets Case against Mulayam issue.

Singh Yadav and other. The news
item was alleged to containing
half truths and defamatory to CBI

7. CNN IBN Telecast of news item based 31.03.2009 IMC’s recommendation
on matter related to obtained. Final Orders under
Disproportionate Assets Case issue.
against Mulayam Singh Yadav
and other. the news item was
alleged to containing half truths
and defamatory to CBI

8. IBN7 Telecast of News item sharing a 24.04.2009 Comments of MHA has been
sensitive communication of sought.

Indian Intelligence Agency and
by sensationalising the issue the
Channel tried to create panic and
fear amongst its viewers.
9. INDIA TV Telecast of News item containing 20.05.2009 The Channel tendered suo-

visuals and words defamatory
and contemptuous of a religious
groups.

motu apology.
MATTER CLOSED.
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10. MTV Channel Telecast of the programme titled 02.03.2009 IMC’s recommendation
‘Vodafone MTV Spilitsvilla-2’ obtained. Final Orders under
uttering unfair remark to another issue.
participant

11. Sony Channel Telecast of the advertisement of 16.6.2009 Reply of the channel was
“HDFC Standard Life Insurance” found satisfactory to this

Ministry.
Matter Enclosed.

12. India TV Telecast of the advertisement of 23.6.2009 Reply of the channel was
product ‘Rajanigadha Pan found satsifactory to this
Masala’ Ministry.

Matter Enclosed.

13. Real TV Telecast of indecent Reality 30.6.2009 IMC’s recommendation
Show titled ‘Sarkar Ki Duniya’ obtained. Final Orders under

issue.

14. NDTV India Telecast of a news item based 30.6.2009 IMC’s recommendation
on indecent Reality Show titled obtained. Final Orders under
‘Sarkar Ki Duniya’ issue.

15. Star Plus Telecast of a obscene, vulgar & 22.7.2009 A Warning dated 27.11.2009
indecent Reality Game Show issued to the channel. The
titted ‘Such”Ka Samna’ channel was also directed

that while formating a
progrmame based on
international format, channel
should keep in view the
Indiane those and culture as
well.

Matter enclosed.

16. Star Vijay Telecast of an especial 27.7.2009 Reply of the channel was
programme ‘Nadandadu found satisfactory to this
Enna' encouraging Ministry.
superstitution. Matter enclosed.
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